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LOK SABHA

Thursday, September 24, 1964jAsvina
2, 1886 (Suka)

The Lok Sabha met at Eleven of the
Clock

{MR. SPEAKER % the Chair]
ORAL ANSWERS TO QUESTIONS

-_— N
Power Requirement during Third
Plan

+
373, 4 Shri P. Venkatasubbaiah:
\ Shri 8. N. Chaturvedi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether any assessment has
been made regarding the requirements
of the country in the matter of elec-
tric power both thermal and hydel
for the remaining period of the Third
Plan;

(b) if so, the extent of the short-
fall jn production as assessed; and

(c) the steps Government propose
o take to fill up the gap?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) and (c). The shortfall in the
Third Plan is expected to be about one
million kw. Most of this is expected
%0 be made up during the succecding
six months following March, 1966.
Meanwhile, sustained efforts are be-
ing made to speed up the execution
of projects, as much as possible.

Shri P. Venkatasubbaiah: During
the Mid-term Appraisal of the Plan

the shortfall envisaged as ag::\inst ?he
targel was only 0.06 million kilo-
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watts and now, ag the hon, Minister
points out, it wiil be 1 million kilo-
watts. May I know the exact reason
for the shortfall in production as anti-
cipated during the Third Plan period?

Dr. K. L. Rao: This has been gone
into very carefully and the present
asse:sment reveals this shortfall as a
million kilowatts. There are four
reasons for the shortfall. The first
reason is that in the case of some pro-
jects there has been delay in resolv-
ing inter-State disputes. Then, there
has been delay in negotiating and
fixing up the foreign exchange, spe-
cially in the case of USA. and
U.S.S.R. credits Then, there has been
delay in the sele-tion of sites and in
the selection of civil engineering con-
tractors. Finally, there has been de-
lay in setting up the nuclear power
station which was exnected to be
commissioned in 1964 but which, un=~
forunately, is going to come up only
in 1968.

Shri P. Venkatasubbaiah: Some
time back the Irrigation and Power
Ministry had appointed a technical
team to suggest to some of the State
Governments rectification of some of
the defects in the execution of cer-
tain projects as some States go on
changing designs even during the
course of implementation. May I
know whether the recommendations
or suggestions made by that technical
team have been implemented fully by
the State Governments?

Dr K. L. Rao: It isasa result of

the assessment by  this Committee
that we have come to the .reali.stic
figure of the shortfall of a million kilo-
watts. As T have submitted. already
every end=avour is being made to re-
du~e even this gap as much as possi-
ble.
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Shri S. N. Chaturvedi: What part
of the total energy requirements of
the country will be met by ele.tric
power and what part from other
sources, that is, in what proportion?

Dr. K. L, Rao: 1 am afraid, 1 will
not be able to answer this quesiion.
The hon. Member’s question is about
the total of energy apart from elec-
from electricity and, I am afraid, I
do not have that information.

Shri S. N, Chaturvedi: Sir, our diffi-
culty is taat our questions are clubbed
together and the one that is more com-
prehensive is put in the second place.

Mr. Speaker: There will be another
diffi uliyy if I do not club them io-
gether, namely, than [ shall have to
disallow subsequent questions that
are received.

Shri S. N. Chaturvedi: A more
comprehensive question should be purv
first.

Mr, Speaker: We will try that.

& "o o fI1di : &t maT v
wgaiz ot HAY 7GR ¥ FAAT 3
& ¥ afrmT R & o w1 s
® afz a3 & @ 7= AN wEEw ag
Faar a5y & fF 59 Sy O #§
gt max & fraa evig a9
ST 37§ fRIA oAl I gy ?

Dr. K. L. Rao: Yes, Sir; the short-

fall includes that. We thought that
150 megawatts will come up in the

Third Plan. That shortfall is due to
the power station at Tarapore not
¢éoming up. In the Fourth Plan we

have the power station at Rana Pra-
tap Sagar,

Shri Harish Chandra Mathur: May
I know the snacific projects and the
specifiz areas whih will suffer be-
cause of this shortfall. anrd the posi-
tive steps that the Mini:t~r proposes
to tnke to make up the timo-lag?

D= K. J.. Rao: The
whirh will hive the
Andhra Pradesh, Madhya

cix  States
shorifall are
Pradesh,
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Delhi, Rajasthan and Punjab and also
the DVC area. It is one happy fea-
ture of this shortfall that all this
shortfal] will be made up in the first
six months succeeding March, 1966;
that is, the machines will come up in
April, May, June and so on. There-
fore, we expe.t that the impact of
this shortage will not be very much.

Shri Hanumanthaiya: In order to
make up the shortfall, will the hon.
Minister be pleased to examine the
feasibility of the Barapole and Kali-
nad projects in the south?

Dr. K. L. Rao: Those are projects
for the Fourth Plan. Thoy are vcry
good projects in the Mysore State,
and it is very likely that one of them
will be included in the Fourth Plan.

Shrl Alvares: n view of the seritus
shortfall in power in the Goa region,
will the hon. Minister state whether
the feasibility of developing the
Dudhsagar water-falls has becn ex-
plored?

Dr. K. L. Rao: The present ques-
tion relates to the Third Plan. There
is no shortfall of a very serious nature
in the Goa region in the Third Plan.

Shri Kapur Singh: Do Govern-
ment propose to take any steps to
narrow the wide and yawning gap
between the pocket of the consumer
and the charges for electrical energy?

Dr. K. L. Rao: As regards the ques-
tion of charges, a committee has been
appointed to go into the consumer
tariffs and the various aspects of the
revenues from electricity, and we ex-
pect that report to be ready by the
end of this year.

Shri Kapur Singh:
cheaper?

Will it be made

Mr. Speaker: The hon. Member
wanted to know whether that yawn-
ing gap ‘would b2come narrower.

Dr. K. L. Rao: That will be known
after the report is received.

Shri Warior: May J lnow whether
it is not a fast that in the State nf
Kerala, about 40 per cent of power
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was reduced or cut, during the last
summer season because the other
power projects were not coming up
and we had to take power from
Madras?

Dr. K, L. Rao: It is a fact that there
- was shortage during this year, espe-
cially, of nearly 40 per cent in Kerala,
due to the failure of the monsoon and
the consequent non-filling up of the
reservoirs. But I am glad to say that
at the end of the Third Plan, this
shortage will be made up and it will
be very small.

Shri Kashi Ram Gupta: Is it a fact

" that the main reason for the shortfall

in Rajasthan is due to the non-avail-

ability of funds for distribution lines,

. and if so. are the Government of 'ndia

giving any special contribution for dis-
tribution lines in the Third Plan?

Dr. K. L. Rao: The shortfall in
Rajasthan is due to two projects,
namely the Bhakra Righ Bank power-
house anqg the Satpura station. Rajas-
than happens to be a partner in both
these projects, and since in both these
projects; there is a shortage, there is a
consequent shortage in the Rajasthan
plan also.

Shri Kashi Ram Gupta: What about
the distribution lines?

Some Hon. Members rose—

Mr. Speaker: Hon. Members on all
sides are so power-hungry that I can-
not satisfy all of them. Now, next
question.

Delhi Development Authority

+
Shri Yashpal Singh:
*374. { Shri Indrajit Gupta:
Shri Kapur Singh:

Will the Minister of Health be
‘pleased to state:

(a) whether it is a fact that cer-
tain contracts were given to the
Bharat S:wak Samaj by the Delhi De-
velopment Authority without invit-
ing open tenders;
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(b) if so, the reasons thgrefor; and

(c) what safeguards are being taken
so that such mistakes are not repeated?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A statzment
is laid on the Table of the Sabha.

(c) No mistake was committed as
the award of works to contractors by
negotiations is a normal method when-
ever considered neces ary by the Cen-
tral Public Works Department.

STATEMENT

All engineering works of the
Delhi Development Authority are
executed by the Central Public Works
Department as deposit works and no
engineering wock was, therefore, en-
trusted by the Authority to the
Bharat Sewak Samaj. Three works
pertaining to the Delhi Development
Authority were, however, awarded
by the Central Public Works Depart-
ment to the Bharat Sewak Samaj on
the basis of negotiations without in-
viting tenders, the details of which
along with the reasons therefor, are
given below:—

1. Development of 161 acres of
land to the east of the Ring
Road and north of the
Naraina village for residen-
tial colony. S. H. Roads and

Paths (Contract Value
Rs. 2,18,225/-).
2. Construction of Road joining

the Patel Road with the Ring
Road running west of the
Pusa Institute (Contract
value Rs. 1,49,203/-).

3. Development of 129.45 acres of
land North-west of the
Naraina Village and South-
east of the Railway Line tq
Rewari for industrial pur-
pose Phase I (Contract value
Rs. 1,74,276/-).

The award of thesc three works was
made to the Bharat Scwak Samaj at
one time and at the same rate and,
therefore, thes» works have to  be
considerced tog:ther. Duec to d-velop-
ment works being done near the
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Naraina Village, it was considered
desirable that the hillock in this

area be levelled so that it could be
converted into a park. The Bharat
Sewak Samaj were asked if they could
do quarrying to specified levels in this
areg and simultaneous]y supply stone
and ballast for road works for the
development areas in the neighbour-
hood. The Bharat Sewak Samaj agre-
ed to this proposal and the above
mentioned three works were awarded
to them on negotiation at 38%
above the estimated rate. This in-
oluded both collection and consolida-
tion. This rate had been accepted
taking into consideration the extra
expenditure which the Bharat Sewak
Samaj would incur in operating a new
quarry and in working upto specified
levels.

In addition to the above eleven
works were awarded to the Bharat

Sewak Samaj on the basis of negotia-

tions as the response to the call of
tenders in those cases was poor.

= oo fag AT Oy @ Ad
¢ 5 @ Yaw A & wEEe W@
& g fafrex a=r o & s &,
NEPFTRNATF AT 3T &
watfas F7 a8 AiHT 2% qfee &
wrig qE wraT @ 9w 5 @ @@
fafrex 38 & T=e & AT 39 daa
1 9y #ixw foy 95 ?

eree A/t (To el ATAY) ¢
w=T A F ST Y ¥ @ o e
faiiy gy A § Wi wia d9w
A TF W qeaenT § o
30 ¥ ®f am 1§ AW qav 90 L,
W FTE 41T qg7 AW grav Wy § av
ag qafers ¥ ¥aT & w6 F o omar
T

sft g fog : w7 ag @ £
f gaT) qafas THTS 8 FAET Y Feaie
# ag wgr T 3 5 97 #iww wgq
g2 AT AW T §F&FR
qra g 37
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To gt Am : gfeqs TFEIE
XE J AT TP, AT A €A WA
ATH T &

Some Hon. Members rose—

Shri §, M. Banerjee: It is a report
of a committee of this House,

& To fao MU : ag grIw *v
w7

Mr. Speaker: The Minister is ex-
pected to know what has been stated
in the report, there I agree. But there
is one further thing. What is contain-
ed in the report should not be asked.

Shri Harish Chandra Mathur: She
is expected to know, but she cannot
carry it in her pocket,

) for A @ AEAT TEEw
Fer #r fO & aR ¥ A, I°e
A A TFATIMNGS FET 8, S0 &
WA Fg W RN

o it AT : TaAT § Fg aFdY
g fF o ¥aw g w1 S oF R
T g, W aw &1 A9 [@T ) oav av
FATT GNT S F zefees @ ¥ av
W IT F1 FE ST fear wam, A §
= ¥ & o F 3w v o feaw
¥ FERT F9 W F AR 4, 96
feaa & go ww H & awTAE W@
a5 U ¥ FW FIAT W

Shri Indrajit Gupta: The statement
which has been laid on the Table says
that the reason for not calling for ten=
ders is that the response to the call of
tenders was poor, but that does not
relate actually to these three works
under the Delhj Development Autho-
rity, but to 11  other works. This
answer which the hon. Ministzr has
given that the response from contrac-
tors was not forthcoming or was poor,
can only apply if tenders wera called
for. May I know why it is that in the
case of the three works under the
DDA tenders were not even called for,
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altheugh the statement says that the
works were awarded to the Bharat
Sewak Samaj at 38 per cent above the
estimated rates?

Dr. Sushila Nayar: The tenders
were invited. The rates quoted by
the contractors were more than 38
per cent above the estimated rates,
and it was given to the Bharat Sewak
Samaj for less than the quotation.
Each one of the cases is in front of me,
and if any hon Member is interested,
I will be glad to share it with him in
detail. If you like, I will be prepared
to read the details of each case. It
runs into 17 pages.

8hri Ind-ajit Gupta: This informa-
tion is not mentioned in the statement
that contractors were asked to do the
work, but did not come up to specifi-
cations, Nothing has been mentioned.
s fasm qa@ : & SvAAT T
g f& Wi 3% qarm 1 faaw T F
& ¥ 3% 91 f2y m ok ;Y 39 F¥
%1 fygmar war

weqw A@za fafaee @igg @
Frg 2 frar 2 mue wrAdg @3ew
3IT q §rIREE AL # A g9z W
AT 2 2, 41 97 & faw ik
T @F O 7 )

& (AR AT . T F AATCIR
1§ q) w1 faar T3 & T faar s
gwar 2

weqd AT ;A A% F qWATE,
fafreet ags w50 & 5 &% gaal &
fear wim gFar g WX ®o9 FT Jedud
& g &

Shri Kapur Singh: Is the Bharat
Sewak Samaj an institution for valun-
tary national service or commercial
enterprise; if the latter, why are huge
public grants made to it?

Dr. Sushila Nayar: The Bharat
Sevak Samaj has been given some
work in certain cases so that it enables
the poor people to get the full value
of the work that they do, instead of
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being largely deprived of the benefit,
due to the contiactors profits who
employ the same people. As for the
grants that are given to the Bharat
Sewak Samaj, to the best of my
knowledge these grants are given for
specific purpuses, and the accounts of
every voluntary organisation are
open for any one to inspect, and I
am quite sure the Bharat Sewak
Samaj will welcome a scrutiny by

anybody who wants to look at their
accounts.

Shri Kapur S8ingh: Mine was a
question of principle, She has either
not understood it or evaded it, one of
two things.

Mr. Speaker: Might be both!

=i ®o Ao fgadt . g W F
AT @eEr W oA Afus wfw
T & fF sHa #1 AW g 7R A9
JIF AT FET GAEr qeqmEt Y
FE 1 & ag 9797 9gan g fF W
Yok UG A 1 w9 AT , F@T a8
SISTU & FTH & FIAT SUET HS 7
gar a2

o fasm awrg . @qE W § AR
Gar WY SRy A oG

To gHAT AT TG IF qR
ATAH § FTH SIF gHT & HIX I§ FT
T 91, T8 FoFeT q SATI AL f&ar 97
2w sy ) w9 fear wmar )
THF-HTY g 9T 1ST 97 SATST HY §Y
gEar &, afF M faem w7 a8
SqTET AL @ |

Shri Hem Barua: Tenders were not
called and this contract was given to
the Bharat Sewak Samaj. How can she
say that the contract given to the
Bharat Sewak Samaj was on a par:ty
with the amount given to some con-
tractors or lower than that? How can
she give such details without having
called tenders and without having
made a comparative study of these
matters?
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Dr. Sushila Nayar: May I, Sir, with
your permission read one or two cases
which will illustrate how the work has
been done, for the satisfaction of hon.
Members?

Shri S. M. Banerjee: That should
have been included in statement.

Shri Ranga: She may be allowed to
give the information,

Shri S. M. Banerjee: That should
be given in the proper place.

Pr. Sushila Nayar: We try to make
the statement ag brief as we can. Per-
haps we could have made the state-
ment running to 17 pages. But I did
not think it was necessary. I will first
give the details of the three works: 1.
Development of 161 acres of land to
the east of the Ring Road and north of
Naraina village for residential
colony. (2) Construction of road join-
ing Pate] Road with the Ring Roai
running west of Pusa Institute, (3)
Development of 129-45 acres of land
north-west of Naraina village, The
award of these three works was made
to the Bharat Sewak Samaj at one
time and at the same rate and they
are, therefore, considered as one. What
had happened was that when these
works were first given to contractors,
they ran away in the middle of it or
their rates were very very high
Some of these contracts were  with-
drawn from the Bharat Sewak Samaj
a's> and later on they had to be done
thorough different pcople,

With regard to the 1lcases, here is
one case: D2velopment of 65 acres of
land at Najafgarh Road.

sy g fro WY =W @@ T AT
war § 7

ger AR : P AFAE 837
29 § 5 og THAwA 98 99 AR
gaX AT e Ag FE T & 6 A 9
T, TW Y 97 BT ]
Shri Daji: It must be intelligible

to us. Is it at all intellgible to you,
Sir?
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Mr. Speaker: The hon. Member him-
self demanded that the details ghould
be given.

At Y : Sfea ag 3o aww @
T =fge

Shri Basappa: May I know whether
the accounts of this body are audited
and whether it has made any profits
and if so how the profits are distri-
buted?

Dr. Sushila Nayar: Every voluntary
organisation which is a registered
body has to present an audited state-
ment of accounts. I am not connected
w.th the Bharat Sewak Samaj, but I
have no reason to believe that Bharat
Sewak Samaj is pursuing a different
policy.

Shri S. M. Banerjee: From the state-
ment it appears that these contracts
were given by the Delhi Development
Authority without calling for tenders.
I want to know whether there is any
instance whatsoever where the Delhi
Development Authority has given any
contract to a con‘ractor without
tenders being invited and if so, the
reason why thoy deviated from this
practice and whe her it was due to the
pressure from the top that they should
be given the contract?

Dr. Sushila Nayar: That is not true.
There are certain casas in which nego-
tiations were made with the priva'e
contractors as well as the Bharat
Sewak Samaj. Here is one case where
a certain contra~tor Shri Bhas'n, wan-
ted 76:54 per cent above the estimated
rates and ul‘imately it was given to
the Bharat Sewak Samaj at 28.50
per cent above the estimated rates. I
do not think there is anything wrong
in giving a contract on this basis.

Shri S, M. Banerjee: I rise on a
point of order. Sir. I put a straight
question whether it was the general
practice of the Delhi Development
Authority not to give a contract un-
less it invites tenders and whether
there was a deviation or departure
froa. this general practice.
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Dr. S8ushila Nayar: The Delhi
Development Authority generally gets
its work done through C.P.W.D.
There are a number of cases where
the CP.W.D. invited tenders and the
contractors were either not interested
in them or the rates quoted were
extreme’y high. So, some negotiaticns
were entered intp with the Bharat
Sevak Samaj and these three or four
contracts were given to them. Later
on there was some other urgent piece
of work to be done wand the Chief
Commuissioner considered negotiating
with the BSS. They were small
works and he gave them to BSS in
accordance with the rates that had
already been found to be very much
better than the contractors’ rates.

st waw fag : & s @A
g 5 ¥ 73 anfas a& @ 5 wirsw
% #1¢ T7ATEE F ¥ AR @ WA 49F
T B w7 faar sng?

osIA AIAT: O UF §OIE ¢
E i

S gFA T ®YTT : OW qAAT
a7 f& @ s s fey 0 &
srAar =mgar § f5 feaa 33 37
faamy ¥, feqr sr@ T R o
G 91 WA §9% G979 719 gay
®1 3F T F 6T AT FIH FLqT47 7

To g1 AAT ¢ F FAT FFA
g v feat & 3% ¥ ol g frad &%
¥ (§zxir)

e WER: T at 98 ]9
yor mar | fF frad & 3% @ ol qawr
g g 9% aga AR fzar 5 @ §
g 1 fF g wRa daw g §
&R ARG $1 X FT qg FTW Q@7 7

o Ay AT : A 99 &
o saEEw 8 & 5 fe ae ¥
AT AT &1 UF THT 4 9T@ 52
AT FT 97, TF %7 1 916 13 g}
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T T, UF ST 1 19 89 FAT FT 4T |
16 3T 17 X &1 UF 3T 47| TH
4 AT 94 T FT 4T | WIT UF F0
5 21 FC F AT T/ aQ & 5T
U G ¥ F ) AgT q§ q9
¥ g g

& fadga & & W 9@ T )
SErae FarE A FIE G TH A THART
¥aF qur qT fAw w@r L 9w
W3 fe #7% 1R SFR WG % T
¥ gag FT feeelt foaomde smaifeet
N q7 T4 AT, ME FEEWER J{
Harfee awwn i o & @y ag @y
BEAT FF IT | 98 TUX A T NG
ITRT W1 1

Shrimati Yashoda Reddy: I would
like to know honestly from the Gov-
ernment . . . (Some Hon, Members:
Honestly?) whether when taey give
this encouragement to Bharat Sevak
Samaj to take up construction or
building work, they just go by the
fact that they give some cheaper or
smal'er rates than the others or
whether they look into the fact whe-
ther they have got experience, etc.

Dr. Sushila Nayar: I am realiy sur-
prised. On the one %and my hon.
friands arc very kezn that the middie-
mun’s profits should be curtailed....
(Interruptions). May 1 finish the
reply? If the Government tries to
attempt to cut middleman’s profits by
making use of voluntary organisations,
then they come and say....this.....

Shri Hanumanthaiya: On a point o=
order,

Dr. Sushila Nayar: May I please
finish? Wherever the work has becn
given the engincers have 'made sure
that the work that is done is of thae
requisite standard and quality.

Shri Hanumanthaiya: The point of
order is this. She was giving a
homily on the good things of the
Bharat Sevak Samaj and not any
information on the subject.
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Shri A, P. Jain: We wanted to hear
it}

Shri Hanumanthaiya: Secondly, she
said she (as no knowledge of the
accounts of the Bhurat Sevak Samaj,
and having said that, how can she go
on defending that there is no middle-
man’s profit and so on?

Mr. Speaker: Shri Jain, your
neighbour, has said that he wanted
to hear it.

Shri A. P. Jain: Yes, Sir.
M. Speaker: Next question.

Dr. Sushila Nayar: I think the
hon. Member has completely mis-
understood SHRDLU HAT understood
what I said.

Mr, Speaker: Next question.
Bird and Co.

Shri 8. M. Banerjze:
*375. { Shri Surendranath
L Dwivedy:

Will the Minister oi Finance be
pleased to refer to the reply given to
Starred Question No. 455 on the 5tn
March, 1964 and state:

(a) whether investigations into the
afluirs of Bird & Co, [7r ailcged vio-
lation of Foreign Exchange Regula-
tion Act have since been completed;
and

(b) if not, the reason for the delay?

The Minister of Planning (Shri

B. R. Bhagat): (a) No, Sir.

(b) In respect of the cases initiated
by the Calcutta Custom House, the
firm has moved the High Court at
Calcutta and the matter is sub-judice.
However, in respect of the cases with
the Directorate of Enforcemeant, adju-
dication proceedings fiave already
been initiated and these cases are
likely to be finalised soon.

Shri S. M. Banerjee: In reply to a
previous question in the month of
March, 1964, the hon. Minister stated
that show-cause notice under the
Sea Customs Act and the Foreign
Exchange Regulation Act had been
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issued and that further investigations
were a.so progressing. He has now
practically repeated the same reply,
with the exception that the firm has
gone to the High Court in regard to
the customs case. I would like to
know why they were not prosecuted
before and why they were allowed to
move the High Court, and why this
period of six months or eight months
was given to them.

Mr. Speaker: The question as to
how they were allowed to move the
High Court wouw'd look strange. The
question should not be in that form.
What hie means to ask is, why there
was so much delay caused so th3st
they had enough time and so an.

Shri S. M. Banerjee: You remem-
ber that it was raiseq for the first
time on the 12th December, 1963,

Shri B. R. Bhagat: As you rightly
pointed out, unybody has the funda-
mental right to go to the court and it
was not because....

Mr. Speaker' The objection was that
the Government were slow and they
had enough time to think over ft.

Shri B, R. Bhagat: That is what 1
am going to say: that it has no rela-
tion to the time elcment. The show
cause notice was heard and the case
was complicated and big, and they
wanted some time. It was given
When the case was fixed for personal
hearing, it was at that stage of hear-
ing that they raised the question ol
jurisdiction; they doubt that this is
a valid jurisdiction, adjudication pro-
ceeding, and they wanted to go to the
court. They subsequently went to
the court and the High Court has
stayed the proceedings. It has no
time element; it is a question of law.

Shri 8. M. Banerjee: The question
was asked for the first time in the
House on the 12th December, 1963,
and we were told after asking so
many questions—whether the Minis-
ter's son was there or not and all
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questions and we did not get an ans-
wer—that every step would be taken
when the cases are finalised at the
earliest opportunity. I wou'd like to
know what concrete steps hiave been
taken from December, 1963, till today
to prosecute them either under the
Foreign Exchange Regulation Act
or any other Act, and why was there
this delay?

Shri B, R. Bhagat: I am sorry, the
hon. Member is not able to appre-
ciate this fact that the proceedings in
one case have been stayed by the
High Court. In the other case, al-
ready we f1ave said it is going to be
finalised very soon. There is, there-
fore, no element of delay.

Shri S. M. Banerjee: Why is prose-
cution delayed? Why has it not been
launched?

Mr. Speaker: He says that so far
as one case is concerned

Shri S. M. Banerjee: 1 have under-
stood that.

Mr, Speaker:
raise that point.

Then he need not

Shri S. M. Banerjee: Why is the
other case delayed—the case in res-
pect of the Foreign Exchange Regula-
tion Act.

Mr. Speaker: About that he said
that already the Enfcrcement Direc-
torate is proceecing with it.

Shri S. M. Banerjec: Why there is
so much delay?

Shrimati Renu Chakravartty: What
fs the difficulty in the way of the
Government to move expeditiously in
the matter of the prosecution of these
cases? 1 want to know the reason
for the delay.

Shri B. R, Bhagat' In the first group
of cases the court has stayed the pro-
ceedings.

Shrimati Renu Chakravartty: I want
to know at what stage, when it came
up for prosecution, they checked it.
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Mr. Speaker: Nobody has questioned
s0 far about the first group which is
before the High Court. Hon. Members
are anxious to know about the second
group of cases.

Shri B. R. Bhagat: I am coming to
that, With regard to the second group
of cases, according to law—we have
to go by the law and not beyond the
law—the adjudication is done by the
Director of Enforcement under the
Foreign Exchange Regu'ation Act. As
soon as that adjudication is complet-
ed—it is going to be completed soon—
it is for the Director of Enforcement
to say whaether fine is to be imposcd
or not or whether it is a fit case for
proscution. He can ask the Govern-
ment to go ahead with the prosecu-
tion or he can go for prosecution in
the court.

Shrimatj Renu Chakravartty: Sir,
my ques‘ion has not been answered,
What are the difficulties that come
in the way of the Government tik-
ing expazditious steps for prosecuticn?
If the adjudication takes one year,
how much longer will it take for the
prosecution?

Mr. Speaker: That he cannot help.
His answer is that according to law
the adjudication is to be done by tne
Director of Enforcement.

Shrimati Renu Chakravartty: Why
has it taken onc ful! year for ad-
judication?

Shri B. R. Bhagat: Which adjudica-
tion, on the second group?

Shri Ranga: First, second or the
third one.

Shri S. M. Banerjee:
understood it very well
what it is.

You have
You know

M~ Speaker: Order. order. In this

manner it should not be put.

Shri Ranga: Sir. a special question
has been put. Why has it become
dificult for the Minister to reply?
The question is, in the second group
of cases where the High Court's assis-
tance was not invoked, why is it that



3415 Oral Answers
it has taken them so long to adjudi-
cate and come to a decision? it is
said that it has taken them more than
a year.

Mr. Speaker: Do the hon. Members
want to know why the Director of
Enforcument has taken so much time?

Shrimati Renu Chakravartty: Yes.

Shri B. R. Bhagat: As I said, Sir,
this case was a very complicated case.

Shri Daji What is the comp ication?
Is it because some big persons, some
influential persons are involved?

Shri S. M. Banerjee: Minister’s sons
are involved.

Shri B. R. Bhagat: In spite of what
the hon. Member 'may say or insinu-
ate, 1 think those are not the facts.
The facts will bear out when the ad-
judication will be completed. But
there has been no unwarranted delay.
He has done his best. It is becausa
of the complex nature of the docu-
ments that it l1as taken so much time.
A large number of documents are
there. He has to go into all of them.
Very soon, maybe 1n the ccurse of a
week or two, it will be completed.

Shri Hari Vishnu Kamath: By that
time th2 bird may fly away.

Shri Hem Ba ua: Mav I know if it
is a fact that some Indians in high
places, either themselves in high places
or connected with peop'e in Aigh
places, arz involved in this varticular
violation of foreign exchange regula-
tion; if so, may we have the names of
those Indians in high places ar ron-
nected with persons in fiigh places?

The Ministe- of Finance (Shri T. T.
Krizhnamachari): I do not know what
the hon. Member means by ‘high
places’; 1 do not knew whether he
means high places in firms or in the
commercial world. I am not aware
of anybody in any high place who
has brought in any influence to M:}r
on the Government in regard to this

SEPTEMBER 24, 1963

Oral Answers 3416
matter. May I tell the hon. Mem-
bers that so far as I am concerned and
my colleague here concerned, we
would like to have this matter settled;
we are not happy to come und answer
questions in this House frequently
about de.ays. But this is a case where
a large number of documents have
been seized. I saw, I think, day ba-
fore yesterduy, the officer wip is doing
the investigation. He mentioned 10
me that he wanted more staff and even
space which he has not got for sort-
ing out thesc documents. An enor-
mous amount of documents have coms
into the hands of the investigating offi-
cer. 1t certainly took time for them
to sort them out. In the meantime,
one set of cases had to be, a sort.of,
kept in abeyance becaus:z of the mat-
ter having come up to the court. Then
there is the other question, why there
is no proszcution. Primarily it is for
the Director of Enforcement to de-
cide. In fact, I do not mind telling
hon. Members that I had asked that
question once as to why it is that
there was no proszcution, when it
came up last time, anj that even
though the revenue consideraticns are
not very prominent there must be
some prosecution. That is the feel-
ing that I mysclf had. But it is pri-
snarily for the Director of Enforce-
ment, who is in charge of t-e malter,
to decide whether he thinks that pro-
secution shou'd be laun-h2d or it
should be dealt with a~cording to the2
powers that he has and the particular
person should be fined. I can give
np assuranze with regard to expedit-
ing the matter. It is not in my hanls.
1t is in the Mands of the p2aple there.
Government is equally interssted in
this matter coming to light and being
disposed of. It gives us no pleasure
to have to come tim= and arain to
this House and say. “The matter i3
under consideration”. But,-a: hon.
Members are aware, th2 parties try
their best to se2 that t= p-o-eedins
are delayed over which we really
have no control. ... ("interrupton).

Shri S, M. Banerjee: We ask for the
names. '
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Shri Hem Barua: I have asked for
the names of the persons involved in
the matter.

Mr. Speaker: If the enquiry is
going on by the Directorate, probably
it will be found..... (Interruption).

Shri S. M. Banerjee: Shri Dange's
name was announced. Everybody's
name was announced in this House.
Bird and Company is not bigger than

8hri Dange. Why not the names be
announced?

Shri Indrajit Guptarose—

Mr. Speaker: Order, order. But
after that long statement ... (Inter-
ruption) .

Shri T. T. Krishnamachari: I am

not aware of any names. Therefore
what is the use of asking me? If mv
knowledge is imperfect, it is imperfect
even to satisfy the very desirable
curiosity of hon. Members......
(Interruption).

Shri Daji: You are trying to screen
them.

Shri T. T. Krishnamachari: I can-

(Interruption).

Shri Daji: You know them........
(Interruption).

Mr. Speaker: Next question. Shri D.
C. Sharma.

Shri S. M. Banerjee: They are shiel-
ding Bird and Companv. You should
protect us, (Interruption).

Public Sector Projects

Shri D .C. Sharma:
Shri Bishanchander Se h:
*378. . Shri Rameshwar Tantia:
| Shri Dhaon:
Shri B. P, Yadava:
| Shri Indrajit Grpta:

l‘ Sh-i Yashpal Singh:

Will the Minister of Planning b2
pleased to state:

(a) whether the State Governments
have been asked to expedite the exe-
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cution of public gector industrial pro-
grammes; and

(b) if so the action taken by them
in the matter?

The Minister of P'anning (Shri B,
R. Bhagat): (a) and (b). The progress
of State Projects, including industrial
projects, is periodically reviewed by
the Ministries concerned and the
Planning Commission and advice|
assistance given in the speedy execu-
tion of the programmes.
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Shri Daji: Is the Central Govern-
ment considering the proposai of
taking over for excution certain of
the public sector projects. whicn are
with the State Governments now,
for their speedy and expeditious
execution?

Shri B. R. Bhagat: There is no
proposal under consideration.

8hri Indrajit Gupta: To what extent
is it the experience of the Goversi-
ment that the execution of certain
centra! projects is deiaved by a slow-
ness of the State Governmenis in
doing the ancillary work, like acqui-
sition of lands or construction work
and so on?

Shri B. R. Bhagat: In the past
there h1as been scme delay because of
the delay in acquisition of land or
other ancil’ary facilities. But as ex-
perience grew and we experienced all
those difficulties, the bottlenecks have
been removed. Now, the S‘ate Gov-
ernments who are interested in the
Projects being located in their own
States are offering all co-operation
in some of these matters.

Dr. L. M. Singhvi: May 1 know
whether any evaluation has been made
of the rate of return and cost of pro-
duction in the industria! undertakings
within the State sector; if so, what is
the resuit of that evaluation and whe-
ther the Government have already
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proceeded to fix the targets of invest-
ment in the State sector of industrial
projects?

Shri B. R, Bhagat: There is a diffi-
culty in giving the overall figure, be-
cause we have to go into each pro-
ject in the State sector. Since this
refers to details, I want separate
notice of the question.

Shri Hari Vishnu Kamath: Has the
senior Minister been correctly re-
ported in the press as having said
some time last month at a De'hi con-
fercnce on  research in  corporate
management, that public sector
undertakings preparc unreal balance-
sheets, and if so, which particular
undertakings did he have in mind?

Shri T. T. Krishnamachari: The hon.
Member is wrong. I was not speaking
about any public sector undertaking.

Shri Hari Vishnu Kamath: Is the
press report wrong? Or else who is
wrong?

Shri T. T. Krishnamachari- I was
not speaking about any public sector
undertaking.

Shri Hari Vishnu Kamath: About
which undertaking did he speak then?
Let us have it made clear here. This
is not the way to rep'y to questions.

Mr. Speaker: He has said that what
has been reported is not correct, and
he did not say that.

Shri Sham Lal Saraf: Are Govern-
ment aware that some of the public
sector projects do not come to fruit-
ion becausc of the fact that they could
not get the necessary import licenzes
in time nor the foreign exchange with
which they could arrange for the
direct import of machinery and other
raw materials required, and if so,
what steps have been taken to
smoothen these processes so that
those projects could be set up in tiine
and propely?

Shri B. R. Bhagat: That was what 1
said. The progress is watched by the
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Ministries and the Planning Commis-
sion. Then, there is a special Depart-
ment of Co-ordinution in the Finance
Ministry, which looks into all these
matters. If any forcign exchange
bottle-neck is there, that is sought to
be removed; similarly, if there are
any other difficulties technical or
otherwise, they are also sought to be
obviated.

Shri Ranga:
resu’ts.

Shri Shashi Ranjan: May I know
whether Government are in posses-
sion of information regarding the
progress made in different States in
the public sector projects, and if some
States have lagged behind, what direc-
tions the Central Government
going to give to them to make up the
lag?

And with these bad

are

Mr. 8peaker: Would it be possible
to state the progress in each State
during the Question Hour?

Shri T. T. Krishnamachari: I can
only mention the methodology. Pri-
marily this is lhe concern of the Co-
criinition Department in the Finance
Ministry, that is, to watch the pro-
gress of public sector projects in the
Centre as well as in the States, which
form part of the Plan. Periodical
reports are received by them, and
any bottle-neck in regard to the sup-
ply of raw materials or lack of import
licence or any delay in finding finance

" etc. is sought to be remedied by this
organisation.

8hri Hari Vishnu Kamath: On a
point of order. In the statement
made earlier by the hon. Minister,
there is a contradiction . . .

Shri Bhagwat Jha Azad: We want to
ask some supplementary questions,
but the hon. Member is raising points
of order. This is not the time to
raise points of order,

Shrl Hari Vishnu Kamath: I know
the procedure. My hon. friend need
not teacn meo about procedure here.
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The hon. Minister while answering
a question here on the 10th September
had stated as follows:

“The Finance Minister did state
that balance-sheets of companies
were often unreal . A '

But just now he has stated that he
made no such statement whatsoever.

Shri T. T. Krishnamachari: No. As
a matter of fact, the hon. Member
had asked me whether I had saild
that about the balance-sheets of pub-
lic sector projects, and I saig ‘No'. I
did say that the balance-sheets of
companies did not reveal all the infor-
mation, because the very nature:
of the certificate on the balance-sheet
given by an auditor is that according
to the papers that were placed before
him, the balance-sheets represent the
correct position; he does not go into
the nature or the validity of the
papers placed before him. This was
in reference to balance-sheets in gene-
rai. It did not refer to balance-
sheets of public sector projects.

Shri P, Venkatasubkbaiah: Moy I
know whether any of the State
Governments have expressed their
inability to execute projects in the
State sector because of difficulties in
ways and means position, and if se,
what those States are and what assis-
tance the Central Government eare
going to give to them?

Shri B. R. Bhagat: There is a pro-
ject in the State from which the hon.
Member comes, namely the Andhra
Paper Mills; it was first set up in
the public sector, and recently it has
been decided to transfer this scheme
to the private sector with minority
State participation.

Shri Bhagwat Jha Azad: May I
know whether from the periodical
review of the Central Government it
has been established that in the light of
the experience of those States where
the projects have proved successful,
the -easons for the ‘agging behind of
the State projects in the other States
are due to administrative failure?
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Shri B. R. Bhagat: There is not
one particular group of reasons.

There are many other reasons ulso,
onc of them being administrative
inefficiency or inadequacy.

Shri Kanga: The Finance Minister
just now said that his remarks relat-
ed to balance-sheets in general. May
I take it that it covers the balance-
sheets issued by the public sector
undertakings a'so, or has he made
any exception in regard to that?

Shri T. T. Krishnamachari: It
would not cover balance-sheets of
public sector undertakings because 1
do not think normally public sector
undertakings are producing vouchers
which are not real, but so far as th=
normal balance-shecet is concerned,
the audi‘sr can only testify to what is
placed before him, and therefore,
there is an element of unrea'ity
about it. It has nothing to do....

Shri Hari Vishnu Kamath: On a
point of order, again. He did say
in that answer......

Mr. Speaker: If there is some dis-
crepancy, he can write to me, and
not raise one point of order after
another.

Shri Harl Vishnu Kamath: He made
. it clear in the House itself....

Mr, Speaker: He can write to me.
I will see the records, and then 1
will decide,

Shri Harl Vishnu KXamath: The
"Minister made a  statemont earlier.
Is it open to him to contradizt the
statement in a few days time? You
must come to our rescue.

Mr. Speaker: I will look into all
that if he writes to me, and then if
I decide that it requires to b2 raised
in the House, I will allow it.

Shri Hari Vishnu Kamath: e did
say it applies to both public sector
and private secior. I have got it
here in the record.

Shri T. T. Krishnamachari: May I
seck your protection? These are
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questions not relating to norma) ad-
ministration. They are matters of
obiter dicta. It is an expression of &
personal opinion, I do not think
there has been any discrepancy, but
I cannot understand my hon. friend
holding me to ransom.

Shri Hari Vishnu Kamath: I strong-
ly object to the word “ransom”. 1
have got him in his own words, what
he himself said.

Mr. Speaker: He has no complaing,
but I have. I should not be held to
ransom!

Shri Hari Vishnu Kamath: What
ransom? My knowledge of English
is very poor, and 1 am prepared to
lcarn at your feet.

Mr. Speaker: Shri Kamath should
take it in the spirit in which I have
said it. e should not be so serious
about it.

Shri Hari Vishnu Kamath: It is
not propzr. I can also use pictures-
que phrases like that, That does not
break any bones or make any answer.
This is not the way to function.

Mr. Speaker: When I say I should
not be held to ransom, what I mean
is that I might be allowed to proceed
further.

Shri Hari Vishnu Kamath: I did
not object to that, but to what he
said. What does he mean by that?
This is not the way to answer.

Shri Ranga: He gives us to under-
stand that he is very particular and
very careful about the words and
phrases that he uses in this House.
Here is a statement attributed to the
Minister, which is supposed to have
been made in the House, If he con-
tradicts that statement and it is
pointed out, and vou ask him to wr'te
to vou and say that it may be taken
up afterwards in the House, the House
vrould lose the trend of thought
Just now, we are s*iz~d of the matter.
Here wag a clear question put to the
Minister. He says: no, I have not
said that, In such a situation, why
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.should we call for the record? How
e.se can we get any kind of redress?
Here, my hon, friend has taken the
trouble to keep the record before
himself, and he has brought it to the
notice of the House as well as your-
self, and he secks your permission
to bring an additional fazt which
contradicts what the hon. Minister
has said. If it is an ordinary Mem-
ber, then, of course, what you have
suggested could be followed, but
should we not settle that matter here
and now, whether he has said it or
not?

Mr. Speaker: My difficu'ty is this.
The reason why I say that that
should be the procedure that applics
to all, whether he be a Minister or a
Member, is this. I allowed two on-
portunities to Shri Kamath, and heo
quoted from the re-cords b-cause he
felt aggrieved that there had been
some contradiction from the earlier
stalem>nt. I aked the M'n'ster to
answer that. Then again, afterwards,
he sces some portions, the latter part,
and he savs there is another contra-
~diction. Shall I go on with the whole
statement?

Shri Ranga: We can take this
Government to task in whi~hever way
we can. There is no other way of
redress.

Mr, Speaker: The only . way to
take the Government to task is that
the whole statement should be sent
to me, and what he has said now. If
he had read that also at the same
time when he was raising that objec-
tion, I would not have taken excevn-
tion to it, but then he sat down, and
after some time again he says there
‘{3 another contradiction.

Shri Mari Vishnu Kamath: Because
he made another statement.

On a point of order. It is open to
the Minister to say that a press
report is wrong, but it is not open
to him to say that this is also wrong.
Let him say that.
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Shri Hari Vishnu Kamath: It 1is
from the record of Parliamentary pro-
ceedings.

Shri Bhagwat Jha Azad: Sir, on a
point of order. My point of order is
this. According to the rues under
which the Question Hour of the Lok
Sabha is conducted who is the final
authority to say that the question has
been properly answered or it should
not be taken beyond that? Every
day we who put questions on this
side feel that it is only one or two
Members who monopolise the entire
Question Hour and in the name of
clarifications . . . (Interruptions.y I
am asking the hon. Speaker whether in
the nam= of clarifications the Ques-
tion Hour rule permits a Member so
that he should go on putting half a
dozen quostions. ... (/nterruptions.)

Shri Hari Vishnu Kamath: It is a

grave reflection on you, Sir,

Shri Bhagwat Jha Azad: Plcase
listcn to me. Does the rule permit
a Member to contest every supple-
mentary and reply in this House?
Since the time of Mavalankar up to
this time, is there any rule like this
that the same Member or a couple of
Members should put one dozen ques-
tions in the name of clarifications?
If there is a rule under which it
comes. we would like to know that. . .
(Interruptions).

Mr. Speaker: I have closed the
List and am hearing only points of
order.

Shri Sham Lal Saraf: I seek
your guidance on one point. The
point that has been made by Mr.

Kamath—h= has every right to make-
it but not at the cost of the Question
Hour. My point is that Mr. Kamath
is welcome to raisc his point but not
at the cost of the Question Hour. A
number of questions are not reach~d;
others may be dropped, My submis-
sion is that Mr Kamath should
write to you asking you to decide
about his point . . . (Interruplicns).
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Shri Hari Vishnu Kamath: It is for

the Speaker to decide and not for
anyone else.

Mr. Speaker: I do not understand
this attitude; any other Member has
not the right to put his point of
view. He has to listen to them.
When he has said what he wanted
to say; others also have the same
right and I have to listen to them
also. .(Interruptions).

Mr. Speaker: I will give my rul-
ing. Let me hear Mr. Hem Barua.

Shri Hem Barua: Sir, when the
hon, Member complained that the
time of the House was wasted by one
or two Members of the Opposition, I
think it is an aspersion on certain

tions.)

Shri Bhagwat Jha Azad: What is
the aspersion?

Shri Hem Barua:
(Interruptions).

Wait a minute.

Several Hon. Memberg rose—

Mr. Speaker: Order, corder. (Inter-
ruption).

Shri Hari Vishnu Kamath:
quiet.

Keep

Shri Hem Barua: I am trying to
place my casz before you in a very
cool and collected manner.

Mr. Speaker: Shri Hem Barua
must realise that I am listening to
him most patient.y,

Shri Hem Barua:
bers are not.

But those Mem-
(Interruption),

Mr. Speaker: Order, order.

An Hon. Member: You will have
to maintain order in the House.

Shri Hem Barua: When a parti-
cular hon. Member of this House said
that the time of the Question Hour
is wasted because of these interrup-
tions or questions raised by certain
Membo>rs of this House, parti-ularly
the Members belonging to the Opposi-
tion, there is an attempt rather to
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stop Members from functioning. I
the time of the Quesiion Hour is
being wasted, it is your job to find
out whether it is so and point it out
to the Members concerned, and it is
nol the job of other people to cast
aspersions on other Members of the
House, and at the same time, cast
aspersions on the Chair also.

Shri H. N. Mukerjee: My submis-
sion is that we cherish every moment
of the Question Hour. There is no
doubt about it. But if any Member
or Members do happen to have a
ready wit and an alert grasp of the
rules of procedure, he or she should
not be referred to in the kind of
manner in which it has been done.
Apart from this, I feel that when in
rclation to a question and supple-
mentaries arising thereon, the Minis-
ter is caught on the wrong foot, it
is part of parliamentary acceleration,
particularly in the Question Hour,
that the supplementaries raised, as
for instance, by Shri Kamath, and
the points of order relating thereto,
are disposed of as soon as ever that
is possible. Otherwise, the entire
purpose of the Question Hour and
the whole spirit of supplementaries
and the points of order, if any, arising
therefrom, would go. Therefore, I
fee] that in regard to the kind of
matter which Shri Kamath has raised,
we should get it out straight, because
the Minister is here and no delay is
warranted.

Shrimati Savitri Nigam: 1 would
like to submit very humbly that it
has almost become a routine matter
every day, under the pretext of points
of order, namely, the Question Hour
is wasted and only two or three

Members are on their legs... (Inter-
ruption).

Mr. Speaker: Order,
should hear her also.

order, We

Shrimati Savitri Nigam: We have
been able to cover in this sess'on
not more than four or five questions
a day. I would like to appeal to
hon. Members through you that
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instead of raising points
which have no point......

Shri Hem Barua: Who is she to
say that? (Interruption).

Mr. Speaker: Order, order. When
he was speaking and there were in-
terruptions, he got so angry, and
when another Member speaks he gets
up again and interrupts. Let her
speak.

Shrimati Savitri Nigam: You will
bear me out when I say that when
points of order are raised, you your-
gelf have ruled many times that not
one of them really is a point of order
and not one of them is worth raising.
In spite of that, again and again,
every day, the same repetitions are
being made and the whole Question
Hour is being wasted. We have not
been able to finish more than four
questions a day.

Shri Harish Chandra Mathur: Sir,
I have no point of order to raise,
but I want just to make an observa-
tion on the point of order which has
already been raised and which |is
before you for decision. I would in-
vite your attention as also that of
Shri Kamath to the fact that only a
few days back, Shri Kamath himself
gave notice, under your directions,
under rule 115, regarding a contradic-

of orders

Shri Hari Vishnu Kamath: That

was a press report,

Shri Harish Chandra Mathur: Whe-
ther it is a press report or anything
else, whatever is said in this House,
if it is to be contradicted, there is a
definite and specific provison laid
under the directions issued by you,
and T had myself availed of an oppor-
tunity in this House to give notice
under those specific rules and direc-
tions, If I remember rightly, it is
rule 115, Whatever is said by an
hon. Minister or even by another
hon. Member, if it is to be contra-
dicted, we have a regular provision
under which we are to proceed
Therefore, let it be clear for us and
for all times, that so far as the contra-
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dictiong and other things are concern-
ed, they will have to be taken up
under that provision, and no such
question can be raised and they can
never form the subject-matter of a
point of order.

There is another aspect of it. We
cannot ignore that in asking supple-
mentaries there cannot be a point of
order or any such thing, but the
supplementaries are to be regulated
as you deem fit, in your discretion.
When certain points are raised here,
they must be thrashed out imme-
diately on the spot, but there should
be supplementaries. Let us not be
very rigid about this, that is to say,
that a particular Member or Members
can ask only one supplementary and
so on, It is only because of these
things, that various methods are
being devised, If we can chalk out
some provisions there would be no
occasion for such methods as raising
points of order. There is no point of
order when a contradiction is there.
So, let us have a clear-cut ruling
from you in this matter so that both
sides of the House may be satisfied.

Mr. Speaker: Since we began this
session, hardly four to five questions
or at the most six questions have
been covered every day. It is really
a tragedy; I have been feeling it,
very honestly, that it is a very small
number, and very important questions
are left out and which ought to be
covered.

Shri Kapur Singh: Points of order
arise.

Mr. Speaker: That is the difficulty.
So, I want to appeal to hon. Members
that they should think whether what
they want to raise is really a point
of order. When they say that they
have a right to raise it, I do sit down
and listen to them, I listen to them.
But now, taking stock of all of them,
of course, there was some resentment
expressed as to why it has been said
by the other side that most of the
points are not points of order, but
that is a fact that we should realise.
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That is mostly done and I am not
blaming the opposition alone. This
contagion has spread on all sides and
points of order are raised which are
really only interruptions and not
points of order at all.

Shri Harl Vishnu Kamath: More
from that side.

Mr. Speaker: No; I do not agree
there.
Shri Hari Vishnu Kamath: All

right; equally.

Mr. Speaker: As has been said by
Mr. Mathur, we cannot have a rigid
rule that never would I allow a point
of order at all during the Question
Hour. That cannot be done. There
may be some occasion when I have
to listen to them as was the oppor-
tunity when he immediately contra-
dicted the statement of the Minister.
But there should be an end to it
Once I had allowed; second time he
read it afterwards and he found an-
other thing contradictory and he
pointed it out. When I had passcd
on to another Member, then he found
something and he stood up to take
it up again.

Shri Hari Vishnu Kamath: That

arose from the answer of the Minis-
ter.

Mr. Speaker: Mr. Kamath should
realise that after he has raised the
point of order, I have allowed him and
the explanation has come from the
Minister. I have passed on to the
second Member. After that, if h~ has
still a complaint, then he can write
to me. It can be done under Direc-
tion No. 115 and not otherwise,

Ag I have already said, I am not
now laying any rigid and inflexible
practice or rule that I would never
allow it. But' I am appealing to the
Members that unnecessary points of
order should not be raised.

Shri H. N. Mukerjee: It was at a
point when the Minister said facetious-
ly but not unwarrantably, since we
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have here a battle of wits, that he was
being held to ransom, that it was incum-
bent on the Member to point out.
certain things which have shown that
he was doing it with no intention of
holding the Minister tc ransom or
anything even remotely like that, but
he was doing it on the busis of state-
ments which seem to be there cn the
Order Paper.

Mr. Speaker: Then I tried to in-
troduce a little humour, but that was
not appreciated or I was not capable
of doing that.

Shri Hari Vishnu Kumath:
very well appreciated.

It was

Mr. Speaker: I put it to the Flouse
whether this practice should continue
that only 5 or 6 questions should be
covered. ...

Some Hon. Members: No, no.

Mr. Speaker; ... ... or we should at
least try to cover 15 to 20 gucstions.

Some Hon, Members: Yes.

Mr. Speaker: I would appeal that
at least 15 to 20 questions should be
gone through. Ordinarily thcre cught
not to be more than 3 cor 4 minutes
spent on a question. If thcre is some-
thing extraordinary, of course, I will
exercise my discretion and allow 5 or
6 minutes.

Shrimati Renu Chakravartty: It
should be left to the House to decide.

Shri Hari Vishau Kamath: It should
be left to the House to regulat: it.

Mr. Speaker: Shrimati Renu Chakra-
vartty would realise that I cannct do
it unless I get the cooperation of the
Members, and they have also the de-
sire to help.

Shri Ranga: If we fix the number
of questions in this way, you make it
difficult for us. Why do you want to
say 10 or 15 questions You took up
that question about. the Dharat
Sewak Samaj today and the FHouse
thrashed it out, Don't you think it
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has had a salutary effect? That free-
dom should be there.
Mr. Speaker: Freedom would al-
ways be there.
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WRITTEN ANSWERS TO

QUESTIONS

Aid from Belgium
*371. Dr. L. M. Singhvi: Will the
Minister of Finance be pleased to

state:

(a) whether it ig a fact that Bel-
gium has been reluctant to pledge any
further aid to India this year; and

(b) if so, the reasons therefor?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) We have been informed that
Belgium will be willing to pledge a
turther amount after the amounts pre-
viously pledged have been committed.

National Survey of Middle Class
Income
( Maharajkumar Vijaya
Ananda:
Shri Indrajit Gupta:
| Shri Yashpal Singh:
Will the Minister of Finance be
pleased to state:

(a) whether Government are aware
of the recent report by the Central
Statistical Organisation containing ,a
national survey of income and ex-
penditure of middle class families, con-
ducted in 1958-59;

(b) whether the contents of the Re-
port have been studied by Govern-
ment; and
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(¢) if so, the conclusions drawn
therefrom?
The Minister of Planning (Shri

B. R. Bhagat): (a) and (b). Yes, Sir.

(c) Volume I of the Report which
has been published so far is basically
a factual one, It relates to a point of
time, namely 1958-59, and contains no
data as to whether and how the con-
ditions had changed over time.

The middle class family living sur-
vey 1958-59 wag undertaken (a) to
facilitate the construction of middle
class cost of living indices and (b) to
ascertain the conditions and levels of
living of middle class families.

Work on the construction of middle
class cost of living indices is still in
progress in the Central Statistical Or-
ganisation.

Unit Trust Scheme

Shri Shree Narayan Das:
| Shri Rameshwar Tantia:
+379 ) Shri Onkar Lal Berwa:.
* 3 Shri Indrajit Gupta:
| Shri Yashpal Singh:
LShri Himatsingka:
Will the Minister of Finance be
pleased to state:

(a) whether the Unit Trust set up
recently has started its business; and

(b) if so, the total amount of busi-
ness so far carried on?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes.

(b) The information is being col-
lected and a statement will be laid on
the Table of the House.

Therma]l Power Station in Madras
State

«3g0, J Shri P. R. Chakraverti:
" Shri P. C. Borooah:
Will the Minister of Irrigation and
Power be pleased to state:
(a) whether Government have ac-

corded approval to the Madras Gov-
ernment  to erect 300 MW.
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Therma] Power Station in the public
sector at Ennore;

mises of the firm. These are undet
scrutiny by the Calcutta Custom House

'(b) whether the Centre has also
ganctioned the setting up of another
100 M.W. Thermal Power Station in
the public sector at Tuticorin; and

(c) how far the power scarcity in
the State has been changed for the
better?

The Minister of Irrigation and Power
(Dr. K. L. Raog): (a) Not yet. The
Technical Advisory Committee of the
Planning Commission has, however,
found the scheme to be acceptable. The
formal sanction of the Plannhing Com-
mission i3 awaited.

(b) No, Sir.

(c) Tn Madras State, up to the year
1963-64, the peak demand exceeded the
available firm generating capacity.
However, according to the latest an-
nual power survey, from 1964-65 up to
1968-69, the firm capacity is likely to
be more or less equal to the peak load.
Some deficit is  anticipated during
1969-70 and 1970-71.

Searches in Jute Export House

*381. Shri Indrajit Gupta; Will the
Minister of Finance be pleased to
state:

(a) whether raids and searches were
earried out in July last on the premises
of one of the largest jute and gunny
export Houses in Calcutta;

(b) the name of the firm concerned;

(c) the grounds for carrying out the
searches; and

(d) the result thereof?
The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) M/s. Louis Dreyfus & Co., Ltd,,
18A, Brabourne Road, Calcutta.

(c) Yor alleged under-invoicing of
exports to foreign countries.

(d) Several documents have been
seized from the office and other pre-

and the Enforcement Directorate.
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Gramdan Movement

+gg3 J Shri Ram Harkh Yadav:
'\ Shri Murli Manohar:

Will the Minister of Planning be
pleased to state:

(a) whether the Central Govern-
ment have suggested to the State Gov-
ernments to introduce Bills to pro-
mote the Gramdan Movement initiated
by Acharya Vinoba Bhave;

(b) whether Government have pre-
pared a model] Bill to be so introduced
by the States; and

(c) if so, whether Government have
sanctioned any special sum and fin-
ancial assistance to the States for the
development of Gramdan villages; if
0, the amount?
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The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). Draft Gramdan
Bill wag prepared in consultation with
the Al] India Sarva Seva Sangh and
forwarded to the State Governments
for their consideration and enactment
of suitable legislation.

(c) A sum of Rs. 1 crore was pro-
vided in the Third Five Year Plan
for development of Gramdan villages.
So far Rs. 21.16 lakhg have been sanc-
tioned to the State Governments.

Landscape Committee

Shri Himatsingka:
Shri Onkar Lal Berwa:
Shri Dhaon:
Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
| Shri B. P. Yadava:

*384,

Will the Minister of Works and
Housing be pleagsed to state:

(a) whether the landscape com-
mittee of Govt. has recommended that
legislation should be undertaken for
gafeguarding the beauty and character
of landscapeg and sites in Delhi; and

(b) if so, whether any action is pro-
posed to be taken on this recom-
mendation?

The M.lniséer of Works and Housing
(Shrli Mehr Chand Khanna): (a) Yes;
the recommendation is of a general
nature, covering other towns also,

(b) The matter is under examina-
tion.

Package Programme

*385. Shri Ramanathan Chettiar:
Will the Minister of Planning be
pleased to state:

(a) whether an American Expert had
visited some of the districts under the
Intensive Agricultural Cultivation

Programme;
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(b) if so, whether he has submitted
a report to the Planning Commission:
and

(c) if so, what are its salient

features?

The Minister of Planning (Shri B. R.
Bhagat): (a) to (c). Mr. Wolf Lade-
jinsky of the Ford Foundation had
studied tenuria]l conditions and their
impact on the Intensive Agricultural
District Programme in five districts,
namely, Thanjavur district (Madras).
West Godavari (Andhra Pradesh)
Shahabad (Bihar), Ludhiana (Punjab)
ang Aligarh (Uttar Pradesh), He has
submitted a Report which will be pub-
lished shortly together with the com-
ments of the State Governments.

Commonwealth Finance Ministers’
Meeting

Shri P. C. Borooah:
*386. 3 Shri D. C. Sharma:

Will the Minister of Finance be
pleased to state the decisions taken
at the Commonwealth Finance Minis-
ters’ meeting held at Kuala Lumpur
on the 2nd September, 19647

The Minister of Planning (Shri B. R.
Bhagat): A communique issued after
the meeting summarising the discus-
siong angd conclusions arrived at is
placed on the Table of the House.
[Placed in Library, See No. LT-3231/
64].

Reserve Bank Building

Shri Hari Vishnu Kamath:
#387. { Shri Yashpal Singh:
Shri Naval Prabhakar:

Will the Minister of Finance be

pleased to state:

(a) whether Government propose to
sculpturally adorn the frontage or en-
trance to the Reserve of India build-
ing in New Delhi;

(b) if so, the salient features therzof
together with an estimate of the ex-
penditure involved; and
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(c) the reasons for such expendi-
ture?

The Minister of Planning (Shr B. R.
Bhagat): (a) Yes. As the building be-
longs to the Reserve Bank, the deci-
sion was, however, taken by the Bank
and not by Government,

(b) Two stone statues representing
Yaksha and Yakshi are proposed to be
erected on either side of the main en-
trance at an estimateq cost of about
Rs. 3 lakhs.

(c) The decision was taken in 1955
in pursuance of Government's policy
that Indian sculptors, artists, painters
and designers should be encouraged to
undertake some work in connection
with the decoration of public build-
ings.

Regiona] Electricity Grids

( Shri P. Venkatasubbaiah:
Shri Rameshwar Tantia:.
Shri Dhaon:

Shri Onkar Lal Berwa:
2389, J Shri Bishanchander Seth:
) 3 Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri R, S. Pandey:

|_ Shri Mohammad Elias:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the setting up of regio-
nal grids of electricity has been com-
pleted;

(b) if so, the benefits that will ac-
crue by this arrangement; and

(¢) whether uniform power charges
have been introduced in al] the grids?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The regional grids
are in various stages of development
at present. It is expected that the first
phase of inter-State links for the for-
mation of regiona] grids would be com-
pleted partly by the end of the Third
Plan period and partly during the
Fourth Plan period.
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(b) Apart from the various techni-
ca] advantages, substantial economic
benefits would also accrue from the
co-ordinated operation of power sys-
tems in the various regions. Security
©of Power supply, freedom from major
break-downs, minimising the effect of
shortage of reservoir capacity due to
monsoon failures and, reduction of
‘standby, etc. are some of the other ad-
vantages. By proper co-ordinated
working, more energy equivalent of
a million kw of Power can be secur-
ed from the installation at the end of
‘Third Plan.

(¢) No, Sir.

‘Mahalanobis Committee on Distri-
bution of National Income

( Shri Hari Vishnu Kamath:
| Shri S. M. Banerjee:
| Shri Sidheshwar Prasad:
*390 J Shri Daljit Singh:
'Y Shri Onkar Lal Berwa:
Shri Vishwa Nath Pandey:
Shri Dharmalingam:
Shri Jashvant Mehta:

Will the Minister of Finance be
pleased to refer to the reply given to
‘Starred Question No. 1270 on the 30th
April, 1964 and state:

(a) whether the Mahalanobis Com-
mittee on distribution of Nationa] In-
come hag submitted Part II of its re-
port; and bk ;|

(b) if not, the reasons for the delay?

The Minister of Planning (Shri B. R.
Bhagat): (a) No.

(b) In the first part of the report
which was laid on the Table of the
House on 29th April 1964, the Com-
mittee had briefly mentioned the cir-
cumstances that led to the submission
.of a part report. The Committee felt
that an adequate treatment of their
first term of reference viz., changesin
levels of living during the First and
Second Five Year Plans would take
some more time ag the extensive and
.complex data bearing on this topic
required more critical
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Work in this direction has been 1n
progress during the past few months
and it is expected that the Committee
will be abie to complete their work
soon.

One Rupee Coins with the Effigy of
8hri Nehru

r Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shri Bade:

Shri Prakash Vir Shast-
Shri Ram Harkh Yadav:
Shri Murli Manohar: '
Shri P. K. Deo:

Shri Shinkre:

Shri Alvares:

Shri N. Dandekar:

Shri Hari Vishnu Kamath:
Shri Kapur Singh:

Shri Vishram Prasad:

L Shri S. M. Banerjee:

Will the Minister of Finance be
pleased to state:

*391.

(a) whether a proposal is under con-
sideration for minting one-rupee coins
with Shri Jawaharlal Nehru’s effigy on
one side and the national emblem on
the other; and

(b) if so, the salient features thereof
and when the coin will be issued?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) The new coin will bear on its
obverse face the profile of the late
Shri Jawaharlal Nehru his name in
English and the dates “1889-1964" se-
parated on either sidie by a star. On
the reverse face, the coin will bear the
Ashoka Pillar Emblem, the words
“India” and “Bharat” in English and
Hindi respectively and the denomina-
tional value, It is proposed to issue
the coing on Shri Nehru’s next birth-
day, namely the 14th November, 1964.

Brick-Making Plant

Maharajkumar Vijaya
Ananda:

Shri B. P. Yadava:

Shri Dhaon:

Shri Bishanchander Seth:

Shri Rameshwar Tantia:
Shri Veerappa:

*392.
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Will the Minister of Works and
Housing be pleased to state:

(a) whether an agreement hag been
»eached between the Governments 6t
dndia and Rumania for the setting up
of a brick-making plant;

(b) it so, the location of the plant
and the total outlay for its construc-
tion;

(c) when the production of bricks
would be started; and

(d) what would be the maximum
estimated production?

The Minister of Works and Housing
(8hri Mehr Chand Khanna): (a) The
National Buildings Construction Cor-
poration Limited, a State-owned
Company, hag entered into an agree-
ment with Messrs Industrial-Export,
State Company for Foreign Trade,
Bucharest Rumania, for setting up a
brick-making plant.

(b) The plant is proposed to be lo-
eated at Sultanpur, a village in the
Union Territory of Delhi and the total
outlay for its construction is estimated
at Rs. 20 lakhs,

(c) By about March, 1966.

(d) About 3 to 3% crore bricks
per year.

Rural Development

Shri P. R. Chakraverti:
Shri S. B. Patil:

| Shri P. C. Borooah:
Shri Surendra Pal Singh:
Shrimati Savitri Nigam:
Shri S. C., Samanta:
Shri M. L. Dwivedi:

| Shri M. R. Krishna:

Will the Minister of Planning be
pleased to state:

*393.

(a) whether the Planning Commis-
sion has agreed to &, scheme submit-
ted by the American Amhassador, Mr.
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Chester Bowles, relating to India’s
rural development; and

(b) how far an intensive and in-
tegrated development of a district in
each State is sought to be brought
about by this scheme?

The Minister of Planning (Shri B. R..
Bhagat): (a) The scheme is under
consideration.

(b) The main feature of the scheme
is to evolve in one district in each
State a prototype of integrated and
comprehensive development with an
order of outlay which is one Plan
ahead. Details of the scheme are
being examined in consultation with
the State Governments.

U.S. Investment in Indian Industries.

Shri Indrajit Gupta:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri K. N. Tiwary:
Shri P. K, Deo:

Shri Solanki:

Will the Minister of
pleased to state:

*394.

Finance be

(a) whether Government have urg-
ed upon American businessmen to
invest at least 300 million dollars an-
nually in selected Indian industries;

(b) the present annual rate of U.S.
private capital investment;

(c) the industries suggested for
further investment; and

(d) whether the U.S. businessmen'’s.
delegation to India has made recom-
mendations to Government of India
on ways and means of stepping up
their investment?

The Minister of Planning (Shri B.
R. Bhagat): (a) No, Sir.

(b) The rate of U.S. private capital
investment in India in the last three
years was as follows:

Rs. lakhs
1961 557.00
1962 11148.61
1963 1702.75
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These figures are based upon the
‘approval order issued.

(c) These would be industries re-
quiring technical knowhow from
abroad and imports of capital equip-
ment such as petrochemicals, machi-
nery manufacturing, fertilisers, steel
castings and forgings,

(d) The discussions of the U.S.
businessmen’s delegation with the
Government representatives related to
various general aspects of Govern-
ment's policies which have a bearing
on private foreign investment.

Government Employees Owning
Houses

395, J Shri Ramanathan Chettlar:
" \_ Shri Prakash Vir Shastri:

Will the Minister of Works and
Housing be pleased to state:

(a) whether Government have
decided that no Government employee
owning a residential house in Delhi
within 16 kilometres of the place of
duty will be provided Government
accommodation;

(b) if so, the number of such Gazet-
ted staff in the general pool of accom-
modation occupying various categeries
of Government residences; and

(c) the action taken to get the
houses vacated to meet the acute short-
age of Government accomwmodation in
the capital?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes,
but subject to certain exemptions pro-
vided for in the revised rule e.g.,
where the private house has been
placed under a Trust or the house is
too small or cases of joint family pro-
perty in specified circumstances.

(b) About 120.

(c) Under the revised rule, such
employees need not ‘vacate the Gov-
ernment residences if they pay rent
at enhanced rates,
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Low Income Group Housing Loan

J Shri P, C. Borooah:
*396.1 Shrl Shiv Charan Gupta:

Will the Minister of Works and’
Housing be pleased to state:

(a) whether Government have of
late revised the Low Income Group
Housing loan ceiling to Rs. 10,000 res-
tricted to 80 per cent of the total cost
of the house including the cost of land;

(b) it so, how much more funds:
have been allocated for the scheme for -
the current year; and
(c) the percentage increase in the -
cost of house construction since the
ceiling was originally fixed and how
much of this increase would be met
by the increase in the ceiling of the-
loans?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.
The loan-ceiling has been raised from
Rs. 8,000 to Rs. 10,000, i.e. by Rs. 2,000.

(b) No additional funds have been .
allocated for the Scheme for the
current year.

(c) There is about 40 per cent in-
crease in the cost of construction
since 1954 when the loan-ceiling of -
Rs, 8,000/- per house was fixed. A
house which cost Rs. 10,000/- in 1954
would now cost about Rs. 14,000|-.

Inter-State Control Board to reclaim -
Ravines

*397. Shri D. C. Sharma; Will the
Minister of Planning be pleased to
state:

(a) whether the Committee on natu-
ral resources set up by the Planning
Commission has recommended the set-
ting up of an inter-State control board
for the reclamation of ravines; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Planning (Shri B. R.
Bhagat): (a) In the draft report of
the Study on Survey and Reclainatimn
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of Ravines in India undertaken ty the
Committee on Natural Resources, a
suggestion has been made for the
setting up of an Inter-State Control
Board under the aegis of the Central
Board of Soil Conservation for formu-
lation of priority and planning of
action in respect of reclamation  of
ravines. The draft report is still under
.discussion and has not been finalised.

(b) Does not arise.
Research Schemes for Rajasthan

1169. Shri Karni Singhji: Will the
Minister of Irrigation ani Power be
pleased to state:

(a) the research schemes sanctioned
for Rajasthan by the Central Board
of Irrigation and Power for the year
"1963-64; and

(b) the location of their centres?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No re-
search problem under the scheme
for Fundamental and Basic Research
has been allotted to Rajasthan as there
is no Research Station in that Siate

at present.

(b) Does not arise.
Duty Free Medical Supplics tfrom UK.

1170. Shri Ram Harkh Yadav: Will
the Minister of Health be pleased to
-state:

(a) whether Government have en-
tered into an agreement with the
U.K. Government for the entry of duty-
free medical supplies and equipment
in India; and

(b) if so, the details of the agree-
ment and the details of the exempted
-supplies and equipment?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No. However
the Government of India and the Gov-
ernment of United Kingdom of Great
‘Britain and Northern Ireland agreed
in principle to the following:

The Government of India s:hall ac-
.cord duty free entry into India to all
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supplies of goods and standard packs
for relief and rehabilitation donated
through U.K. relief agencies and con-
signed through the Medical Stores
Organisation of the Government of
India at the ports of Calcutta, Madras
and Bombay or at designated airports,
to voluntary relief and irehabilitation
organisations, including branches of
these agencies in India, which have
been or hereafter may be approved by
the Government of India.

For the purposes of the Agreement,
supplies of goods and standard packs
for relief and rehabilitation shall be
Confined to foodgrains and other food-
stuffs, including milk powder, processed
food stuffs and multi-purpose  foods
drugs and medicines, multivitamin
tablets, hospital equipment and sup-
plies, agricultural implements and
such other donated supplies and Zoods
for purposes of relief and rehabilita-
tion as may be agreed to by the Gov-
ernment of India and the Government
ot UK.

Sales Tax on Gas and Carbide

1171. Shri Onkar Lal Berwa: Will
the Minister of Finanoce be pleased to
refer to the reply given to Unstarred
Question No, 2684 on the 30th April,
1964 and state:

(a) whether it is a fact that a large
number of firms in Delhi are still get-
ting gas and carbide free of tax for
purposes of manufacture against the
provisions of the Act resulting into a
huge loss to Government revenue and
the Delhi Sales Tax authoritics have
not taken any action in the matter;

(b) how many firms are still getting
gas and carbide free of tax and what
is the approximate loss to the Ex-
chequer; and

(¢) the action taken by Governqent
against those who were responsible
for the loss of Government revenue?
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The Minister of Fimance (Shri T. T.
Krishnamachari); (a) and (b). On
finding that sale of gas and carbide,
when purchased for use in manufac-
ture of goods, cannot be allowed tax
free under the provisions of the sales
tax law applicable in Dethi, the said
items were deleted from the registra-
tion certificates of the concernecd dea-
lers under the normal process of the
law. The Government is not aware
whether any dealer is stil! purchasing
gas and carbide tax free, for the pur-
pose of manufacture, by misrepresent-
ing that the said items are still includ-
ed in his registration certiticate. How-
ever, if he does so, he would be liable
to prosecution or penalty equal to 1}
times the tax avoided under the rele-
vant provisions of the law.

(¢) Does not arise in view of the
position explained in (a) and (b)
above.

Rihand and Matatila Dams

1172. Shri Ram Harkh Yadav: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government appointed
a Committee for deciding the distribu-
tion of energy to UP, ani Madhya
Pradesh from the Rihand and Mata-
tila Power Stations in U.P.; and

(b) if so, whether the Commitiee
has given its decision and has fixed
the rates at which the energy would
be supplied?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) Yes. The following are the deci-
siong:—

Supply of power from the Rihand
Power Station to Madhya Pradesh

The U.P. Electricity Board will make
available to the Madhya Pradesh
Electricity Board, 15 per cent of power
based on energy available at Rihand
from year to year. The power will
be supplied at the Rihand power sta-
tion step-up Sub-station terminal and
will be made available at cost price
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plus 5 per cent. The tariff on this
basis has been fixed at 3'5 paise/kWh
with the condition that a surcharge,
should it at time be found necessary
in the event of compulsory war risk
insurance being imposed, shall be
charged, in addition, on the basis of
actuals and also that power will be
supplied to Madhya Pradesh at its
border and the Madhya Pradesh Ele-
ctricity Board will have to bear an
annual charge amounting to Rs. 15
lakhs to cover interest, depreciation,
operation and maintenance of the
transmission line from the Rihand
Power Station to the Madhya Pradesh
border.

Supply of power from Matatila power
station to Madhya Pradesh

The U.P. State Electricity Board
will make available to the Madhya
Pradesh Electricity Board one third
of the power based on the energy
available at Matatila from year to year.
Power will be made available at cost
plus 5 per cent. The tariff on this
basis has been fixed at 0.5 paisekWh
with the condition that a surcharge
should it at any time be found neces-
sary in the event of any compulsory
war risk insurance being imposed,
shall be charged, in addition, on the
basis of actuals.

The rates for supply of power to
Madhya Pradesh from Rihand and
Matatila Power Stations will be sub-
ject to review after 10 years.

Goverament Servants Suffering from
T.B.

1173. Shri Wadiwa: Will the Minis-
ter of Health be pleased to state:

(a) the number of Government ser-
vants suffering from T.B. in Delhi in
the year 1963;

(b) the number of family members
of Government servants suffering
from T.B. during the same period; and

(¢) whether Government are con-
sidering giving any financial assistance
to those persons?
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The Minister of Health (Dr. Sushila
Nayar): ¢a) and (b). 2509 cascs of
Tuberculosis were reported in respect
of Central Government servants and
members of their families covered by
the Central Government Health
‘Scheme during the year 1963. Sepa-
rate figures for Central Government
servants and their families are not
maintained. Most of the Government
servants and members of their fami-
lies in Delhi are covered by the Cen-
tral Government Health Scheme.
Figures in respect of Government ser-
vants and members of their families
not covered by this Scheme are being
collected and a statement furnishing
the requisite information will be laid
on the Table af the Sabha in due
oourse,

(c) No. Full facilities for investiga-
tions, specialist consultation and
treatment (including hospitalisation)
are provided at Government cost.

Palai Central Bank

1174, Shri Warior: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Unstarred Ques-
tion No. 328 on the 10th September,
1964, and state when the liability of
the Palai Central Bank in liquida-
tion for the income-tax for the
period 1959-63 will be finally deter-
mined?

The Minister of Finance (Shri T.
Y. Krishnamachari): It is expected
that the income-tax liability of the
Palai Central Bank (in liquidation)
for the period 1959-1963 will be deter-
mined by the Income-tax Officer by
the end of the <current financial
year.

Homoeopathio System of Medicine

1175. Dr, B, N, Singh: Will the
Minister of Health be pleased to
state:

(a) whether Government have
under consideration any proposal
to bring forth a comprehensive legis-
lation by way of standardising the
teaching and practising in the

SEPTEMBER 24, 1964

Written Answers 3452

Homoeopathic eystem of medicine in
the country on the lines of the exist-
ing legislation relating to the Allopa-
thic system of medicine; and

(b) if so, when?

The Minister of Health
hila Nayar): (a) No.

(b) Does not arise.

(Dr. Sus-

Board of Homoeopathic system of
Medicine

1176. Dr. B. N, Singh: Will the
Minister of Health be pleased to
state:

(a) the conditions laid down by
the Board of Homoeopathic System
of Medicine, Delhi for recognising
Homoeopathic Educational Institu
tions in Delhi;

(b) whether it is a fact that since
the enactment of Homoeopathic Act
in 1956 the Board has not held any
single Examination for registration-
of Homoeopaths; and

(c¢) whether the Board has sub-
mitted any Achievement Reports to
Government since its inception and
if so, how many, and what is the
latest report?

The Minister of Health (Dr. Sus-
shila Nayar): (a) Under Section 31
of the Delhi Homoeopathic Act, 1956,
the Board of Homoeopathic System
of Medicine, Delhi may grant re-
cognition to any institution impart-
ing instructions to students for pre-
paring them for the qualifying exa-
mination if it is satisfied that the
instructions imparted in such insti-
tutions come up to the standard re-
quired for such recognition.

(b) The Act does not prescribe any
separate examination for registra-
tion of homoeopaths and as such the
question of holding such examina-
tion does not arise.

(c) No. The Board however sends
the minutes of its meetings to the
Delhi Administration. According to
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information available with the Gov-
ernment the Board has registered
280 homoeopathic practitioners and
has prepared a curriculum for the
Diploma in Homoeopathic  Science
-examination.

Piplomg in Homoeopathic

1177. Dr. B. N, Singh: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
Delhi Administration permitted the
Board of Homoeopathic System of
Medicine, Delhi in August, 1964 to
hold the final Examination for the
Diploma in Homoeopathic Science
(DHS);

(b) if so, what are the basic quali-
fications laid down for appearing in
the above Examination;

Science

(c) whether Government  are
aware that there does not exist any
training facility in Delhi for stu-
dents for D.H.S. course; and

(d) if so, whether Government
have under consideration any pro-
posal to provide such training facili-
ties?

The Minister of Health (Dr. Sus-
hila Nayar): (a) Under Section 29
of the Delhi Homoeopathic Act, 1956
the Board of Homoeopathic System
of Medicine, Delhi is fully empow-
ered to conduct examinations. The
first examination for the Diploma in
Homoeopathic Science to be conduc-
ted by the Board is scheduled to be
held in February, 1965, for private
candidates in accordance with the
provisions made in the Regulations.

(b) All homoeopaths are eligible
to appear as private candidates in
the first three consecutive examina-
tions only.

(c) and (d). At present there is
no training facility in Delhi. The
Government of India has given grants

amounting to Rs. 1,32,000, as first
instalment of non-recurring grant,
for the establishment of the Nehru
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Homoeopathic College and Hospital
in the Defence Colony, Delhi. The
college is expected to start func-
tioning from the middle of next year.

Rural Eleotrification in Punjab

1178, Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the financial assistance sought
for by the Punjab Government for
rural electrification in the State dur-
ing the Thiri Plan period; and

(b) the assi:lance given so far?

. The Minister of Irrigation and
Power (Dr. K., L. Rao): (a) Rs.
1445-36 lakhs.

(b) Rs. 417 lakhs.

Hospital in Kerala

( Shri A. K. Gopalan:

| Shri Imbichibava:

| Shri Vishwa Nath Pandey:
1179. J Shri N. R. Laskar:

7 Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
| Shri B. P. Yadava:
|_ Shri Dhaon:

Will the Minister
pleased to state:

(a) whether the Junior Chambers
of Commerce of South Carolina and
Washington are building a hospital
in Kerala;

of Health be

(b) if so, under what agreement it
is being built; and

(c) the estimated outlay and the
foreign exchange involved?

The Minister of Health (Dr. Sus-
hila Nayar): (a) to (c). There is a
proposal to construct a hospital at
Kottayam by the Indo-American
Friendship Medical Trust, with
assistance from the Junior Chamber
of Commerce. Seattle, South Caro-
lina, and other charitable bodies. A
delegation from the United States
visiteq Kerala and had discussions
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with the State Health Minister and
Finance Minister, The State Govern-
ment is considering the allocation of
19 acres of land for this purpose and
the other expenditure for the setting
up of a 100-bed hospital will be
borne by the Junior Chamber of
Commerce, Seattle from funds rais-
ed for the purpose. The estimated
outlay as reported by the Govern-
ment of Kerala is Rs. 2.5 crores. The
estimated foreign exchange compon-

ent is not known. No agreement
has yet been signed between the
parties.

Allocation to Social services in the
Five Year Plans

( Shri B. P. Yadava:
| Shri Onkar Lal Berwa:
1180. { Shri Bishanchander Seth:
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| Shri Rameshwar Tantia:
Shri Dhaon:
Shrimati Jyotsma Chanda:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that in
three flve year plans, there has been
a decline in the percentage alloca-
tions to social services;

(b) if so, what was the total per-
centage of decline in each Plan;

(c¢) whether Government are con
sidering to give a priority to the
social services in the Fourth Plan;
and = W

(d) the measures taken by Gov-
ernment to improve the social ser-
vice in the country?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Yes, as
given in the following table:

Finarcial Allocations for the Public Sector in the Successive Plans—(Rs. crores)

First Second Third Per- Percentag
Plan Plan Plan centage increase in
(re- increase Third
vised) Plan
in over

Second

Plan

over

First

Plan
First Second
Plan Plan
(1) Social Services . §32 945 1300 78 144 38

(2) Total Plan outlay .
(1) as percentage
of (2) .

2378 4&co gsco

224197 17

102 21§ 56

(c) The matter is under consider-
ation.

(d) The details have been indicat-
ed in the Mid-Term Appraisal of the
Third Plan and a subsequent paper
entitled “Steps taken or proposed to
be taken in pursuance of the re-
commendations of the Mid-term Ap-
praisal of the Third Five Year Plan”,
already laid on the Table of the
House.

wfdi & wew fafwan

(= 7o w0 frady :
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FF) T FT AT gAT @ 4 afx @, @
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(&) war wim e ey Fafaen
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Quarters for Class I Government
Employees

1182. Shri Vishram Prasad: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it is a fact that no
allotment of Government Quarters
has so far been made to Class IIT
Central Government employees ap-
pointed in or after 1954;

(b) 1f so, the reasons therefor; and

(c) when Class III employees ap-
pointed after 1954 are likely to be
given Government accommodation
(year-wise)?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna):
(a) Generally such is the case.
Against a demand of about 1.16 lakh
houses, the total number available
for allotment is only 39 thousand.

(b) Due to shortage of accom-
modation.

(c) Government is taking every
possible measure to build more
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houses and it will take some years
to provide them accommodation.

Tribal Economy

r Shri Rameshway Tantia:
1183 Shri Bishanchander Seth:
*7 Shri B. P, Yadava:
Shri Dhaon:

Will the Minister of Plamning be
pleased to state:

(a) whether it is a fact that the
Uaion Government propose to ap-
point a team to make a thorough
study of the tribal economy based
on intensive field survey;

(b) if so, when the team is likely
to start functioning; and

(c) its scope and functions.

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes. It is intended
to appoint a team or teams to study
the different aspects of tribal eco-
nomy,

(b) and (c). The details have yet
to be worked out in consultation
with the Department of Social Se-
curity and the concerned State
Governments. After this has been
done, it will be possible to finalise
the scope and functions of sucn
team(s) and determine the timing
for their work.

Cottage Hospitals in Delhi

1184, Shri Surendra Pal Singh:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
New Delhi  Municipal Committee
has drawn up a plan to open several
cottage hospitals in the city and has.
sought the Centre’s financial help
for the implementation of this
scheme; and

(b) it so, Government’s reaction to
this proposal?

The Minister of Health (Dr. Sushila.
Nayar): (a) and (b). The New
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Delhi Municipal Committee have
proposed a scheme for the establish-
ment of some polyclinics and Health
Centres in the various areas in their
jurisdiction for inclusion in the
Fourth Five Year Plan. The matter
is still under consideration of the
Delhi Administration.

Delhi Development Authority

Shri Yashpal Singb:
1185. { Shri Indrajit Gupta:
Shri Kapur Singh:

Will the Minister of Health be
pleased to state:

(a), whether it is a fact that the
work of development of land is
being entrusted by the Delhi Deve-
.lopment Authority to the C.P.W.D,;

(b) if so, the main reasons for not
-creaitng a separate organisation as
contemplated in Section 6 of the
Delhi Development Act; and

(c) whether Government contem-
plate tak.ng an early decision in the
matter?

The Minister of Health (Dr. Sushila
Nayar): (a), Yes.

(b) Section 6 of the Delhi Deve-
lopment Act, 1957, does not specifi-
cally provide for the creation of a
separate engineering organisation in
the Declhi Development Authority, It
-empowers the Authority to carry out
the building, engineering, mining
and other operations, and to execute
works in connection with  water-
suppiy, eclectricity, sewage disposal
.and other services. There is no
.embargo on the Authority entering
into an arrangement with an or-
ganisation like the Central Public
Works Department to execute its en-
gineering works on payment of de-
partmental charges.

(¢) Government are of the view
that the setting up of an indepen-
dent engineering organisation under
the Delhi Development Act is neither
possible at this stage in view of the

SEPTEMBER 24, 1964

Written Answers 3460
difficulties involved in getting suit-
able staff, equipment and stores nor
necessary. It may be more expen-
sive than the present arrangement.

Dam om the Cauvery River

[ Shri Vishwa Nath Pandey:
1186 ) Shrimati Savitri Nigam:
* ) Shri Yashpal Singh:
L Shri Onkar Lal Berwa:

Will the Minister of Irrigatiomn and
Power be pleased to state:

(a) whether it is a fact that a pro-
posal to construct a dam across the
Cauvery river either at Hogenekkal
Falls or at some other site to be
chosen for exploitation of power is
under consideration of the Govern-
ment; and

(b) it so, the dectails thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes. The
Governments of Madras and Mysore
have suggested different proposals
for power development in the
Cauvery Valley, but no final decision
has been taken.

(b) The question of implementa-
tion of any of these schemes can
only be considered after the investi-
gations, which are under way, are
completed and realistic estimates of
cost prepared.

Directors of Companies

J Shri Yashpal Singh:
1 Sar: Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

1187,

(a) Whether there are a number
of companies which do not provide
for appointments of not less tham
two-thirds of the total number of
directors according to principle of
proportional representation;

(b) if so, what wag their number
during the last year; and
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(c), the eteps being envisaged to
stop this malpractices? ’

The Minister of Finance (Shri T.
T. Krishmamachari): (a) to (c). In
terms of Section 265 of the Com-
panies Act, a company -may, if it so
desires, provide in its articles for the
appointment of not less than two-
thirds of the total number of direc-
tors according to the principle of
proportional representation whether
by the single transferable vote or by
a system of cumulative voting or
othewise. The section is permis-
sive and a company may or may not
adopt this system.

Information regarding the number
of companies that have provided in
their Articles for the appointment
of directors by this system 1is not
available. No steps are under con-
sideration to ensure that companies
adopt this principle.

Uilisation of West Flowing Rivers

1188. Shri R. G. Dubey: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether in the course of tneet-
ing of the Southern Zonal Council
at Trivandrum a Committee was set
up consisting of all the Chief Min-
isters of the Southern States to go
into the question of utilisation of
west flowing rivers in the zone; and

(b) if so, the reasons that led to
the setting up of this Committee?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A com-
mittee has been set up consisting of
the Union Minister for I & P and
the Chief Ministers of Kerala, My-
sore and Madras.

(b) It was considered that it would
be advisable to settle such inter-
State matters by mutual discussions
utilising the good offices of the
Central Minister, for arriving at
some agreed solution..

1210 (Ai) LSD—3.
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Educational Allowance fer
Children

1189 Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that recent
orders regarding educational allow-
ance for children of Central Govern-
ment employees, cover only students
in Middle and Higher Secondary
Schools;

(b) whether it has been brought to
the notice of Government that there
is no Higher Secondary course in
U.P.; and

(c) if so, how these orders are likely
to be implemented there?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Yes,
Sir.

(c) Reimbursement of tuition fces
would be allowed in respect of child-
ren receiving education up to the
High School level (X Class) in U.P.

Bhakra Dam Irrigation Potential

1190, Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether irrigation potential
wag fully created in 1963-64 as envi-
saged in the plan of Bhakra Dam; and

(b) if not, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The filling of the reservoir upstream of
Bhakra Dam for the first time has to
be done gradually. It was filledq to
elevation 1640 as against 1645 expect-
ed during 1963, and to elevation 1660
during the current year.

Shortage of Doctors in Delhi

1191, Shri P, C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that there
is a great shortage of doctors in Gov-
ernment hospitals in the Capital;
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(b) if so, the average number of
out-patient attended by each doctor
per day and the number of beds under
the charge of each specialist; and

(¢) the steps being taken to improve
the position?

The Minister of Health (Dr. Sushila
Nayar): (a) There is some shortage
of doctors in the Government hospi-~
tals in the Capital.

(b) The average number of out-
patients attended by each doctor per
day is between 30 and 40 while the
number of beds under each specialist
is about 50.

(c) The staff position is always un-
der review and additional staff is be-
ing sanctioned from time to time.

Dalmia-Jain Companies

( Shri P, C. Borooah:
1192. { Shri Indrajit Gupta:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Inspector appointed by Government to
look into the affairs of the five Sahu-
Jain Companies, has resigned; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). In
view of the lack of co-operation on the
part of the companies concerned with
the Inspector, the Inspector, Shri S.
Prakash Chopra had been complain-
ing that the work of investigation
wag taking a much longer time than
he had anticipated, to the detriment ot
his processional work. He therefore
expressed a desire to be relieved of
this work. It was decided to relieve
him in respect of the three compa-
nies, viz. Ashoka Marketing Ltd.,
Sahu-Jain Ltd. and New Central
Jute Mills Co. Ltd. with effect from
1st July, 1964. Shri Chopra, however,
continues tp be Inspector in respect
of the other two companies, viz. Ben-
nett Coleman & Co. Ltd, and Rohtas
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Industries Limited, The question of his
being relieved in respect of these two
companies is also under consideration.
W~ ———

Departmental Inspectors have since
been appointed in respect of the three
companies where Shri Chopra has
already been relieved.

Loan taken by {Industrialists from
International Banks

1193. Maharajkumar Vijaya Amanda:
Will the Minister of Finance be pleas-
ed to state:

(a) the amount of loan drawn by
the private industrialists of India from
the various International Banks dur-
ing the period from July, 1963 to
June, 1964 for development purposes;
and

(b) whether the negotiations for
such loans by private individuals and
companies are processed through
Government or whether Government
are informed only after the finalisa-
tion of such deals?

The, Minister of Finance (Shri T. T.
Krishnamachari): (a) Against loans
already sanctioned, private Indian in-
dustry drew, in the period July 1,
1963 to June 80, 1964, a2 sum of
Rs. 11.31 crores from the World Bank
(inclusive of loans made through the
intermediacy of the Industrial Credit
and Investment Corporation of India),
and a gum of Rs. 43 lakhs from the
International Finance Corporation.
There were no new loans to private
ind from the World Bank during
this period; there were no disburse-
ments from new loans (Rs. 2.72 crores)
sanctioned by the IFC to Indian indus-
try during this period.

(b) Prior approval of the Govern-
ment of India is necessary in both
cases before the loans can be finalized;
after such approval, negotiations with
the IFC are conducted by the private
industrialists; in the case of loans
from the World Bank, however, Gov-
ernment of India is a guarantor and
hence participates in the negotiations
culminating in the loanms.
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Cloth Printing Unitg in Amritsar

1194. Shri Hem Raj: Will ihe
Minister of Finance be pleased to
state:

(a) whether it is a fact that nearly
one hundred cloth printing units
closed down in Amritsar in June last;
and

(b) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari: (a) Yes, Sir.
About 30 units undertaking processing
of rayon or artificial silk fabrics at
Amritsar with the aid of steam re-
mained closed for some time during
the months of June and July, 1964.

(b) The above units were reported
to have been evading payment of ap-
propriate Central Excise duty leviable
on rayon or artificial silk fabrics pro-
cessed by them with the aid of steam.
It, therefore, become necessary to
carry out searches of their premises.
Protest against the threatened levy of
Central Excise duty appears to have
been the main reason for the above
units to close down. However, cer-
tain relaxations having since been
given by the Central Board of Excise
and Customs, and implemented by the
local Central Excise authorities, the
problem is understood to have largely
been resolved.

Power House at Sissu and Shansha
Nalas

1195. Shri Hem Raj: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Punjab Govern-
ment have asked for clearance for the
construction of power houses at
Shansha and Sissu Nalas in the Lahaul
and Spiti District of Punjab;

(b) whether this matter has been
referred to the Pakistan Commissioner
for Indus Waters;

{c) if so, the reasons therefor; and

(d) when the permission will be
granted for their construction?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) to (d). For generation ot
Hydro-electric power on the Western
rivers, the Indus Waters Treaty re-
quires certain information to be com-
municated to Pakistan at least 2
months in advance of the beginning
of construction of the river works
connected with g small plant. The
required data relating to Shansha
Hydro-electric plant was supplied to
the Pakistan Commissioner for Indus
Waters on 23rd December, 1963 and
for Sissu Hydro-electric plant on 9th
July, 1964. The Government of Pun-
jab is going ahead with the construc-
tion of Shansha Plant and intend tak-
ing up work on Sissu Plant next year.

Western Kosi Canal

1196. Shri Shree Narayan Das:
"\ Shri Yogendra Jha:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarred Question No.
405 on the 20th February, 1964 regard-
ing Western Kosi Canal and state:

(a) whether the alignment of the
Western Kosi canal has now been fina-
lised;

(b) it so, the final shape of it that
has now emerged; and

(¢) whether the construction work
has now started?

The Minister of [Irrigation and
Power (Dr. K. L. Rao): (a) The
alignment of the Western Kosi Canal
has not 'yet been finalised.

(b) and (c). Do not arise,

Heart Attacks

1197. Shri C. K. Bhattacharyya:
Will the Minister of Health be pleased
to state:

(a) whether Government’s attefm-
tion has been drawn to an article in
the medical journal “Lancet” by Prof.
John Yudkin. an authority on nutri-
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tion, stating that a primary cause of
heart attacksg is high consumption of
sugar; and

(b) whether investigations are be-
ing carried out in India to test the
correctness of the above conclusion?

The Minister of Health (Dr. Sushila
Nayar): (a) Prof. John Yudkin has
stated that national levels of consump-
tion of fat and of sugar are closely
similar. Statistics relating fat intake
to ischemic heart-disease or diabetes
mellitus in different populations may
therefore express only as indirect
relationship, and the casual relation-
ship may be with sugar.

(b) Yes.

Capital Issues underwritten

f Shri Solanki:
\ Shri Narasimha Reddy:

Will the Minister of Fimance Dbe
pleased to state:

1198.

(a) the annual capital issues un-
derwritten during the first half of
1964; and

(b) the amount underwritten in
the corresponding period last year?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) An amount of
Rs. 20.20 crores was underwritten out

of total capital of Rs. 44.69 crores
issued through prospectus.
(b) An amount of Rs. 6:52 crores

was underwritten out of the capital
of Rs. 16.37 crores issued through
prospectus.

Ayurvedic and other Indigenous Drugs

( Shri P. R. Chakraverti:
1199 Shri P. C. Borooah:
‘Y Shri Vishwa Nath Pandey:
Shri R. Barua:

Will the Minister of
pleased to state:

Health Dbe

' (a) whether any scheme has been
drawn up to carry on research work
——
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in Ayurvedic and other indigenous
drugs on scientific lines;

(b) whether special indigenous
drugs have been selected for investi-
gation;

(c) whether separate zones will be
formed to carry out research with
full complements, dealing with phar-
macology, clinical screening and che-
mical analysis; and

(d) the amount sanctioned for this
research work for the remaining
period of Third Five Year Plan?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes. The Central Coun-
cil of Ayurvedic Research, in colla-
boration with the Indian Council of
Medical Research, drew up a scheme
to carry out research in indigenous
drugs—pharmacognosical, clinical,
chemical and pharmacological. The
scheme envisages the setting up of
ten circuits, cach circuil comprising
units for pharmacognosy, clinical
screening, chemistry and pharmaco-
logy. Botany and Pharmacognosy de-
partments of different Universities,
chemistry departments of some of the
Universities and pharmacology de~-
partments of some of the medical col-
leges have been selected for carrying

out investigations on indigenous
drugs.
(b) Yes. About 218 medicinal

plants described in Ayurveda and/or
employed by Vaidyas in their prac-
tice have been selected. 58 drugs out
of this list have been selected for inte-
grated research on a priority basis.

(c) and (d). Yes. For the current
financial year Rs. 1.50 lakhs and durv-
ing the subsequent years, the scheme
is estimated to cost about Rs. 12 lakhs
per annum,
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Development of State Capitals

1201, Shri A. S, Saigal: Will the
Minister of Planning be pleased to
state:

(a) the amounts sanctioned so far
to the States of Madhya Pradesh,
Orissa and Punjab for the develop-
ment of their Capitals;

(b) what was the initial demand ot
Madhya Pradesh; and
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(c) the steps taken to provide the
required funds early to the Madhya
Pradesh State?

The Minister of Planning (Shri B. R.
Bhagat): (a) Information is being
collected ‘from the concerned State
Governments.

(b) The approved cost of the pro-
ject is Rs. 1325 lahks.

(c) Allocation for the Project is
made each year in the annual plan.

Electricity Generation from
Chitrakut Fal]

1202, Shri A. S. Saigal: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether it ijs a fact that Chitra-
kut Fall of Indravati River of Bastar
in Madhya Pradesh has been included
in the Fourth Five Year Plan for
generating electricity and installing a
thermal power station; and

(b) if so, when the work will be
taken in hand?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) The
Madhya Pradesh Government propose
to consider the inclusion of this
Scheme in their Fourth Five Year
Plan, which is yet to be finalised.

(b) Investigations are in progress.
The scheme can be taken up for exe-
cution only after the investigations
are completed, the economic feasibi-
lity establisheq and the Scheme sanc-
tioned for implementation. It is,
therefore, too early to indicate when
the work would be taken in hand.
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Jay Engineering Works Limited,
Calcutta

1204 S Shri Indrajit Gupta:
" Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state the progress made
with the investigations into the alle-
gations against Messrs. Jay Engineer-
ing Works Ltd., Calcutta for violation
of Foreign Exchange Regulations?

The Minister of Finance (Shri T. T.
Krishnamachari): In respect of cer-
tain matters, investigations have been
completed and the cases are under
adjudication. Further investigations
are also in progress.

Assistance to Rajasthan

5. { Shri Karni Singhji:

120 \ Shri Rama Chandra Mallick:

Will the Minister of Finance be
pleased to state the amount of money
which was given to the Government
of Rajasthan by way of loan and by
way of subsidy to tide over the recent
famine conditions in the State?

The Minister of Finance (Shri T. T.
Krishnamachari): The Government

SEPTEMBER 24, 1964  Written Answers 3472

of India have so far sanctioned a loam
of Rs. 150.00 lakhs to the Govern-
ment of Rajasthan towards relief
expenditure incurred on account of
scarcity conditions during the year
1963-64 and in the year 1964-65 upto
the end of July, 1964.

Seizure of gold and jewellery
in Calcutta

1206. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleased
to state:

(a) whether it is a fact that gold
bars and jewellery worth about Rs. 1
lakh were recovered by the Calcutta
Customs on or about the 12th June,
1964 from a number of shops and
residential houses on Upper Chitpur
Road in North Calcutta; and

(b) if so, the details thereof and
the action taken by Government in
the matter.

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). On
the 12th June, 1964, the Calcutta
Customs authorities searched the pre-
mises of a shop on Upper Chitpur
Road, Calcutta, and the residence of
its owner in Abinash Kabiraj Lanc,
Calcutta, and seized gold bars and
jewellery valued about Rs. 52,000 (at
the international price) and Indian
currency of the value of Rs. 35,760.
Two arrests have been made in this
connection and the persons are being
prosecuted. Departmental proceed-
ings in the case are also in progress.

Welfare of S.C. & S.T.

1207. Shri Vishwa Nath Pandey: Will
the Minister of Planning be pleased
to state:

(a) whether it is a fact that late
Prime Minister Shri Nehru had
addressed a letter to Chief Ministers
of States asking them to take personal
interest in the economic and social
betterment of Scheduled Castes and
Scheduled Tribes; and

(b) if so, the reaction of Chief
Ministers of the States to that letter?
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The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) Favourable replies have been
received from 14 States and in all
cases State Governments have given
promise to examine the recommenda-
tions for suitable action.

A statement giving extracts from
the replies received from the State
Governments is laid on the Table ot
the House. [Placed in Library. See
No. LT-3232/64].

Rajendra Ayurvedic and Unani
University

1208. Shri Vishwa Nath Pandey:
Will the Minister of Health be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to establish Rejendra
Ayurvedic and Unani University in
the State of Bihar;

(b) it so. when and at what place;
and

(c) the total amount of its cost?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) and (c). Do not arise.

Anti-Flood measures in Punjab

1209. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Punjab Govern-
ment have approached the Central
Government for additional aid for the
purpose of anti-flood measure in the
State for 1964-65; and

(b) if so, the action taken thereon?

Irrigation and
(a) Yes.

The . Minister of
Power (Dr. K. L. Rao):

(b) The mgtter i3 under examina-
tion.
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Study of Tax evasion by U.S.S.
Experts

( Shri Bade:
1210.{ Shri Vishwa Nath Pandey:
| Shri Yashpal Singh:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 2727 on
the 30th April, 1964 and state:

(a) whether the report of the U.S.
Tax Experts has since been received;
and

(b) if so, the main points highlight-
ed by the U.S. Experts team?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The main recommendations of
the U.S. Experts Team are:—

(i) Separation of responsibility for
collection from assessment
work.

(ii) Balanced
gramme based on
scrutiny of returns.

(iii) Re-organization for
tax evasion.

(iv) Simplification of tax computa-
tions.

(v) Re-organisation and improve-
ments in management techni-
ques.

assessment  pro-
selective

tackling

Seizure of Contraband Gold

( Shri B. N. Kureel:
1211. 7 Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Bombay Customs seized 3,570 tolas of
contraband gold valued at Rs, 5 lakhs
from a Coastal liner SS. “Sabarmati”
which reached Bombay on the 22nd
July, 1964; and

(b) if so, the details thereo? and
the action taken by Government in
the matter?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). 3,570
tolas (41,637 grams) of unclaimed
contraband gold worth approxima-
tely Rs. 223,091 at the inter national
price (Rs. 5 lakhs approximately at
the local market price) was seized
by the Customs authorities at Bombay
from SS. “Sabarmati” on the 22nd
July, 1964. The gold was found lying
on the top of the blower trunking in
the first class passengers’ Gents’ lava-
tory Departmental proceedings for the
confiscation of the gold, as also against
the Master and Owners of the ship,
are being initiated.

Corrugated Iron Sheets

1212, Shri Daljit Singh: Wil] the
Minister of Works and Housing be
pleased to refer to the reply given
to Unstarred Question No. 2009 on the
9th April, 1964 and state the steps
since taken to provide corrugated iron
sheets for roofing houses in the back-
ward areas of Punjab?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): There
is still an acute shortage of galvanis-
ed corrugated sheets in the country.
Supplies against outstanding indents
are, however, being made to the
extent possible. The monthly quota
of despatches against the indents of
Punjab for the current quarter (July-
September, 1964) is 104 tonnes.

Transmission and distribution
of Power

1213 f Shrl Ramachandra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question No.
969 on the 9th April, 1964 and state:

(a) whether the copies of the Code
for safe operation and maintenance
of transmission and distribution sys-
tems of power have ben forwarded
to the State Governments; and

(b) if so, the reaction of State Gov-
ernments thereto?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.
Copies of the Code are still under
print.

(b) Does not arise.

Electricity for Food Preductien

r Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. C. Borooah:

Shri M. L. Jadhav:
Shri Balkrishna Singh:
 Shri Bishwanath Roy:

1214.

Will the Minister of Planning be
pleased to refer to the reply given
to Starred Question No. 974 on the
9th April, 1964 and state:

(a) whether the question regarding
the extent to which Central aid for
electricity for more food production
is to be stepped up has since been
considered by Government; and

(b) if so, the result thereof?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b) . The question

is still under consideration of the
Government.
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Central Excise Department, Orissa

1216. Shri Rama Chandra Mallick:
Will the Minister of Finance be
pleased to state the number of quar-
ters constructed so far for the emplo-
yees of the Central Excise Department
in Orissa?

The Minister of Finance (Shri T. T.
Krishnamachari) : No residential
quarters have yet been constructed.

Ford Foundation Grants

Shri P, C. Borooah:
Shri Vishwa Nath Pandey:

1217.7 Shri Ram Harkh Yadav:
Shri Murli Manohar:
Will the Minister of Health be

pleased to state:

(a) whether the Ford Foundation
has recently announced three new
grants, totalling $818,000 to assist

India’s family Planning projects; and.

(b) if so, what are the specific pro-
jects to be financed therewith?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The grants announced are for
the following purposes:

(i) Institute of Rural Health and
Family Planning, Gandhi-
gram, District Madurai,
Madras, for training, research
and Evaluation activities to
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promote integration of seve-
ral family planning and
Health Programmes already
existing at the Institute...
$465,000.

(ii) Institute of Obstetrics and
Gynaecology, Government
Hospital for Women and
Children, Egmore, Madras,
for expanding its programme
of clinical research on con-
traception and reproduction
including research on immu-
nelogical aspects of reproduc-
tion .$182,000.

(iii) American Public
Association for
supporting services for the
Indian Family Planning
Programme over the next two
years. These services include
recruitment of specialists for
assistance to the programme,
designing and conducting of
training programmes in the
United States for Indian spe-
cialists and procuring and ship-
ping of supplies purchased in
the United States .. $171,000

Total: $818,000

Health
providing

Rehabilitation on Rajasthan Canal
Area

1218. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) the various categories of per-
sons from Rajasthan, Punjab and
Himachal Pradesh who are to be
rehabilitated on the Rajasthan Canal
area and the number to be rehabi-
litated from each State;

(b) the priorities that have been
fixed either by the Rajasthan Gov-
ernment or by the Beas Control Board
for their rehabilitation; and

(c) from which year the rehabili-
tation will commence and by which
year it will be completed?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The fol-
.owing categories of persons will be
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rehabilitated in the Rajasthan Canal
Project area:

(i) Disabled ex-servicemen and
dependents of deceased def-
ence personnel.

(ii) Ex-servicemen.

(iii) Ex-Jagirdars under the Prime
Minister’'s Award and other
old commitments.

(iv) Persons displaced on account
of construction of the Pro-
jects having a bearing on
Rajasthan Canal Project like
Rajasthan Canal, Rajasthan

Feeder, Pong Dam, Beas-
Sutlej Link, Harike Pro-
ject etc.

(v) Other landless persons.

The number of persons to be reha-
bilitated has no! yet been estimated.

(b) The question of fixing priorit-
ies is under examination by the Gov-
ernments of India, Rajasthan and
Punjab.

(¢) The rehabilitation will be done
as fast as possible after the coloni-
sation poiicy for Rajasthan Canal is
finalised.

Report on Audit of Orissa Govern-
ment’s Aocounts

1219. Shri Surendranath Dwivedy:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government have re-
ceived information about the submis-
sion of a report of special audit of
Auditor-General of India regarding
Orissa Government's deal with certain
private firms; and

(b) if so, whether this report has

been examined?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) Government
understand from the Comptroller &
Auditor General that inspection re-
ports on the transactions relating to
certain purchases by the Government,
of Orissa have been sent to the State
Government.

(b) Government have no informa.

SEPTIMBER 24, 1904  Written Answers 3480

Premium Prisze Boods Scheme

1220. Shri Harl Vishnu Kamath: Wil}
the Minister of Finance be pleased to
refer to the statement made in res-
ponse to the Call Attention Notice re-
garding Premium Prize Bonds Scheme
1964 on the 5th June, 1964 and state:

(a) whether any modifications have
been made or are proposed or contem-
plated with regard to the working of
the scheme; and )

(b) if so, the details thereof®

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No modiiication
in respect of the working of the
Premium Priz& Bonds Schema 1964
is contemplated. No decision on ihe
continuance of the scheme beyond 31st
December 1964 hag yet been taken.

(b) does not arise.
Cost of Power Generation

1221. Shri Raghunath Singh: Will
the Minister of Irrigation and Power
be pleased to state the comparative
cost of generation of power per MW
from thermal stations, hydro-electric
stations and atomic reactor?

The Minister of Irrigation and Power
(Dr. K. L. Rao): Perhaps, the informa-
tion sought is about comparative cost
of generation of power per kWh. If so,
the average cost of generation from
hydro, thermal, and nuclear stations at
the power house bus-bars at present
is as under:—

Hydro: . 32-paise por kWh.

Thermal : 33 paise per kWh
(at pithead station)

Nuclear : 3-8 paise per kWh

(for Tarapore Station)

(Estimated)

Designs of Thermal Station

1222. Shri Raghunath Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the amounts spent during the
Third Five Year Plan on obtaining
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designs for thermal stations from the
foreign countries;

(b) whether there is any proposal
to set up a designs organisation in
India; and

(c) number and capacity of thermal
stations planned in the last two years
of Third Plan and in the Fourth Plan?

The Minister of Irrigation and
Poewer (Dr. K. L. Rao): (a) Consulting
Engineers are appointed by the various
State Electricity Boards|Project
Authorities. The scope of their ser-
vices varies from Project to Project,
though generally it includes prepara-
tion of designs and drawings. It is
estimated that payments to the Con-
sulting Engineers for thermal power
stations during the Third Plan would
be about Rs. 612:31 lakhs, but the
exact break-up of the amount paid for
designs work only is not available.

(by A Designs Organisation is
already functioning in the Central
Water and Power Commission and it
has taken up designs work connected
with some power stations.

¢«) The thermal sch2mes planned
during the last two years of the Third
Plan are only those which are actual-
ly Fourth Plan schemes, and for which
advance action has been authorised.
A list of schemes, approved for ‘ad-
vance’ action is laid on the table of
the House. [Placed in Library, See
No. LT-3233/64]. As regards other
thermal power stations to he taken
up in the Fourth Plan, no final deci-
sion has been taken so far.

Coal for Power Generation

f Shri Rameshwar Tantia:

1223. \ Shri M, L. Dwivedi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have as-
sessed the requirement of coal for
generation of power during the Fourth
Plan; and

(b) what is the break-up, grade-wise
and field-wise?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Accord-
ing to tentative estimates, the annual
requirement, of coal for Thermal Power
Stations would rise from about 15
million tonnes at the end of the Third
Plan to about 338 million tonnes
by the end of the Fourth Plan.

(b) The break-up, grade-wise and
field-wise, has not yet been finalised.

Teesta Barrage Project

1224. Shri Swell: Will the Minister
of Irrigation and Power be [pleased to
state:

(a) whether it is a fact that the
inclusion of the Teesta Barrage Pro-
ject in the Fourth Plan is being active-
ly considered;

(b) whether preliminary studies of
the Project have been completed; and

(¢y what, will be the financial 1m-
plications of the Project?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes.

(b) Yes.

(¢) The financial implications have:
not yet been fully assessed.

World Bank and Fourth Plan

Shri H. N. Mukerjee:
1225. { Shri M. Rampure:
| Shri Koya:

Will the Minister of Finance be
pleased to state:

(a) the nature of the talks currently
being held between his Ministry and
the Planning Commission on the one
hand and the President of the World
Bank on the other; and

(b) whether the World Bank s
expected to contribute to the .“basxc
thinking” reportedly going on in re-
gard to the Fourth Plan?

The Minister of Finance (Shri T. T.
o )+ (a) The World Bank
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plays a dual role as a major lender for
India’s economic development and as
the convenor and Secretariat of the
Consortium countries that centribute
towards aid for India. In consequence
the World Bank keeps in continuous
contact with various agencies and
departments of the Government of
India including the Planning Commis-
.sion and the Finance Ministry. No
specific talks are, however, being cur-
rently or specifically held between
the President of the World Bank and
‘the Government of India.

(b) No, Sir.
Seizure of Diamonds and Watches

1227. Shri Jashvant Mehta: Will the
Minister of Finance be pleased to
state the value and the number of
diamonds and wrist watches seized by
the Customs since 1st June, 19647

The Minister of Finance (Shri T. T.
Krishnamachari): Diamonds valued at
about Rs. 2,31,000 and 18,073 wrist
‘watches  valued at approximately
Rs. 13 lakhs, were seized by the Cus-
‘toms and Central Excise authorities
during the period from the 1st June.
1964 to the 31st August, 1964.

‘Seizure of Mint in Moradabad District

1228. Shri E. Madhusudan Rao: Will
the Minister of Finance be  pleased
to state:

(a) whether it is a fact that a minia-
ture mint for making counterfeit coins
-was seized in August, 1964, in a village
in Moradabad District;

(b) if so, the details thereof; and

(¢) the action taken in the mat-
ter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes.

(b) Six persons have been arrested.
23 counterfeit 50 paise coins, 4 clay
coin casts, 1 kilogram of metal alloy
and some powder and other equipment
for melting the alloy have been re-
.covered from them.
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(c) Two cases have been register-
ed by the State police against the six
persons and the cases are under in-
vestigation.

Streamlining of Work in Planning
Commission

1229. Shri Ram Harkh Yadav: Will
the Minister of Planning be pleased
to state:

(a) whether Government propose iv
set up a panel of experts to help the
Planning Commission in streamlining
its work;

(b) if so, the reasons therefor and
the urgency of having the panel; and

(c) the details of the proposal for
Panel?

The Minister of Planning (Shri B. R,
Bhagat): (a) The setting up of a
panel of experts to assist the Planning
Commission in its work is under c¢nn-
sideration.

(b) The main reason in favour of
setting up the panel is to enable the
Planning Commission to take the help
of prominent non-official] experts and
the urgency arises in the context of
the formulation of the Fourth Plan.

(c) Details of the proposal have not
yet been finalised.

Over Payment to Contractors

1236. Shri D. C. Sharma: Will the
Minister of Works and Housing be
pleased to state:

(a) whether the Central Public
Works Department has been asked to
recover over payments amounting to
Rs. 2,28,000/- from contractors by the
Chief Technical Examiner of the
Ministry of Works and Housing;

g . .

(b) if so, the circumstances under
which these over payments were made;
and

(c) the steps taken or proposed to
be taken to recover the same?

The Minister of Works and Housing
(8hrl Mehr Chand Khanna): (a) Yes.
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(b) The Chief Technical Examiner’s
Organisation carries out examination
of works after completion as well as
during their progress and scrutinises
final bills after payment. The over-
payments in question mostly repre-
sent the assessed reduction in payment
to contractors on account of  sub-
standard execution of work, excessive
payments due to incorrect measure-
ments, short-recoveries for materials
supplicd and Tools and Plant given
on hire to contractors, and wvong in-
terpretation of terms of contract.

(c) The Divisional Oflicers of the
C.P.W.D. have been asked by the
Chief Technical Examiner’s Organisa-
tion to recover the amounts of over-
payment pointed out to them. Full
particulars of the overpayments have
also been intimated to the Accountant
Generals concerned for watching the
recoveries. The Divisional Officers
are expected to effect recoveries  of
the amounts in question while finalis-
ing accounts of the contractors relat-
ing to the particular coatracts where
overpayments have been pointed out,
or to effect recoveries from any other
payments which may be due to the
contractors.

C.G.H.S. for Government Pensioners

1231. Shri Balgovind Verma: Will
the Minister of Health be pleased to
refer to the reply given te Unstaired
Question No. 152 on the 13th
February, 1964 and state:

(a) whether Government have since
taken a decision regarding extencion
of C.G.H. Scheme to Government pen-
sioners;

(b) if so, the details thereof; and

(¢) if not, when a decision is likely
to be taken?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). The matter is
under consideration
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Control ever Brahmaputra

Shrimati Renuka Barkataki:
Shri P. C. Borooah:
1 Shri P. R. Chakraverti:
|_ Shrimati Savitri Nigam:

1232

Will the Minister of lrrigation and’
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment of Assam have requested the
Central Government to take neces-
sary and immediate steps tn control
the Brahmaputra and its tributaries;
and

(b) if so, the reaction of the Central
Government to the reques'?

The Minister of Ircigation and’
Power (Dr. K. L. Rao): (a) An in-
formal request has been received.

(b) The matter is receiving earnest.
attention.

Family Planning

J Dr. P. Srinivasan:
1233, 3\, Shri Paramasivan:

"RUill the Minister of Health be
pleased to state the methods advised,
adopted or practised for family plan-
ning in the country and the details
thereof?

The Minister of Health (Dr. Sushila
Nayar): A statement containing the
required information is laid on the
Table of the House. [Placed in Library.
See No. LT-3234/64].

Slums in Madras

S br. P. Srinivasan:
1234'1 Shri Paramasivan:

Will the Minister of Weorks and
Housing be pleased to state the amount
so far given during the Third Plan
period either as grant or subsidy for
improvement of slums in Madras city?
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The Minister of Works and Housing
(Shri Mehr Chand Khanna): Projects
ander the Slum Clearance Scheme are
sanctioned by the State Governments
and funds for these projects are also

disbursed by them directly to  the
Construction Agencies.
Central assistance aggregating

Rs. 8442 lakhs for the State as a whole
has so far been released to the Gov-
ernment of Madras who have sanc-
tioned projects for construction of
5597 dwelling units in Madras City
at an approved cost of Rs. 179-04 lakhs,
during the Third Plan Period.

Land Reforms in Kerala

1235. Shri A. V. Raghavan: Will the
Minister of Planning be pleased to
state:

(a) the progress made in the mat-
ter of carrying out land reforms as
envisaged by the Planning Commis-
sion in Kerala;

(b) the total number of applications
pending in the Land Tribunals for
purchase of landlord rights under
section 53 of Kerala Act 1 of 1964;

(c) the number of certificates issued
by the Land Board unde: Section 59
of Kerala Act 1 of 1964;

(d) the number of applications that
were pending in the Tribunals for pur-
chase of landlord rights when Kerala
Act 1 of 1964 came into force; and

(e) the manner in which such ap-
plications were disposed?

The Minister of Planning (Shri B.
R. Bhagat): (a) Provisions have been
made in the Kerala Land Reform Act,
1963 for fixity of tenure, regulation of
rent, conferment of ownership on
tenants and imposition of ceiling on
land holdings. The provisions relat-
ing to fixity of tenure, regulation of
rent and optional right of purchase
by tenants were brought into force
with effect from 1st April, 1364

tb) and (c). 73 applications have
TYeen filed under the provisions for
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optional purchase in the Kerala Land
Reform Act, 1963 up to the end of
August. 1964. Land Tribunale have
to conduct enquiries on the applica-
tions to determine the purchase price
payable by tenants before the Land
Boards could issue certificates of pur-
chase. No. certifticate has been issued
so far.

(d) and (e). Under the Kerala
Agrarian Relations Act 15,645 applica-
tions had been filed under section 18
and 4.368 applications under section
36. These applications ha\e lapsed.

Agitation by Field Workers of LIC

[ Shri S. M. Banerjee:
Shrimati Renu Chakravartty:
1236. { Shri Brij Raj Singh:
| Shri J. B. Singh:
\ Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Field Workers of Life Insurance Cor-
poration have started agitation fer the
redress of their grievances:

(b) whether they have represented
their grievances to his Ministry and to
the Life Insurance Corporation; and

(c) if so, the action taken by Gov-
ernment thereon?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Yes.

(c) After protracted pegotiations
with the National Federation of Insu-
rance Field Workers of India, the Life
Insurance Corporation entered into a
settlement with the Federation in
March, 1964, regarding the terms and
conditions of service of field or deve-
lopment officers. As the present grie-
vances of the development officers do
not seem to be justified, and as some
of the demands are not also related
strictly to their terms and conditions
of service, no particular action by the
Central Government is considered
necessary.
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“Tax Collections”
. f Shri Ram Harkh Yadav:
7\ Shri Murli Manohar:

Will the Minister of Finance be
Ppleased to state:

1237

(a) the amount of tax collections
by the Centre during the first quarter
of the current financial vear on ac-
count of income tax, excise duty and
<customs duty;

(b) whether the tax collections have
been comparatively smaller during this
period than the corresponding period
of the last year; and

(¢) if so, the reason therefor?

The Minister of Finance (Shri T. T.
‘Krishnamachari): (a) The required
information is given below.-—

Rs.
. (crores)
Imcome-tax including Cor-
poration tax 49°95
Excise duty *177:62
Customs  duty 98- 56
(b) No.

(¢) Does not arise.

13.05 hrs,

"CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

ALLEGED SERIOUS SITUATION 1IN THE
COLLIERY AREA OF RANIGANJ

Shrimati Renu Chakravartty
(Barrackpore): Sir, I cal] the atten-
tion of the Minister of Labour and
Employment to the following matter
«of urgent public importance and
request that he may make a statement
thereon:

“The serious situation in the
entire colliery area of Raniganj
arising out of lockouts in Bankola

Calling Attention 3490
to matter of Urgent
Public Importance

and New Jemahari Khas collieries
and lay off without any lay off
benefit of Babisol colliery.”

The Minister of Labour and Em-
ployment (Shri D. Sanjtvayya): The
Notice concerng three collieries.

Regarding Bankola, a telegram was
received in the Ministry from the
Colliery Mazdoor Sabha about lock-
out of over 3,000 workers, {ear-
gassing by the police, and burning
down of workers’ quarters. An en-
quiry wag made by the Conciliation
Officer (Central), Raniganj, who has
reported that the trouble began on
17th September 1964 when {wo
labour huts were observed to be on
fire at about 8:30 p.m. The workers,
who appear to have been agitated,
formeq themselves into two groups
consisting of the members of the Col-
liery Mazdoor Sabha and that of the

Colliery Mazdoor Congress. It has
been alleged on ome side that the
Colliery Mazdoor Sabha membcrs

stopped the workers from going to
work as a result of which the third
shift could not function, but the Col-
liery Mazdoor Sabha members, how-
ever, allege that they were stopped
from work by the Management’s men.
There seems to be much inter-uniom
rivalry in the Colliery. The police had
to be called in. Since the peace in the
colliery wag greatly disturbed they had
to use tear gas. It is reported that
about 55 workers have been arrested
by the police, 26 belonging to Colliery
Mazdoor Sabha ang 29 belonging to
Colliery Mazdoor Congress.

The Labour Inspector, Central, was
able to get the work in the colliery
started from 11 A.m. on 18th Septem-
ber, 1964. The situation in the col-
liery is now reported to be peaceful.
The police are statiorted there to pre-
vent any further breach of the peace
and they are making detailed investi-
gations into the case.

*excludes figures in respect of Salt Cess, Coal Cess and Cess on lron Ore.
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A telegram was received in the
Ministry  from the Colliery Mazdoor
Sabha, Asansol, on 20th September,
1964, alleging that the New Jemahari
Khas Colliery Management had
vindictively ang illegally locked out
without notice all workerg since 28th
August, 1964. The Regional Labour
Commissioner, Calcutta, has been
asked to look into the matter and
report the facts of the case. His
report is awaited.

A telegram was received in the
Ministry from the Colliery Mazdoor
Sangh, Asansol. on 14ty September,
1964 in the same terms gs in the case
of New Jemahari Khag Colliery, alleg-
ing that the Babisol colliery Manage-
ment had vindictively and illegally
locked out without notice all workers.
On enquiry, it hag been reported that
work in the Lower Kajora Seam of
Babisol Colliery was stopped on
grounds of safety with effect from 8th
September 1964, in pursuance of the
directions of the Chief Inspectorate
of Mines. On receipt of subsequent
permission from the Chief Inspecto-
rate of Mines to re-start work, nor-
ma] working of the mine was restored
from the afternoon of 14th Septem-
bey 1964. The quarry working in the
colliery, which had also been stopped
due  to accumulation of water on
8th September, was also allowed to
be resumed from 19th September
1964. The situation in the colliery is
now reported to be normal. Infor-
mation about the lay-off benefits to
the workers for this period is awaited.

Shrimati Renu Chakravartty: May
I know whether it is not a fact that
as far as Bankola colliery is con-
cerned these workers’ quarters were
actually burnt down by the manage-
ment, by gangsters led by the mana-
ger himself, anq whether it is not a
fact that under the leadership of this
manager the workers were not per-
mitted to go to the third shift? If so,
may I know why it is that this mana-
ger himself has not yet been arrested
by the police?
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Shri D. Samjivayya; As I have said
in the statement, police are investi-
gating into the matter and when the
investigations are over they will take
action.

Shrimati Renu Chakravartty: May
I know why it is that the entire ques-
tion of lockouts of so many workers
in the entire colliery area has not
been brought to the notice of Govern-
ment by the central labour machi-
nery which functions in that area,
why it is that in a colliery like Babi-
sol colliery, which has already been
founq by the central labour machi-
nery of Government to be guilty of
unfaiyr labour practices on more than
one occasion, this question of laying
off giving benefits has not been im-
plemented and the centra] Govern-
ment is still awaiting for news from
its implementation machinery?

Shri D. Sanjivayya: It is only re-
cently that it was reported to us and
we have asked the central industrial
relations machinery to look into the
whole case. The moment we receive
reporig from them and the moment
we come to know the facts of the
case, we will certainly take action.

Shri Indrajit Gupta (Calcutta South-
West): It is not at all clear from the
statement that the hon. Minister
read out whether the Jemahari Khas
Colljery is actually at a stoppage or
it is working. It is alleged that it is
locked out and the Minister said that
he wag still awaiting the report of
the Regional Labour Commissioner. Is
it working or is it closed down?

Shri D. Sanjivayya: With regard to
the Jemahari Colliery, I said that the
colliery was closeq down on account
of the instructions given by the Chief
Inspectorate of Mines for safety rea-
sons. Now, they have obtained....

Shrimati Renu Chakravartty: That
is Babisol. )
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Shri D. Sanjivayya; I am reading
out about the Jemaharir Colliery
which is under the Babisol Colliery
management.

Shri Indrajit Gupta: I am talking
about the Jemahari Khas.

Shri D, Sanjivayya: Please let me
read it again. It says:

“in the case of New Jemahari
Khas Colliery, slleging that the
Babiso] colliery Management had
vindictively and illegally locked
out without notice all workers.
On enquiry it has been reported
that work in the Lower Kajora
Seam of Babisol Colliery....”

Shrimati Renu Chakravartty: That
is Babisol.

Shri Indrajit Gupta: I am asking
about New Jemahari Khas.

Shri D. Sanjivayya: There seems to
be some confusion because according
to the report that we have received
it looks as though Jemahari Khas and
Babisol are one and the same.

Shrimati Renu OChakravartty: Nc,
no.

Mr. Speaker: He will kidly as-
<certain the facts. )

Sori D. Sanjivayya: A telegram
was received in the Ministry from
the Colliery Mazdoor Sabha, Asansol,
on 20th September, 1964. Therefore,
we are still awaiting a report, accor-
ding to that. A report is still awai-
ted from the Regional Labour Com-
missioner,

Shri Indrajit Gupta: That may be
a detailed report. I want to know
whether the colliery ig working or
not. Even that report he cannot give
us. That ig all T want to know. The
detailed report can come later on.

Shri D. Sanjivayya: I have no in-
formation.

- Shrimati Renu Chakravartty: He
shoulq really look into the matter.

1210 (Ai) LSD—4.

Death of School 34
Children
in Kurnool
Mr. Speaker: He might ascertain
more facts about it.

Shri D. Sanjivayya: We will cer-
tainly ascertain facts.
STATEMENT RE: DEATH OF

SCHOOL CHILDREN IN KURNOOL

Mr. Speaker: The hon. Minister of
Education. ’

The Minister of Education (Shri M.
C. Chagla): The unfortunate tragedy
in question came to the notice of the
Ministry through radio and press re-
ports. We are al] deeply grieved
that such a shocking tragedy affecting
a large number of children of an
elementary school should have occur-
red. The Ministry has been constant-
ly in touch with the Director of the
CARE in Delhi and also with the
Education Drepartment of the Andhra
Pradesh (overnment for further de-
tails. J..formation received from both
thes.. sources indicates the following
rosition:

Maddekar is a Panchayat village
with a population of about 15,000 in
Kurnool District. The CARE Mid-
day Meals Programme had been dis-
continued in the Block for some time
prior to 15th September because of
the incidence of Cholera. There were
no cases of Cholera in Maddikare
village. The school-going children of
this village were supplied Mid-day
Meals on 15th, 17th and 18th Septem-
ber. On the night of the 19th the
President of the Panchayat Board re-
ported to the Chief District Medical
Officer Kurnool about the cases of
suspected food-poisioning and resul-
tant deaths. The Medical Officer visi-
ted the village on the 20th and orga-
nised medical help. The Secretary
Zila Parishad suspended the supply of
mid-day meals in all the schools of
the Kurnool District on receipt of the
report.

The Mid-day Meal which consists
of Corn Meal, Butter, Oil and Milk
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Powder supplieq by CARE (With
salt and onions) was prepared at one
central place in Maddikare and served
to various schools,

The Chairman Zila Parishad Kur-
noo] met the Director of Public Ins-
truction at Hyderabad on the 22nd
and expressed the opinion that the
unhappy incident might have been the
result of food-poisioning during the
process of cooking the mid-day meals.
In his opinion the food material sup-
plied by CARE are in fresh condition
and are being supplied from the same
stock to other villages in the Block
without any complaint.

According to the Health Officer the
exact cause for the contamination or
the infection wil] be known after the
analysis of (i) food stuffs (ii) vomi-
ttings (iii) excreta (iv) viscera ob-
tained as a result of post mortem.
The Chemical Examiner’s opinion had
not been received by the Education
Department of Andhra Prau~sh till
the 23rd.

The total number of students who
were supplied mid-day meals was
320 of whom 174 were reported to be
infected. This shows that part of the
meal might have been infected as it
was cooked in instalments.

The number of attacks and deaths
date-wise is as under:

Date Attacks Deaths
19-9-64 63 17
20-9-64 66 12
21-9-64 30 3
22-9-64 15 6

174 38

Special medical assistance was ren-
dered by the Superintendent of the
General Hospital, Kurnool. No com-
plaint has been received in regard to
the inadequacy of the medica] help.

The CARE authorities had also
started anxious investigations. They
have reported that this programme
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covers millions of children ang all
the food-stuff received in Andhra
Pradesh are subject to the same rigid
controls and made with the same high:
standards as those consumed in the
school lunch programme in America
and other countries. It may be stated
that the CARE Mid-day Meals Pro-
gramme is in operation in several
States of the country covering about
7 million children and the CARE
appoints its own Administrator in
each of the States where the Program-

me has been accepted by the State
Government.
Shri Hem aBrua (Gauhati): May I

seek a clarification?

Mr. Speaker: Would they like to

ask questions?

Shri Hem Barua: Yes, Sir.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It was held over last week.

st g fag @ (F0ET) g
# ot aaefr g &, A Ldwme
fear T & a1 wREiEes @ mar
g (geemw)

IqreqE WEWAY HTET WX

o T T OWE R AT
FEqE e A o @ ¢ fF I
FE A A, SE VA1 & faary
{ g faema sy o wTeR a7 Tedr
ag?

eIy AERy AW uw sifafaae
7 Wk & fr v 7t 7€ g A 4
ma afafa o o G §
TR T AW W AT A BN
ot g mfafras & € &, I e
T ¥ 9EF @ TR T w7
g 9 A wgA AfEd

Shri Hari Vishnu Kamath: Is the
Minister in a position to indicate

whether the chemcal examiner’s re-
port will be received very shortly
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and, if that is not the case, will he
make every effort to get the report
expedited so that we can have it in
this session and, if necessary, on the
report when it is received a further
enquiry could be ordered in the
matter?

Shri M, C. Chagla: I shall place on
the Table of the House the report of
the chemical examiner as soon as it
comes.

Shri Hari Vishnu Kamath: Will it
be expected and placed on the Table
in this session?

Shri M, C. Chagla: I have already
asked the authoritieg to give me in-
formation as soon as possible. After
all, it is for the Andhra State to do
it; I cannot do it from Delhi.

With regard to the other question,
it is not yet decided or definite that
the cause of death was faulty cooking.
Thigs is merely a guess.

Mr. Speaker: That is what I told
Shri Yashpal Singh. 1 suggested to
him that it is only one guess or opi-
nion that it might be due to that.

Shri Warior (Trichur): I wish to
know whether, apart from the supplies
made by CARE, any other supplies
were made for cooking from outside
sources, from the bazar or some-
where and, if so, whether some inves-
tigation has been made about those
stores.

Shri M. C. Chagla: As far as I
know the only supply was through
CARE. CARE sends all the supplies
and the cooking is done on the spot.
So, it is either the supplies or some
defect with the cooking.

Shri Warior: Other things were
also mentioned.
Mr  Speaker: There were onions

and some other things.

Shri M. C. Chagla:
supplies by CARE.

That was also
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Shri Hem Barua: It cannot be
onions came from the local bazar.

Mr, Speaker: 1 suppose, onions
must have come from the local bazar.

Shri M. C. Chagla: My statement
reads as if both the salt and onions
were supplied by CARE.

Shrimati Renu Chakravartty
rackpore): Why was it continued for
four days? It seems that the attacks
took place on four consecutive days.
Why was it that the entire thing was
not stopped on the very first day
when this poisoning took place?

(Bar-

Shri M. C. Chagla: The hon. Mem-
ber is mistaken. The supply was stop-
ped as soon as the attack touk place.
But these are the figures of attacks
on four different days.

An Hon. Member:
that it went on.

That means

Mr, Speaker: I also could not fol-
low that. I also wanted to put the
same question because that roused
my curiosity as well. The hon. Minis-
ter has said that on such and such a
date there were so many affected, and
so many deaths were there, then,
again, on the subsequent day, so
many were affected, and so many
deaths were there .

Shri P. K. Deo (Kalahandi): Was
it in the same school or in different
schools?

Mr, Speaker: That was exactly what
was not clear to me also. If the child-
ren had been affected and the deaths
had taken place on one day, why was
it that on the second day also the
same thing was allowed to be re-
peated?

Shri M. C. Chagla: As you know,

sometimes the infection takes place
later.
Shri Ramga (Chittoor): Why does

the hon. Minister give hig impressions
now? If he has got any information
he can give it.
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Shri M. C, Chagla: I shall make in-
quiries. But as far as I know, as soon
as it was known that the attack took
place, the supply was stopped.

Mr. Speaker: It is just possible, as
the hon. Minister has said, that the
infection might have been discovered
later. But then according to his
statementi, it might be construed or
understood as if so many had been
affected on one day and so many of
them died, then, again on the next
day, so many were affected and so
many died, and again on the third day
so many were affected and so many
died. The statement reads like that
and gives g wrong impression.

Shrimati Renu Chakravartty: 1
think that the matter should be clari-
fied.

Shri M. C, Chagla: This is the
statement attached, but it may be that
the infections were discovered from

day to day. I shall ascertain the
facts.
Mr. Speaker: Now, 8hri Bagri.

Shrimati Renu Chakravartty: I
think this is a matter which we
should take notice of. This is not a
satisfactory answer, because deaths
have taken place in such a virulent
form.

Mr. Speaker: Then, I can ask the
Non. Minister to ascertain more facts
“4nqd place them before the House, and
on that occasion Members can put
questions.

Shri S. M. Banerjee (Kanpur): May

Mr. Speaker: The same thing
should not be repeated every time.
The question has been asked, and

now moYe information is required . .

Shri Warior: Much more investi-
gation is required.
Mr. Speaker: . . As soon as he

gets more information he may place
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it on the Table of the House; particu-
larly in regard to those matters on
which doubts have been expressed, he
may try to ascertain what the actual

facts are and then place them before
the House.

Shri M. C. Chagla: I shall take
your permission to make a statement

as soon as I have got some more in-
formation.

= i (fewme) © e W,
© ¥ AT oW am o4r)
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Shri Hem Barua: My name was
also there, but you did not call me.
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PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER COMPANIES ACT

The Minister of Finamce (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy each of the following
papers:—

(1) The Petroleum Companies
Amalgamation Order, 1964, pub-
lished in Notification No. S.O.
2987, dated the 31st August, 1964,
under sub-section (5) of section
396 of the Companies Act, 1956.
[Placed in Library. See No. LT-
3221/64].

(2) The Trustees (Declaration
of holdings of shares and deben-
turcs) Rules, 1964, published in
Notification No. GSR. 1268 dated
dated the 1st September, 1964,
under sub-section (3) of section
642 of the Companies Act, 1956.
[Placed in Library. See No. LT-
-3222/64].

12.24 hrs.

RE: CALLING ATTENTION
NOTICES (Query)
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Shri S, M. Banerjee (Kanpur): We
would like to know whether those
persons have been arrested under the
Centre’s instruction. That was the
calling-attention-notice,

Mr. Speaker: I am coming to that,
and I am just taking it up. But, be-
fore I take it up I find that some hon.
Member gets up and puts the question.

I have received eight calling-atten-
tion-notices, and they are signed by
the representatives of most of the
parties. For instance, they have been
tabled by Shri H. N, Mukerjee, Shri-
mati Renu Chakravartty, and others;
there is a third one also; then again.
there is one by Shri Umanath; then
we have the names of Shri Hem Barua,
Shri S. M. Banerjee, Shri Warior, Shri -
Hari Vishnu Kamath etc. There is,
another name which I cannot read. I'
think it must be Shri Bagri’s name.
If I canndt read out the name, it must
be Shri Bagri’s. Then, there is Shri
Indrajit Gupta’s name. I have re-.
ceived so many notices. In most of
them it has been stated that it was in
consultation with the Central Govern-
ment or at the instance of the Central
Government or after talks with the
Prime Minister that this has been
done . . .

Shri Hari Vishnu Kamath (Hoshan-'
gabad): Under advice or instructions.

Mr. Speaker: These are the alle-
gations made. I would request the
hon. Minister, Shri Hathi to inform
me whether there has been any such
thing as consultation with the Central
Government or at the instance of the
Central Government or any discussion
with the hon. Prime Minister.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): No;
it was neither with the consent nor
under the instructions or advice of
the Central Government. :
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Shri Hem Barua (Gauhati): The
Home Minister Shri Nanda made an
omnibus statement that he had given
a suggestion to the State Govern-
ments to take care of the possible
action by the trade union leaders and
political workers, so that they might
not stage any hartal, on the 25th Sep-
tember. These arrests are concerned
with the hartal. The Home Minister
had made an omnibus statement to
that effect.

Mr. Speaker:
with that now.

I am not concerned

Shri S. M. Banerjee: We only want
to know the position in regard to the
Centra] Government. For we have in
our possession information to the
effect that when the Prime Minister
visited Calcutta last Sunday, he had
some consultation with the Chief
Minister and others. Apart from that,
when the decision was announced, we
found that jt was the Home Minister
who had always been opposing this
Bharat bandh and so on. So, we
would request the hon, Minister to
kindly let us know whether these
arrests had anything to do with the
Central Government, whether the
Prime Minister had given any ins-
tructions.

Mr. Speaker: I shall again put the
question to the hon. Minister.

Shri S. M. Banerjee: Shri Hathi is
not the conscience-keeper of the Prime
Minister.

Shri Daji (Indore): On a point of
order. My calling-attention-notice
specifically says that it was dgone when
the Prime Minister visited Calcutta on
the 20th of this month. My submis-
sion is that Shri Hathi is not the cons-
cience-keecper of the Prime Minister,
nor did he accompany him to Calcutta,
It is only for the Prime Minister to
come and tell us what the position is.

Mr. Speaker: The copies of these
notices do go to the Ministers con-
cerned, and, therefore, I expect that
when the hon. Minister comes here to
answer it, he has tried to get all the
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information that is required here. I
suppose that the hon, Minister should
either say that he does not know it
or that he has not got the information,
or I must accept the statement that
he has made, Now that the question
has been put, the hon. Minister might
answer it.
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Shri S. M. Banerjee: The hon.
Prime Minister is now here, and he
may give us the answer.

Shri Bhagwat Jha Azad (Bhagal-
pur): Though it may be technically
right for the hon. Minister to say
that the State Government did not
consult the Central Government be-
fore arresting Bakshi Ghulam Moha-
mmed, may I know whether just
before the actual arrest or a week or
80 before that, directly or indirectly,
the State’ Government had sought the
permission of the Centre to arrest him
or to put him under restrictions?

Mr. Speaker: Order, order. I have
put it to the hon. Minister already.

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): All
the other notices mention about ins-
tructions from the Centre, but one
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particular notice from Shri Indrajit
Gupta has said ‘in consultation with
the Prime Minister and the State
“Government’. I have just now asked
‘the hon. Prime Minister also, and I
understand that there was no consul-
tation with him in Calcutta.

PAPERS LAID ON THE TABLE—
contd,

NOTIFICATIONS UNDER PREVENTION OF
Foop ADULTERATION ACT

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanma): On
behalf of Dr. Sushila Nayar . .
(Laughter), I beg to lay on the Table
a copy each of the following Notifica-
tions under sub-section (2) of section
23 of the Prevention of Food Adulte-
wration Act, 1954:—

(1) The Prevention of Food
Adulteration (Amendment) Pules,
1964 published in Notification
No. GSR. 1182 dated the 22nd
August, 1964.

(2) The Prevention of Food
Adulteration (Second Amend-
ment) Rules, 1964, published in
Notification No. GSR 1222 dated
the 29th August, 1964. [Placed in
Library. See No. LT-3223/64].

Mr. Speaker: The hon. Minister
must have realised that the Members
‘have objections to Shri Mehr Chand
Khanna representing Dr. Sushila
Nayar.

Shri Hari Vishnu Kamath: He has
played his part well.

‘NOTIFICATIONS UNDER CustomMs AcT
ETC.

The Minister of Planning (Shri B.
‘R. Bhagat): I beg to lay on the Table—

(1) A copy each of the follow-
ing Notifications under section
159 of the Customs Act, 1962:—

(i) G.S.R. 1260 dated the 5th Sep-
tember, 1964.

(ii) G.S.R. 1279 dated the 12th Sep-
tember, 1964.

(iii) G.S.R. 1282 dateq the 12th
September, 1964,

(iv) G.S.R. 1283 dated the 12th Sep-
tember, 1964.

(v) G.S.R. 1285 dated the 12th Sep-
tember, 1964.

(vi) G.S.R. 1286 dated the 12th Sep-
tember, 1964.

[Placed in Library. See No, LT-

3224/64].

(2) A copy each of the follow-
ing notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944 making
certain amendmenjs to the Cus-
toms and Central Excise Duties
Export Drawback (General)
Rules, 1960:—

(i) GBR, 1280 dated the 12th
September, 1964.

(il) G.S.R. 1281 dated the 12th
September, 1964. [Placed in
Library. See No. LT-3226/
64].

(3) A copy of Notification No.
G.S.R. 1284 dated the 12th Septem-
ber, 1964 containing Corrigendum -
to G.S.R. 1087 dateq the Ist
August, 1964, under section 159 of
the Customs Act 1962 and section
38 of the Central Excises and Salt
Act 1964. [Placed in Library. See
No. LT-3226/64].

(4) A copy of the Annuity De-
posit Scheme, 1964 published in
Notification No. G.S.R. 1214 dated
the 10th September, 1964, under
sub-section (4) of section 280W
of the Income-tax Act, 1961.
[Placed in Library. See No. LT-
3227/64].

(5) A copy each of (he follow-
ing schemes under sub-section
(11) of section 45 of the Banking
Companies Act, 1949:—

(i) Scheme for the amalgamation
of the Unao Commercial Bank
Ltd. with the Bareilly Corpo-
ration (Bank) Ltd. published
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Release of Member

[Shri B. R, Bhagat].
in Notification No. S.O. 2766
dated the 15th August, 1964.
[Placed in Library. See No.
LT-3228/64].
(ii) Scheme for the amalgamation
of the Latin Christian Bank
Ltd.,, Ernakulam, with the
State Bank of Travancore,

Trivandrum published in

Notification No. S.O. 2823
dated the 22nd August, 1964.
[Placed in Library. See No.
LT-3229/64].

(iii) Scheme for the amalgama-
tion of the Southern Bank
Ltd. with the Uniteq Indus-
frial Bank Ltd. published in
Notification No. S.0. 2810
dated the 20th August, 1964.

[Placed in Library. See No.

LT-3230/64].

12.32 hrs.
INTIMATION RE:

MEMBER
Mr. Speaker: I have to inform the

House that I have received the follow-

ing letter dated the 21st September,
1964 from the Sessions Judge, Eluru:

“I have the honour to inform
you that Shrimati V. Vimla Devi,
Member, Lok Sabha, who was
convicted on the 18th September,
1964, by the Additional District
Munsif Magistrate, Eluru, for
offences under sections 341 and
353, Indian Penal Code, and sen-
tenced to undergo simple imprison-
ment for one week and simple
imprisonment for six weeks, res-
pectively (both the sentences to
run concurrently) for having re-
strained two employees of the
Andhra Bank, Eluru, from going
into the Bank on the 26th August,
1964, and for having used crimi-
nal force....

An hon. Member: She is here in
the House.

RELEASE OF

Laws (Amendment)
Bill

Mr, Speaker: I am coming to that.
I have to read it.

“. . . against the Sub-Inspector
of Police who was discharging
his duty at the Bank, is ordered
to be released on bail under sec-
tion 426(1), Criminal Procedure
Code, by this Court on the 21st
September, 1964, suspending the
sentences passed, pending disposal
of the criminal appeal filed in
this Court.”

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): 1
beg to move for leave to introduce a
Bil]l further to amend the Indian
Penal Code, 1860, the Code of Crimi-
nal Procedure, 1898, the Criminal Law
Amendment Ordinance, 1944, the Delhi
Special Police Establishment Act,
1946, the Prevention of Corrupticn
Act, 1947 and the Criminal Law
Amendment Act, 1952.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce  a Bill further 1o amend
the Indian Penal Code, 1860, the
Code of Criminal Procedure, 1398,
the Criminal Law Amendment
Otdinance, 1944, the Delhi Special
Police Establishment Act, 1946,
the Prevention of Corruption Act,
1947 and the Criminal Law
Amendment Act, 1952."

The motion was adopted.

Shri Hathi: I introduce the Bill.}

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before you proceed with the
next item of the agenda, 1 wish to
have a clarification. Today's List of
Business, and tomorrow’s also, have
come to us and I find that tomorrow’s

“™epublished in the Gazette of India Extraordinary, Part 11, Section 2, dated

24-9-64.

{Introduced with the recommenda tion of the President.
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List of Business—we want to be post-
ed correctly with the business of to-
morrow—shows Questions first, and
the second item is, straightaway the
Motion the Minister of External
Affairs. Usually, the List of Business
which arrives one day ahead, shows
that after Questions, the business not
concluded on the previous day would
be taken up. Does it mean that ir-
respective of whether today’s business
is completed or not, this motion will
have priority?

Mr. Speaker: If anything is left
out in today’s business, that will be
taken up later?

APPROPRIATION (NO. 5) BILL

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to move*

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fung of India for
the services of the financial year
1964-65, be taken into considera-
tion.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certaia
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1964-65, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: The question is:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Pnacting Formula and the Title were
added to the Bill,

Kcrala State 3510
Legislature (Delegation
of Powers) Bill
Shri T. T, Krishnamachari:
to move:
“That the Bill be passed.”

Mr. Speaker:

I beg

The question is:
“That the Bill be passed.”
The motion was adopted.

KERALA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

Mr. Speaker: We take up further
consideration of the following motion
moved by Shri Hathi on the 23rd Sep-
tember, 1964, namely:—

“that the Bill to confer on the
President the power of the legis-
lature of the State of Kerala to
make laws be taken into conside-
ration.”

No time wag allotted.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Three hours at least.

Mr. Speaker: I will see.

Shri Warior (Trichur): Since we
have discussed the situation which has
given rise to this Bill, I do not want
to expatiate on it.

Clause 3 of the Bill has a provisc.
which says:

“Provided that before enacting
any such Act, the President shall,
whenever he considers it practi-

cable to do so, consult a com-
mittee constituted for the pur-
pose . . .”.
I hope Government will not follow
in practice literally what is said

here, and that at least in respect of
major legislation concerning the State,
this committee, consisting of Mem-
bers of Parliament from Kerala in
both the Houses, will be consulted.
That is my request.

*Moveq with the recommendation of the President,
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[Shri Warior].

Though this President’s rule is in-
tended only for about four months
before the elections in February,
1965, there are so many matters like-
1y to come up, and we have only one
:session of Parliament, the winter
session, intervening, Hence, when
there is no session of Parliament, it
is very essentia]l that this committee
should be consulted gn legislation,
tecause amendments will come only
tmuch later, and by that time effect
is given to the enactment already
‘made by the President.

In thig committee, only Members of
Parliament from both the Houses
‘belonging to Kerala are taken. I
wish the amendment moved by Shri
‘Basumatari and others is accepted by
the Government. It is the responsi-
‘bility of Parliament as a whole, but
not of the Members of Kerala alone.
‘So, a wider committee is necessary,
so that the entire Parliament feels
that what is happening in that State
is their responsibility, and not only
of a few Members coming from that
‘State.

Politically, it has become a problem
‘State now. Elections are coming,
and it is run by the Central Gov-
ernment now through its Advisers.
Hence, in these elections, more people
will be interested. Other States also
have an interest to see that the elec-
tions are free and fair. In the cir-
cumstances, it is necessary, I think,
that more Members from both the
Houses of Parliament should have a
say in matters concerning the State,
and especially in  conducting fair
elections. Hence, I think the amend-
ment of Shri Basumatari must be
a~cepted by Government.

Shri Nath Pai (Rajpur): As one
listens to Shri Hathi labouring to reply
to the different points raised in the
House, one is impressed, I must con-
cede it to him, a little by his sin-
cerity and honesty, though, of course,
his reply does not prove quite ade-
guate to the expectations which we
entertain, and this is something which

SEPTEMBER 24, 1964

State Legislature 351
(Delegation of Powers)
Bill

I cannot afford to say about most of
his colleagues that they make a very

sincere, honest and deliberate effort
to meet all our points.
You Sir, were pleased to direct

that he reply to a particular point.
It is not just for the sake of raising
it that I venture to raise. I would
like him to make a very candid reply,
because, the jssue that we are dis-
cussing is of wider significance and
has wider implications, and we must
never lose sight . . .

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi):
You mean Dhebar’s visit?

Shri Nath Pai: Yes. We must
never lose sight of the wider pers-
pective in which we want to operate,
that is, that we should never allow,
consciously or unwittingly or inad-
vertently, the withering of our faith
in democratic functioning in this coun-
try.

There is another question which 18
germane to the discussion. We have
hearg in a very vague way that the
Government of India is determined
to continue with the emergency in
the country though we have never
heard one convincing argument as to
what they want to do with the emer-
gency powers that have been con-
ferred on them. Kerala is a case In
point. Under article 353 of the Con-
stitution, haq the Government been
aware of the powerg or the armoury
‘of powers which are at their dis-
posal, perhaps what transpired later
on would have been avoided. This
article gives the power:

“Not withstanding anything in
this Constitution, the executive
power of the Union shall extend
to the giving of directions to any
State as to the manner in which
the executive power thereof is
to be exercised;”

Before they took shelter under arti-
cle 356, perhaps it was possible for
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the Government to use the powers
which were available to them under
article 353 to direct the State Govern-
ment to carry on the administra-
tion in a ‘manner whereby the people’s
faith in the Constitution and in de-
mocracy would not be undermined
snd torpedoed as it happened there.
They could have directeq Mr. San-
kar’s Ministry that these charges
coming from a section of the legisla-
ture need to be looked into, but
what the people would feel and the
nation as a whole would feel as non-
partisan is converted into a party
sffair. These charges and complaints
cught to have been looked into by
the Union Government; if it is claim-
ed that it is taking the recommerfla-
tions of the Santhanam Committee
seriously ang earnestly, it ought to
‘have done. One thing is open to it.
Under those recommendations, when-
ever a charge is made against a
Minister, by 10 members of the legis-
lature, if the Minister happens to be
a State Minister, and by 10 Members
of Parliament if the Minister is a
Minister in the Union Government,
then the Government is called upon
to see it there is a prima facie case,
and if there is a prima facie case or
not, whether a prima facie case exists
or not, is not to be decided by the
Chief Minister or the Prime Minister
who belongs to the same party, but
by a panel which has to be created
by the President. Here is a formula
made available by the Committee
which we find is highly satisfactory.
Government pledges loyalty to the
formula; it always assures us that it
wants to implement the recommen-
dations of the Santhanam Committee,
but when it comes to face that, to
really give it a trial somehow it
shirks the responsibility. That was
one aspect of it.

The second is that the Government
should have used the directive powers
which were available. I would like
to ask why Shri Nanda goes on
clinging pathetically to the powers
which the emergency has conferrea
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on him. I am reminded here of the
drowning man who will not part away
with his miserable belongings even
when he hags no longer any use for
them, but only because of his greed
for things. We are not seeing ‘how
Shri Nanda is using the emergency
powers for the purpose for which
they were conferred by Parliament on
him. On the last occasion, when the
House discussed the continuance of
the emergency, we had asked, “Are
you going to put them to the use for
which we conferred powers on you,
and if not, for what purpose are they
being kept there?” It only makes a
mockery of the emergency and of the
Constitution, because here was a case
in Kerala where the powers could
have been used and what has happened
could have been preventeq if the Gov-
ernment (a) knew what the powers
available to them were, and (b) was
serious about the emergency in force
in this country.

I want to make one or two other
proposals also. I do not think, in
spite of his being very sincere, he
really grasped what was being sug-
gested to him Ha ig a very intelli-
gent man; none-the-less, I am making
this submission, and I hope he will
not misunderstand. He normally
does not and I plead with him that
he does not. He tried to bring in
ihe realm of Constitutional discus-
sion what was submitteq to him as
practical feasible step that could be
taken. I think he was patently un-
fair; once again Shri Khadilkar
manages to be absent at the crucial
moment; Shri Khadilkar, at 3 very
later stage performed that very rare
thing—I would not use the word
‘trick’ because it may not be quite
parliamentary, but he somehow wrig-
gled out of the impossible position in
which he landed himself the previous
day. He had advocated not as a
party government in this country but
the imposition of one-party rule, and
for that, he ought to have given a
very categorical tassurance to  this
House that he does not contemplaie in
any form, in any w4y, one-party rule
in this couniry.
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An Hon. Member: Coalition gov-

ernment.
Shri Nath Pai: It was something
dangerous which he was advocating
Khadilkar,

but very skilfully Shri
coming to the House the next day,
and during the remaining part of his
speech, deviated completely: 1 know
Shri Lal Bahadur Shastri does not
know how to deviate, and it is only 2
thing which shri H. N. Mukerjee
knows. But Shri Khadilkar depart-
ed, deviated, from his original line and
then took shelter that he wanted 2
nationa] government. It is a very
serious matter. There is a section, a
school, in the ruling party which 18
being converted, seeing the growing
danger to its Power, to this kind o1
philosophy of one-party rule.

Mr. Speaker, with your very wide
experience of the Constitutions and
of democracy not only in this coun-
try but throughout the world, you
know ihat one-party rule is a con-
tradiction in terms; one-party rule
and democracy never go together. We
want not an academic discussion;-—
whether this party, confronted with 3
growing challenge to its authority, is
contemplating in terms of following
the example of Nkrumahs,—we want
to know. Shri Khadilkar was equi-
vocal. If you do not want to be
landed once again in the stalemate
and the impasse which seems to be
chronic in Kerala, some new fresh
thinking has got to be done.

‘1 have indicated very clearly my

opposition to the united front, and
not only with the party of Shri
Mukerjee but with all the party’s
ideology, programme, appraisal, and
values of life, I disagree. 1 have
said it ‘frankly and boldly. 1 wish
they would do the same thing. Even
then, after doing this, there may not
be a solution to the problem of
Kerala. Kerala may once again be
faced with the problem of having a
suitable government for the people Of

Kerala.

What are the Government thinking
of, and what are they going to’ do?
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1 have read in today’s newspapers
that in the Trichur district, \the Con-
gress party leadership has come out,
clamourously asking for some kind of
understanding, alliance, with  the
Muslim League, and they have given
those miserable accounts of how many
votes they will be able to get. We
want replies to these kinds of things
and not constitutional quibbling.
Once again, are you going to fall in
that trap which is the only method
you seem to have evolved after 17
years of functioning? Somehow,
when the election comes, it is not the
values and long-term interests of the
country that should count, but grab-
bing more and more votes and som¢
more seats! These are the questions
germane and more vital than the
technicalities and procedural matters
that I want Shri Hathi to note.

Today's Statesman tells us that the
Trichur district Congress party has
called on Shri Kamaraj to forgive
the so-called opposition which the
late Prime Minister had, communal
organisations like the Muslim League
and to come to terms with the Mus-
lim League. Mr. Namboodiripad
has been saying the same thing, and I
think if 1 am not completely misin-
formed—though not openly but be-
hind subterfuge and facade Shri
Mukerjee also wants—though ot
directly or openly—to do it.

Shri Warior: From Shri Nath Pai’s
party, Mr. K. C. Menon was advoca-
ting something, and Shri Nath Pai
was dissociating from it. Why ail
these extraneous matters should be
brought here?

Shri Nath Pai: It is not at all ex-
traneous. This is an honest testament
of 'our faith because in Kerala we are
all on test. I never repeat myself,
but 1 may repeat that our basic tenets
are: are we prepared to barter our
faith for the loves and fishes That
is the challenge to us. 1 have always
taken the stand that T would like
to be defeated rather than barter
away my faith or compromise Wwith
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what I regard as essential things of
my life, my values, my faith. I would
like the Congress to tell us categori-
cally about this.

1 have got a practical suggestion.
1f this stalemate is to be broken, new
thinking will have to be done, and
that requires courage. Face the elec-
torate with your Plan and your pro-
gramme and your record and let the
Kerala people give the verdict on
your record and our record. I want
that my party does the same thing. If
that does not do well, I have still the
courage of saying that I disagree and
1 am prepared to take the consequen-
ces where my faith is involved. 1
would like the others to say the
same thing and try to prove at least
sometimes that the country is above
the party. I would like them to think
in this direction and it can be an
experimental trial an approach, to
this.

The Minister yesterday referreq to
the point that the President is advised
by the Kerala MPs in matters per-
taining to Kerala. That is with regard
to legislation. But there is an exe-
cutive in Kerala. The Governor will
be ruling Kerala for the next six
months at least and we hope that they
will assure us, ag Shri Kamath has
asked Shri Hathi, that the sche-
dule of elections will be strictly
adhercd to and no excuses will be
found. Because, Mr. Speaker, once
again there are voices in the Kerala
Congress—one such voice was raised
in the House—-that the elections can
be postponed, could be postponed and
shculd be postponed. 1 hope they
will not fall irto this temptation.

Pending the elections, may I know
whether they would not give some
consideration to an idea which another
of his colleague, Mr. T. T. Krishna-
machari, at least when he is infor-
mally sitting with us, tries to brush
with us, the idea of creation of stand-
ing committees for different Minis-
tries? Not those kind of consultative
committees. whose counsel hardly
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anybody cares for, which are degene-
rating into a big farce under the

facade of which Parliament is being
deluded into believing that Parliament
is being really consulted in the day-
to-day administration of the different
departments. I would plead with you,
Mr. Speaker, that you also lend your
weighty support to this idea that the
18 M.Ps. who represent Kerala in
this House could be associated with
the different departments, because we
do not have a State Legislature. It
is novel, but the idea should be
weighed whether we should leave it to
the different Secretaries to rule a
highly articulate people like the
Keralites for six months, without any
representative Government, when we
have 18 chosen representatives. Could
not Government, as an experiment,
attempt to create standing committees
in Kerala for the different Minis-
tries?

It is not enough that in legislative
matters the M.Ps. will be consulted.
But I would like that they are con-
sulted regularly and their advice
becomes something not just for the
sake of being recorded in minutes and
to be pigeon-holeq later on, but to
be taken seriously and implemented.
I would like to know whether thTt
will not be a pattern for Kerala. This
is a question which we should not
shirk and avoid, but face boldly.
Once again if the pattern of division
of votes comes into play, what is
going to be the role of the Congress
Party and his Government? Once
again shall we have those alliances
and combinations or shall we try to
create a new pattern of seeing that
the maximum consensus ‘of the
people as reflected in the election is
given a voice in carrying out the ad-
ministration? I would like him to
address himself in a bold and coura-
geous manner to these vital questions.

Mr. Dhebar is blatantly going on
violating the standards of democracy.
The hon, Minister is smiling. Is it
a matter for smile? I would like to
‘quote—in today’s paper ‘there is a
reference to the Chairman of the
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Khadi Commission. I am not saying
this in a disparaging way or to denig-
rate or embarrass Mr. Dhebar. I
am far more concerned with all of
us jointly trying to find a solution.
May I conclude, Sir, by saying that
this is for me not an exercise in par-
liamentary rhetoric and eloquence.
This is something far more serious. 1
would plead with him that all of us
should try and approach this question
as a pointer to the future, as a
challenge to all of us forgetting our
petty loyalty to the party and meet
it with the necessary degree of vision,
which goes beyond the interests of the
party. I hope, Sir, Mr. Hathi at
least will make an effort in this
direction.

Shri Maniyangadan (Kottayam):
Sir, for the last two days, this House
has been discussing Kerala in all its
various aspects. I must confess that
it was with a certain amount of shame
and agony that I haq listened to cer-
tain proposals made in this House.
Certain experiments are suggested.
Various proposals, which violently
deviate from the Constitution itself,
have been proposed. I was not
worried by the fall of the Ministry,
but now I feel very much worried
regarding the approach we make to
the question. I only wish to say that
this approach shoulq be based on cer-
tain fundamental values. We must
maintain certain standards and de-
mocratic values. Unless that is done,
there is no possibility of finding a
solution which will be stable,

Mr, Nath Pai referred to party
matters and he wanted the Minister
to reply ag to what attitude the
Congress will take in the next elec-
tions. I believe the Minister would
not take upon himself the responsi-
bility of stating what the Congress
would be doing in the elections.

Shri Nath Pai: Why are you pre-
venting him?

Shri Mamiyangadan: I am a Cong-

ressman and I have my own indivi-
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dual opinion. I have certain political
views. Mr. Nath Pai himself was
saying in his individua] capacity what
his party is doing there. From today’s
paper he read about the Trichur
representation. He did not read the
statement of Mr. Viswambaram, his
party leader.

Shri Nath Pai:
my position very
any ambiguity?

Have I not made
clear? Is there

Shri Maniyangadan: He deviales
from the policy of his party and
asks the Congress to state its atti-
tude. Mr. Viswambaram, his party
leader in Kerala, has stated that the
leftist alliance is likely to be a
success. Their own leaders are going
about saying that in order to defeat
the Congress, all the opposition

parties must pool their forces. Even
Mr. Chandrasekar, and their All-
India Chairman, have made this

statement. Mr. Nath Pai has his own
views about the party and he has
said that he is prepared to face the
consequences. Ag regards the Cong-
ress, the Congress President and other
responsible people belonging to the
Congress have made statements that
they have decided to contest the elec-
tion on their own. Of course, it is
a political affair. There may be
certain further developments, I can-
not say now what things are going
to happen, The Congress President is
there. One of the members of the
Working Committee is there. Shri
U. N. Dhebar is a member of the
Congress Working Committee. He
attends all the Working Committee
meetings and all the AICC meetings.

Shri Nath Pai: Is he a part-time
Chairman of the Commission?

Shri Maniyangadan: He happens to
be the Chairman of the Khadi Com-
mission

Shri Nath Pai: How does it happen
to be? Did it fall on him from the
skies? He had chosen to be Chairman.



3521 Kerala

Shri Maniyangadan: He is a mem-
ber of the Working Committee of the
Congress and that entitles him to go
into the organisational affairs.

Shri Nath Pai:
a serious matter,

Mr. Speaker, it is

Mr. Speaker: How can I stop him?

Shri Hari Vishnu Kamath: We
want a ruling on the point whether
the legal position is correct,

Mr. Speaker: He is entitled to his
own view.

Shri Nath Pai: Is he entitled to
an erroneous view, such a perversion
of law?

Mr. Speaker: According to him, it
may be erroneous. According to
others, it may be correct. He is ex-
Pressing his own opinion.

Shri Maniyangadan: The Chairman
of the Khadi Commission is a non-
official, He has certain functions as
the Chairman of that body. But a5 a
non-official, as a citizen, he has cer-
tain other rights. He has the fullest
right to take part in active politics.

For the last several years, he was
doing that.

Shri Nath Pai: He is completely
misinformed,  Only last year he

became Chairman of the Commission.

Shri Maniyangadan: He has not
gone there to do propaganda; he has
gone there for certain organisational
matters. Even if he has gone there
for propaganda work, I am sure there
could be no objection for that. That
is my view. Mr. Nath Pai and the
SSP may differ from that, but that is
a different thing.

As regards the state of affairs in
Kerala, yesterday also the Minister
was asked to state whether an en-
quiry is going to be made against the
various allegations. I am not going
into the allegations. But I may bring
it to the notice of Government that
the situation there is surcharged with
emotion, with prejudice . . .
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Shri Warior: Would
mass upsurge also there?

there be a

Shri Maniyangadan: I do not know
whether there will be a mass up-
surge. But if my friend would create
one, I would like to see that. He
had seen the effect of mass upsurge.
His party tried to create a mass up-
surge,

My hon. friend Shri Kappen refer-
red yesterday to the jeep march from.
Kasaragod to Trivandrum. Shri
Gopalan was leading the march. He
said there was going to be a big mass
upsurge. They tried on several
occasions to create a mass upsurge,
but all the time they failed.

13.00 hrs.

The present atmosphere there, whe-
ther the chargés are true or pot,
is very vicious. According to me
the atmosphere has to be clear-
ed. Personally speaking, I would
request the Government that after
studying the question thoroughly an
enquiry should be conducted into tl}e
charges levelled against certain
officers, for example, the I.G., the
Chief Minister there, and if there is
any other charge against any other
ex-Minister that also must be enquir-
ed into, That is my personal feeling.
Then only the atmosphere would be
cleared. Otherwise this  vicious-
atmosphere will continue and a demo-
cratic election itself would be im-
possible. That is the actual position.
So I would request that an enquiry
should be conducted. That is my
personal view. I do not know whe-
ther my hon. friend Shri Warior is
supporting it. I say it behoves the
Government, When some of the alle-
gations, especially the allegations
that were levelled here now by Shri
Warior, when those allegations were
sought to be enquired into by the
Prime Minister, certain people ob-
jected to that. But those very same
people now demand that an enquiry
should be conducted into those things.
And some of those people are very
much respected by me. So, in order
to clear that atmosphere it is better
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that an enquiry is conducted, That is
my position.

Now, as regards the alliance in 1939
and all that, and the mass upsurge
referred to now by Shri Waricr, that
alliance between the different parties
was based on certain principles, they
had certain aims. The main, and
perhaps the only aim was to see that
democracy is preseived, that a demo-
cratic government i; brought into
being. It was not for sharing power.
If the only object of anybody or any
party or any individual was to get
into

power, thit was a wrong
approach; any alliance which was
based merely on that was wrong.

There is no doubt about it. After all,
I admit, it is of course the politician
in Kerala that is responsible for the
present state of affairs, Well, Sir,
after that to come here and say, “you
approach the problem with sympathy
or with love and affection”, I think
there is not much need for such an
appeal. I am reminded of a story
narrated here by the latc Prime Min-
ister on some occasion. That is, a boy
out of anger murdered both his father
and mother. And when he was hauled
up for murder in the court, he pleaded
for mercy saying that he was an
orphan! That sort of approach, I
think, is not going to be of any use
to anybody.

) Shri Nath Pai: The story was
interesting, Sir, but we do not see the
relevance.

Dr. L, M. Singhvi (Jodhpur): Sir,
while the political matrix which gave
birth to this proclamation deserves
dcep analysis and study, the consti-
tutional aspects of the legislative
powers, I think, should not be rele-
gated to the background. It is of
considerable importance for us, Sir, o
interpret the provisions o! article 356
of the Constitution and those of
article 357 with clarity and with
reference to the intentions of the
founding fathers.
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It appears that the Government has
persuaded itself to press into service
the provisions of article 857 which
say that “whereby a Proclamation
issued under clause (1) of article 356,
it has been declared that the powers
of the Legislature of the State shall
be exercisable by or under the
authority of Parliament, it shall be
competent for Parliament to confer on
the President the power of the Legis-
lature of the State to make laws, and
to authorise the President to delegate,
subject to such conditions as he may
think fit to impose, the powers so
conferred to any other authority to
be specified by him in that behalf.”

We must clearly understand that
while the provisions of article 357
are enabling and should be brought
into operation only in exceptional
circumstances, the provisions of
article 356 are the really governing
provisions in such a situation such as
we are confronted with today. What
does article 356 cnjoin upon us?
Article 356 simply says that “if the
President, on receipt of a report from
the Governor of a State or otherwise,
is satisfied that a situation has arisen
in which the government of the State
cannot be carried on in accordance
with the provisions of this Constitu-
tion, the President may by Proclama-
tion”—in sub-clause (b) it says—
“declare that the powers of the Legis-
lature of the State shall be
exercisable by or under the authority
of Parliament.”

My submission is that under the
present situation it was not at all
necessary to go any further than the
invocation of article 356(1) (b), that
is, to declare that the powers of the
Legislature of the State would be
exercised by Parliament, and it was
not necessary therefore to invoke the
powers under article 357 to enable the
President to legislate and, as a matter
of fact, to further sub-delegate his
powers to any official or person that
he may deem fit.
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My objection is also based on a
question of principle, and that is that
the delegation ig to be countenanced
only when it becomes absolutely
necessary and unavoidable, Sub-
delegation is not to be countenanced
at all if it is avoidable. In this case
what we are faced with is this, that
this Parliament would authorise the
President to enact such laws ag he may
deem fit, and indeed the powers that
we are proceeding to vest in the
President of India may be further
delegated to varioug other function-
aries and officials, I do not think it is
quite democratic, and I do not think
that there are any special circum-
stances or exigencies which warrant
the pressing into service of the provi-
siong of article 357 of the Constitution,
where the intention and the rneaning
of article 358 is clear and where the
powers conferred by article 356 are
quite adequate to meet the exigencies
of the situation.

I would also like to raise the
question of clause 3, sub-clause (4) of
the Bill before us, This provision
relates to the laying on the Table of
this House and the other House the
various modifications in the Act or
any other legislative enactment to be
made by the President. My submission
is that this provision is not in
accordance with the recommendations
made by the Committee on Subordi-
nate Legislation of this House, and
that recommendation, I submit, should
have been respected in its spirit and
letter by the Government at the time
of drafting this piece of legislation.
My submission is that sub-clause (4)
of clause 3 actual defeats the very
mechanics of laying enactments on the
Table of the House, because it says:

“Either House of Parliament
may, by resolution passed within
seven days from the date on
which the Act has been laid before
it under sub-section (3), direct
any modifications to be made in
the Act, and, if the modifications
are agreed to by the other House
of Parliament during the session
in which the Act has been so laid
before it or the session succeed-
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ing, such modifications shall be

given effect to by the President

by enacting an amending Act

under sub-section (2).”

In the first place it is not right, it
is not proper, to lay this limit of
seven days on any modification to be
moved or placed for the consideration
of this House in the various enact-
ments that may be made by the
President under the powers vested in
him. My submission is that even the
Statement of Objects and Reasons is
very unimpressive and unconvincing
when it says that “such legislative
measures as may be necessary for the
State can be taken up ty Parliament
only by postponing its business; and
even then, it is likely that Parliament
may not have time to deal with all
legislative measures for the State.”
The suggestion is that for lack of time
the Parliament would not be willing to
comply with its constitutional obliga-
tions under article 356(1)(b). This is
not a convincing reagon at all, and if
a reason had to be found it had to
be a special reason to persuade ug to
endorse the Bill ag it is placed before
us. It appears that shortage of time
with Parliament is top much with the
Minister and not so much with us.
After all, the Parliament has certain
obligations under the Constitution,
under article 356, At no time has the
Parliament indicated that it would not
have time to deal with legislative
business in a particular State which
happens to be under a proclamation’
under article 356.

With these observations and sub-
missions, Sir, I close, in the hope that
the Minister will take note of the
various submissions I have just now
made.

Shri Koya (Kozikode): Sir, I want
to say only a few words on this Bill.
Different Members belonging to
different parties have given post
mortem reports of, the late Kerala
Ministry, and I do not think they will
agree on the responsibility for the
ending of the democratic rule there.

Let us now face the facts as they
are, There is now no elected repre-
sentative government in Kerala, - In
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an enlightened and educated State
like Kerala it would be very difficult
to proceed without popular participa-
tion, without consulting the popular
representativegs  there. Therefore,
while supporting the Bill, I would
request the Home Ministry to take
immediate steps to see that the
elected representatives of that State
in Parliament are consulted on the
day-to-day problems of Kerala,
especially with regard to the food
problem in Kerala. I am now told,
during @ telephonic conversation
with friends at home, that the
food situation there has taken a
very serious turn. There is no
rice available in any of the im-
portant cities in Kerala. It is
a very serious problem that we are
facing. An adviser’'s regime, a Presi-
dent’s rule, without popular partici-
pation to give proper advice and
consultation, would find it very
difficult to face a situation like this.
People are very much perturbed and
panicky., Most of the godowng in the
citieg like Calicut are empty now. I
would, therefore, request the Home
Ministry to see that immediate steps
are taken to have popular participa-
tion. They must take the advice and
have consultation with the Members
of Parliament from that State as
early as possible.

Shri Hathi: Mr. Speaker, Sir, Shri
Nath Pai had raised a point yesterday
and he was also pleased to say that I
could reply to it during the course of
this debate when we take up the Bill.
He has raised an important point, I
quite appreciate jt. His point is that
Shri Dhebar is the Chairman of the
Khadi Comamission and he asked
whether it wag proper for him to take
part in politics especially when he is
the chairman of a statutory board.
You, Sir, know that thig Parliament
has been always alert as to the
standard, the conduct and the role
which people could paly and act if
they are government servantg in a
State or in the Government of India.
They cannot be members of a legis-
lature also. Shri Dhebar was a
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Member of Parliament. When he took
up the office as Chairman of the
Khadi Commission he wag not dis-
qualified from being a 'member. The
Prevention of Disqualification of
Members Act exempted this post. He
could have been a Member of Parlia-
ment, and I know that he resigned
not because he was disqualified to be
a  Member of Parliament but he
thought that he could not do justice
to the obher work as well as to the
Parliament. Supposing he had been a
Member of Parliament and also the
Chairman of the Khadi Commission,
which he was permitted to be, could
he have been blamed for or prevented
from taking part in politics? As
Shri Nath Pai or anyone of us can
take part in politics, he could have
also taken part in politics. Therefore,
under the Act this post is exempted.
He could as well be a Member of
Parliament or a member of a legis-
lature. Once he can be a Membzar of
Parliament, he can take part in
politics. This is the explanation. Un-
fortunately, Shri Nath Pai 1s not
here otherwise, I think, I would have
convinced him.

The second point he raised was as
to why the Government did not issue
directions under article 353, Article
353 is restricted to issuing directions
The wordingg are quite different and
the scope of these two provisions are
equally different. In 353 the wording
is:

‘“...the executive power of the

Union shall extend to the giving

of directions to any State...”

Here it is not a question of issuing
executive directions. Article 356 gays:

“If the President, on receipt of
a report from the Governor of a

State or otherwise, is satisfled
that a situation has arisen in
which the government of the

State cannot be carried on in
accordance with the provisiong of
this Constitution . . .”

The situation that arose in Kerala
wag that the Governor wag satisfled
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that the government of the State
could not be carried on according to
the provisions of the Constitution. It
was not a case of issuing directions
to the government on the execution
of certain policies. This was a funda-
mental question. When the legislature
passed a vote of no-confildence against
the government of the State, the
governmant could not be run in
accordance with the provisions of the
Constitution. Therefore, the question
of issuing directions does nc{ come
in,

The third point that Shri Nath Pai
raised was about some experiment.
Yesterday, when Shri Khadilkar and
Shri Ranga suggesied certain expcri-
‘ments he said, we are not going to
make experiments. Here he wants

Kerala to be a laboratory for
experiments.

Shri Nath Pai: No, no.

Shri Hathi: I thought you were not

here—I am glad you have come.

Shri Nath Pai: Therefore, you were
about to make wrong statemeats,

Shri Hathi: When I made my first
submission you were not here. One
thing I may say, I may not be as
intelligent as my hon. friend, but I
would always be sincere and I
would say what I believe and what
I know.

Shri Nath Pai:
that.

Shri Hathi: When I was explaining
your point about Shri Dhebar you
were not here.

I readily concede

Sir, I was on his third point. He
said, let us have some method of
having committees for different
ministries so that these Members
could be consulted. I think it is a
suggestion, but I do not know how
far that could be practical. Even
otherwise we have got some com-
mittees in one form or the other. Any
way we are going to have a com-
mittee and that committee is only for
the purpose of legislation. I quite
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appreciate his point. When the
Members of Parliament are here and
if the problems of Kerala are to be
discussed, it would be advisable, as
Shri Nath Pai thinks, to discuss them
with them. But I can assure him
one thing, that I will be prepared to
meet the Members of Kerala any
time they want and discuss all the
questions with them, because ulti-
mately it will be the Home Ministry
that will be responsible. Then I will
take the question with the different
ministries concerned. But I cannot
at the present time give any assu-
rance. ...

Shri Nath Pai;: But you will exa-
mine it.

Shri Hathi: That is a different
matter. Unless I am definite about
it I will not give any assurance.

With that limitation I speak. But
so far as I am concerned and so far
as the Home Ministry is concerned,
I will meet the hon. Members from
Kerala as often as they want to on
all subjects or on any subject. Real-
ly, what we want is this. After all,
this is for some period only and we
want to govern it as best as we can
in the interests of the State. There-
fore, if hon. Members experience any
difficulty or if they have to make
suggestions, I on my part will be
ready and willing to receive all sug-
gestions and to meet them. That is
the most I can say here.

Then, the third thing he said was
about the elections and the stand
which the Congress will take vis-a-vis

other parties. This is really a matter
for the organisation, but he must
have read the reports in the press

only recently that the Congress Pre-
sident himself has said that we shall
stand on our own legs. This is
what he has said. Therefore, he does
not want a reply from me, that is,
when the President of the organisa-
tion has stated it and it must have
come to his notice also. But when
we are discussing this Bill and when
we are discussing the provisions of
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this Bill, naturally other subjects can
come in, in a wider aspect as he said.
But whether the Congress will come
into power or whether the Commu-
nists will come into power, whether
the PSP will come into power or
whether the Muslim League will
come into power or whether two or
three parties will join to oust another
party, all these things are matters
which do not really come in so far as
this Bill is concerned.

Then, Shri Warior'’s suggestion was
that instead of this committee which
has been mentioned in clause 3(2),
the amendment suggested by some
hon. Members may be accepted.
When we come to that I shall express
what I have to say on that.

As regards action under the Santha-
nam Committee's report, only yester-
day we had about 20 minutes given
to this question and I replied that
about 21 recommendations had been
accepted wholly or partly and imple-
mented; about 38 were accepted and
partly implement, while others were
under consideration. On this ques-
tion of the recommendations which,
if I remember aright, number 105 to
108, I said that so far as the ques-
tion of the ministers is concerned,
the Home Minister and the Prime
Minister made a statement and the
Home Minister also said what line of
action the Government wants to
follow. But we have not yet finally
accepted that recommendation Dbe-
cause there is again the question of
appointing the panel; then comes the
question of Speaker and Chairman
also. We have not yet finally consi-
dered those recommendations. I do
not think Shri Nath Pai expects Gov-
ernment to implement a recommen-
dation or take action upon a recom-
mendation of a committee report
which has not yet been considered by
the Government. It can only be if
the Government had accepted that
recommendation. If there was a
question of implementation of those
recommendations, I would have un-
derstood Shri Nath Pai’s suggestion.
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Shri Nath Pai: The report was
submitteq in February. It is eight
months that you have had.

Shri Hathi;: He may blame us for
the delay; but we have not yet ac-
cepted that recommendation and, as

I said, it is wunder consideration.
Therefore, implementation of that
recommendation does not come in.

This is the only point that I would
like to bring to his notice,

Now 1 come to Dr. Singhvi's point.
He said that article 356 (1) (b), which
saysi—

‘“declare that the powers of the
Legislature of the State shall be
exercisable by or under the
authority of Parliament;”

would have been sufficient. He said
that this would have been enough and
it was not necessary to proceed un-
der article 357, that is, for Parlia-
ment to confer on the President the
power of legislation. Yesterday
when 1 wags discussing about the Pro-
clamation, while moving it I also ex-
plained the reasons and the circums-
tances and said that all laws will
have to be passed by Parliament.
That would mean that it will have
to function as the legislature of the
State. The work of Parliament, as
Dr. Singhvi knows, is already heavy.
He said that it was heavy only for
the Ministers and not for the Mem-
bers.

Dr. L. M. Singhvi: It may be
heavy; but this is a constitutional
obligation ¢ast upon us and we can-
not shirk it mainly because of that.

Shri Hathi: When the question was
discussed at the time of framing the
Constitution itself, it was considered
and therefore it was that this speci-
fic provision was made. In the past
this has been so in all cases and it is
not only necessary but also practical;
otherwise, the whole House will have
to devote its time on legislation of
Kerala only and we may not have
time....
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Shri Warior; How many pieces of
legislation might come?

Shri Hathi: It may come. But this
is the only practical way. T think,
it is proper that the provision of
article 357 of the Constitution is
sought to be invoked.

Then he said about the seven days’
period. He said that it was too short.
M it is passed by Parliament after
a great delay then perhaps it would
not have the effect, if an Act is en-
acteq today and after three months
you either accept it or modify it,
supposing that this House wanted to
modify it. After all, this Bill was
introduced the day before and today
we are passing it. Therefore, I think,
it is in the interest of the State that
it should not be delayed too long.

As regards the other point, I have
seen the other legislations also of
1960. 1t is the same provision which
I find there.

Dr, L. M. Singhvi: The point I had
raised was that there was a specific
recommendation regarding the model
clause in respect of legislation which
was subordinate legislation made by
a committee of this House and ac-
cepted by the Government of India.
Why should then a departure be
made from this? When there is a
model clause governing subordinate
legislation and in respect of laying
on the Table all legislation which is
subordinate, that should be followed
uniformly in all enactments.

Shri Hathi: That is all I have to
say.

Mr. Speaker: The question is:

“That the Bill to confer on the

President the power of the legis-
lature of the State of Kerala to
make laws, be taken into conside-

ration.”

The motion wus elopted
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Mr. Speaker; The House shall now
take up clause-by-clause considera-
tion of the Bill The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 6— (Conferment on the Presi-

dent of the power of the
State Legislature to make
laws).

Shri S. C. Samanta (Tamiuk):

Sir, 1 beg to move:—
Page 1,—
for lines 16 to 20, substitute:

“Provided that before enacting
any such Act, the President shall,
whenever he considers it practica-
ble to do so, consult a committee
constituted for the purpose, con-
sisting of—

(a) thirty members of the House
of the People nominated by
the Speaker among whom
shall be included all members
who for the time being fill
the seats allotted to the State
of Kerala in that House; and

fifteen members of the Coun-
cil of States nominated by
the Chairman among whom
shall be included all mem-
bers who for the time being
fill the gseats allotted to the
state of Kerala in that
House.”. :

(b

~

While moving this amendment I
am reminded of the discussion which
took place in this House on the 25th
April, 1961 about the Orissa State
Legislature (Delegation of Powers)
Bill, 1961, in which one hon. friend,
Dr. Samantsinhar, pressed that the
number of Members that was allotted
in the Bill should be increased. He
suggested 20 from this House and 1€
from the other House including all
the Members of Parliament from

Orissa in both Houses.
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At that time also, the Government
thought that 15 Members would do,
ten from this House and 5 from the
other House. But the House objected
to it, and ultimately 14 Members
from this House and 7 from the other
House were taken.

Mr. Speaker: Would not a com-
mittee or 45 Members be unwieldy?

Shri S. C. Samanta: I am putting
forward this proposal before Govern-
ment. Now, Government hava come
forwarqd with the proposal that all
the Members of Parliament from
Kerala State would be there......

Mr. Speaker: How many Members
are there from Kerala in this House
and in the other House?

Shri S. C. Samanta: 18 in this
House and 9 in the other House. So,
in all, 27 would be already there,

But I would like to place before
this House this fact that in addition
to the Members belonging to the
State concerned, who are taken on
this committee, there should be some
other Members also who will dis-
passionately help Government in
doing the work. So, we have suggest-
ed that the number should be in-
creased to 30 from this House and 15
from the other House.

Mr. Speaker:
of Government?

What is the attitude

Shri Maniyangadan: This was the
provision in the old Act of 1959 also.

Shri Hathi: I am inclined to accept
this.

Mr. Speaker: If it was done
earlier in 1959, there should be no
objection to it, and I suppose the
Memberg are agreed on that.
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The question is:
Page 1,—
for line 16 to 20, substitute:

“Provideq that before enacting
any such Act, the President shall,
whenever he considers it practi-
cable to do so, consult a commit-
tee constituted for the purpose,
consisting of—

(a) thirty members of the
House of the People nominated
by the Speaker among whom
shall be included all members
who for the time being fill the
seags allotted to the State of
Kerala in that House; and

(b) fifteen members of the
Counci] of States nominated by
the Chairman among whom
shall be included all members
who for the time being fill the
seats allotted to the State of
Kerala in that House".

The motion was adopted.

Mr. Speaker: The question is:

“That clause 3, as
stand part of the Bill”.

amended,

The motion was adopted.

Clause 3, as amended, was added to
. the Bill,

Clause 1, the Enacting Formula «nd
the Title were added to the Bill

Shri Hathi: I beg to move:

“That the Bill, as amended, be
passed”.
Mr. Speaker: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.



3537

13.33 hrs

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL

Mr. Speaker: Now, we shall take
up the High Court Judges (Condi-
tions of Service) Amendment Bill.
Shri Hathi.

Shri Hathi rose—

oY gew vy wBA@ ;. (3A9)
TEGH R, FIHT H X9 GO 1A
afig
Mr. Speaker; The bell is being
rung . . .

[MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Now, there is
quorum. The hon. Minister may start
his speech.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to move.

“That the Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954, be
taken into consideration.”.

An Hom. Member: How much time
has been allotted for this Bill?

Mr, Deputy-Speaker: 2 hours.

Shri Hathi: This Bill will not take
more than fifteen minutes. This is a
very small and non-controversial
measure. This amending Bill has
been necessitateg because of the
Constitution (Fifteenth Amendment)
Act, 1963 by which we raised the age
of retirement of the High Court
judges from 60 to 62,

Clause 2 of the present Bill seeks
to amenq section 14 of the present
High Court Judges (Conditions of
Service) Act. The House will see
that this is really a consequential
amendment. Section 14 provides that
a judge will be normally entitled to
pension when he completes the age of
60. Since we have raiseq the age of
retirement from 60 to 62 under the
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(Condition of Service)
(Conditions of Service)
constitutiona] amendment, in this
section also, the age should be raised
from 60 to 62. That is the only
change sought to be made in this sec-

tion.

The second amendment seeks to
provide that in the case of those
judges who were serving on that par-
ticular date, namely the 5th October,
1963, when the age of retirement was
increased from 60 to 62, if they want
to retire at the age of 60, they will be
permitted to do so, and they will be
entitled to pension at the age of 60
because they had joined service ear-
lier.

The third amendment relates to the
High Court judges of Jammu and
Kashmir. Now, the High Court
judges of Jammu ang Kashmir also
are transferable to other parts of the
country. There ig a provision in the
present Act that the services of the
judges in the other States will also
be taken into consideration for the
purpose of pension, leave etc. That
provision should be applied to the
judges who would be transferred
from Jammu and Kashmir to other
parts of the country.

These are the three amendments
which are proposed in thig Bill. Seo,
this is a very simple and non-contro-
versial Bill, and T commend it for the
acceptance of the House.

Mr, Deputy-Speaker; Motion mov-
ed:

“That the Bill further to amend
the High Court Judges (Condét-
tions of Service) Act, 1934, e
taken into consideration.”.

Shri H. N. Mukerjee (Calcuttu Cen-
tral): Mr. Deputy-Speaker, Sir,
agree with my hon. friend the Minis-
ter that this amending Bil] is a con-
sequentia] measure, and in regard
purely to the substance of it, there is
not going to be any controversy in
this House. But, I wish to Intervene
because, since it refers to the condi-
tions of service of High Court judges



3539  High Court

[Shri H. N. Mukerjee]
and the fixation of their ages at 62 as
settled by the recent amendment of
the Constitution, it is perhaps neces-
sary to remind the Government of its
responsibility in regard to the position
of our judiciary. And I say this be-
cause the question of the fixation of
the age of judges has recently caused
a certain amount of excitement in the
country; I say ‘excitement’ because in
relation to High Court judges and
people in that category, we are accus-
tomed to ascribe to them sobriety of
the highest order, but it has happened
that some High Court judges have
discovered rightly or wrongly, it is
not for me to say at the moment, that
in regard to the fixation of age, the
executive hag appeared to act in a
manner which is derogatory to the
dignity of the judiciary. I know that
it is not an onc-sided story either,
-and 1 feel so that sometimes our own
tjudges have perhaps not been ade-
Quately conscious of their responsibi-
Hty in this regard.

1t @ives us no pleasure to find High
Court judges having to go to court in
order to secure what they consider to
be thejr rights in regard to the aseer-
tainment of their age. It gives us no
pleasure also to be told, for instance,
as I have been told lately, that the
Cnief Justice of one of our leading
High Courts, I shal] not mention the
name of the High Court, has been
found by some people, again rightly
or wrongly I do not know, to have
given an age which was not quite cor-
rect, and a representation has been
sent to the President gigned by all
sortg of people asking for an ascer-
tainment of the age of that particular
judge, even though he happens to
hold a very important position in the
judiciary.

It gives us no pleasure to have to
refer to these things, and I mention it
only in order to impress on our
judges, if I may with all due respect,
that from them also the country’s
expectation is that they should be able
to command not only the confidence
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of the public, but also the esteem of
the executive.

Having said that, I would like to
impress upon the executive, because
it is with the executive that we have
our contact in this House, their res-
ponsibility to maintain the highest
possible regard to the position of the
judges. I say this because there is at
the moment pending in the Supreme
Court the case of one ex-Judge of one
of our High Courts in regard to the
ascertainment of his age. In regard
to this matter, many interlocutory
proceedings have taken place, and
certain observations have been made
by High Court judges which have
been reported in the papers, which
throw a flood of light on the recent
emergence of a practicc on the part
of the executive to interfere, rather
unwarrantedly, in matters relating to
the position of the judiciary.

This question of the fixation of the
age of High Court judges, and Sup-
reme Court Judges for that matter,
is a very delicate question, and on be-
half of the judges the proposition has
been put forward that if an age has
been accepted at the point of time of
the judge’s appouintment, and also
gazetted for the information of the
public, then there cannot be a devia-
tion from acceptance of that age sub-
sequently unles the judge is found,
on investigation, to have committed
perjury at that point of time, and
therefore he deserves removal from
his position. The Judges have, there-
fore, tried to say that at the point of
time of appointment, their ages should
be ascerained in the normal way, and
that should be the age considered to
be the rightful age, which is not going
to be contested in future. But what
has happened is that in the particular
case which is now pending before the
Supreme Court for final adjudication,
the judge’'s age was determined at a
particular point of time by the execu-
tive, and the judge was asked to quit,
against which the judge is trying to
have hls remedy in court.
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My feeling is that for the executive
to arrogate to itself the duty of ascer-
taining the age of a particular Judge,
without reference to the judge him-
self, is something which detracts very
seriously from the dignity of the judi-
ciary and is going to prejudicially
affect the work of the judiciary.

In regard to this also, a point has
been raised that whenever the Union
Government here ascertains the age of
a judge at a particular point of time
it sometimes asks the Chief Justice
of India, or some such highly placed
person. On this point, a judge of the
Calcutta High Court hag made an
observation to this effect, namely that
the judiciary should not be made the
consultant of the executive unless the
law requires it in express terms; that
is to say, a decision of the Union Gov-
ernment in relation to a judge of a
High Court somewhere in the country
should not merely receive a special
warrant because of a  consultation
having been held with the Chief Jus-
tice of India or some such person, that
after all, the judiciary should not lend
itself to the kind of consultation
which is involved in the determina-
tion as made in this kind of case,
Therefore, I feel that some stable
principles should be involved in regard
to how the age of judges is going to
be determined, how they are going to
be published, and how they are going
to be questioned in the future. Unless
this is done, the judges are in a very
delicate position, and at any point of
time, a hostile member of the exe-
cutive might put him in jeopardy.
And this is exactly what appears to
have happened.

In the case of the Calcutta High
Court judge, whose name I need not
mention here, which has gone to court,
there were some interlocutory pro-
ceedings in the Calcutta High Court,
and Mr. Justice P. N, Mookerjee gave
a judgment in the course of which he
was constrained to say—I am quoting
his words:

“It (the case which he was dis-
posing of at that time) might
evoke sad and unpleasant memo-
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ries, as it had witnessed criticism
of judges in Parltament by no less
a responsible person than the
Union Law Minister.”

A High Court judge of Calcutta has
been constrained to remark that
Judges who are not represented here,
who are not present here, who are not
in a position to have their point of
view conveyed to this House, have
been the victims of attack by no less
a person than the Law Minister of the
Union Government,

And this Judge, Mr. P, N, Mookecr-
jee, went on to add:

“Such criticism (by the Union
Law Minister) only shows how
unsafe is the position of Judges
here in spite of the protection and
immunity afforded by Article 121
of the Constitution, It will, in-
deed, be a matter of the deepest re-
gret if an unwritten constitution in
this behalf, as in England, turns
out to be more powerful and
much more effective than the
written Constitution of our land.
Unless persons in authority are
conscious of their responsibilities
and realize the importance of such
consciousness, there are immense
possibilities of the gravest conse-
quences, and problems may arise
which may Dbaffile all solution.
While judges are doubtless bound
by their oath to uphold the
Constitution and so to permit
no infraction of Articles 106
and 194, they may justly and
reasonably claim for the - gafe
due discharge of their duties that
others in authority ought similar-
ly to be alert that constitutional
protection and immunity of judges
under Article 121 {s not violated.”

I am quoting from a monthly journal
called Public Administration, which is
here in our Library, from where I have
borrowed this copy, and these extracts
are from the judgment given in the
Calcutta High Court by a  special
bench which wag set up earlier this
year,
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y point, therefore, is that this
particular case, which might be un-
fortunate in some of itg implications,
throws a great deal of light on the
way in which certain things have been
done, and continue to be done in our
country. And there has appeared a
recent tendency on the part of the
judiciary also to behave as if they
depend upon the good pleasure of the
executive in order to be able to avoid
unpleasant consequences, or in order
to achieve some greater success in
their own status in life, which is al-
Yéady high, but some of them who
‘waht to go higher still, want to be in
lhe good books of the executive. A
‘state of things where the highest
‘judiciary comes to feel a sort of de-
pendence on the executive is some-
thing which goes right against the
grain of democracy, particularly where
-a written Constitution hag to be inter-
‘preted by the judiciary, which really
has the last say in thig matter.

So, in regard to the fixation of the
age of Judges, some very serious
‘ thought needs to be given by Govern-
ment and by the country, and it is
therefore I suggest that while we can
have no objection to having some
consequential changeg because the age
- of retirement of judges has been in-
creased from 60 to 62,— there can be
‘no objection to that—the process of
the determination of the age of judges
should be laid down in termg which
“would be in conformity with the dig-
nity of the judiciary, that the excutive
should not be in-a position to dole out
favours- to the judiciary, or frowns if
it ig so inclined, that any suggestion
of the executive having the whip hand
- over the judiciary also should be eli-
minated. )

I wish, therefore, that the Minister
keeps this ijn mind and tries to evolve
- certain formulae by which the ascer-
tuinment of the age of the judges can
be done in such a way as would not
militate against their dignity and self-
respect, would in no way weaken their
responsibility of interpreting the
Constitution, because in that regard
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they are the repositories of the truth
of the Constitution, they are going to
interpret how the Constitution can
warrantedly be applied in the condi-
tions of our country,

With these words, I have no object-
ion to the Bill being accepted, but I
press again on the Minister that he
gives his mind to this aspect of the
matter,

Shri Vidya Charan Shukla (Maha-
samund): Sir, the question of judges
and their transfer from State to State
hag been agitating the minds of the
Home Minisry and the State Govern-
ments for a long time. I want to
take this opportunity of requesting
the hon. Minister to enlighten the
Hous on this question of transfer of
judges from one Bench to another, that
is, from one State to another and tell
us how many judges have been trans-
ferred from one State to another, and
if this process is found difficult by the
Government, what are the impediments
that come in the way. I say this
because this particular system hag been
found to be very laudable and a lot of
things have been said about the merit
of this system, but I think, and my
personal opinion is, that becase of
political pressureg or the reluctance of
the judges themselves, such transfers
have not been possible. But still it
would be very interesting for the
House to know the number of judges
that have been transferred from one
State to another, say, in the past 10
years,

Another point that I want to make
is about the appropriate choice of the
persons who have to sit in this high
pedestal of justice. I have a little ex-
perience of high courts and the Sup-
reme Court, and 1 can say that
most of the judges that have been
elevated to this high office do amply
deserve it, but still there have been
cases in which such appointments have
been made on considerations other than
judicial or merit. There is a case of
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- particulay high court judge who hap-
pens to be an ICS official, who has
been taken from State to State; nonhe
of the States wanted that civil servant,
that ICS officer. He is not evefl #i law
graduate. He was shunted from
Bihar cadre to the Orissa cadre; the
©Orissa people shunted him away to the
Central Government, and again, from
the Central Government he was shun-
ted out to one of the Part C States, and
when he was not wanted anywhere,
though he was not a lawyer, he was
dumped into the M.P. Court. Since
then, he has been making a nuisance
of himself there. (Interruption). It is
a fact. It is on the record that he is
not a law graduate. Just because he
is an ICS officer and is not wanted
anywhere . . .

Shri Bade (Khargone): Can he say
that he is making nuisance—that a
judge is like that? I know where his
shoe pinches.

Shri Vidya Charan Shukla: He can-
not challenge my facts. They are clear
and are on record.

Shri Bade: He is not a nuisanee in
Madhya Pradesh, He may be g nui-
.sance to you.

Shri N. C. Chatterjee (Burdwan):
He cannot say of a sitting judge like
that.

Mr. Deputy-Speaker; Order, order.

Shri Vidya Charan Shukla: I have
not mentioned the name of the judge.

Shri Bade: He should withdraw the
words that “he is making a nuisance
of himself.” A judge cannot be &
nuisance,

Shri Vidya Charan Shukla: The
general procedure or principle has
been that judgeg are appointed only
from out of the practitioners who
practise at the high courts. I am
sorry to say that this practice is also
not adhered to in certain States. These
appointments are sometimes unfor-
tunately made out of political consi-
.derations, It would be -a very sorry
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day, and it would be a Very tragic
thing for our judiciary, if political
considerations ever enter into the ap-
pointment of High Court or Supreme
Court judges. (Interruption).

There were some appointments, not
in my home State but elsewhere also,
which have been motivated not by
considerations of merit but '‘may be on
political considerations. Icannot make
a definite statement whether it was on
political considerations. I know of a
particular case in which a  district
court lawyer was elevated to the
Bench and there was a lot of protest
from the judges and from the Bar As-
sociation also, but it was not heeded.
I do not know what the reasons were.
I wish that while the hon. Minister
replies to this debate, he makes some
pointed reference to these things and
tell us whether this is a frequent thing
or it has been stopped or what his
information about that is.

qET € dg WA 8T § R oSeR
IR gfus S9 A @ awr 2
afea @ arafyg g T § T
weg @ T gl fadaw ¥ &
o T & w9t F@T Wgar g )

TE 9 T A R @8 Y
dfram § @NEM w aer fdas
oWl 9 96 | 9¥ a5 A A
3ot a1 fF 60 &W F} wwE T
TE FEE F o9 A wyg fem
62 AT FXAJIT | T T4 F7 Iy
T FT T AR &, T ¥ frarmar g,
™ faeg & & famme & @ 4 rn
argat § afeT oF aw fow & 38 T
¥oaw foema &Y & &9 Rk Ao
# wx g ¥ fragy &T 37 @A
g1 s ¥ ag aa s €
Y I9Y JE QRATAT I AT H T
W & A S fRft ST gEeR
¥ =T v gt &) 7 oty ard
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Shri Hathi; This is not a Bill to in-

crease the age of pudges.
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Shri Hathi: We can discuss any-
thing we like—delay in the judiciary
etc. But this is a specific point; Shri

Mukerjee was pinning it to a parti-

cular point.
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Dr. L, M. Singhvi (Jodhpur): Sir,
while the Bill itself is a consequen-
tial enactment and as such it is unex-
ceptionable, I think it is appropriate,
contrary to the submission made by
my hon. friend, the Minister of State
for Home Affairs, that we consider the
larger question of the conditions of
service relating to our Judges. To
preface my submissions, I would like
to say that it is most deplorable and
regrettable that this opportunity was
not taken to bring a comprehensive
piece of legislation before this House
to alter, modify and improve the con-
ditions of service of our High Court
Judges.

It is customary for us in this House
to exto]ll the independence and inte-
grity of our judiciary. It is the judi-
ciary which is the custodian of our
Constitution, but we have done pre-
cious little to improve their condi-
tions of service and to ensure that the
most talented in the Bar and in the
subordinate judicial services would be
attracted to our higher judiciary, be-
cause this is the very crux of the suc-
cessful working of our Constitution.

1 am sorry to say that the ample
evidence before the Joint Select Com-
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mittee on the Fifteenth Constitution:
Amendment Bill, over which you pre-
sided, has been ignored or neglected.
Need I remind my hon. friend,
the Minister, that in this com-
mittee various ex-Chief Justices, parti-
cularly one ex-Chief Justice and seve-
ral other persons who were highly
knowledgeable about the conditions
of service prevailing in our country
had deposed and said that at present
the conditions are not good enough to
attract the best in our legal profession.
You cannot expect independence or
integrity or competence from those
who are recruited from the second or
third lines in the profession. We want
the very best for our judiciary, be-
cause on the functioning of our judi-
clary depends the whole future of our
democracy and the rule of law in this
country. I hope the Minister would
be able to give us an assurance of his
earnestness in the matter and of his
willingness to bring about a compre-
hensive piece of legislation to alter
and improve the conditions of service
relating to High Court Judges. This
would indeed be in fulfilment of an
assurance given by the Law Minister
in the committee as well as on the
floor of this House. I think thesc
changes are over due and shoulq be
considered and brought before the
House at the very earliest.

1 should like to say also that the
procedures for recruitment leave much-
to be desired, T have heard from a
former illustrious Chief Justice of
India that in certain cases, State Chief
Ministers are known to set up compe-
ting condidates for elevation to the:
High Court. I am quite sure that the:
observation of the former Chief Jus-
tice, a great jurist of our country, was
based on facts and based on his am-
guish regarding the procedures which
are sometimes set into motion by the:
executive Governments in our various:
States. I should like the Minister to
tell us frankly and fully what insi-
dioug and surreptitious role, which time
and again it has been alleged the State
Chief Minister happen to play in the
selection of High Court Judges, If
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there is even a grain of truth in these
allegations, it there is any basis for
the statement to which I made refe-
rence just now, I think it js a matter
which is exceedingly serious and
which demands the first attention.

I should also like in this connection
to say that the judiciary in our coun-
try should be brought under the Mi-
nistry of Law, not because I expect
a millennium to dawn upon us as
soon as this transfer is effected, not
because I think that the competent
hands of Mr. Nanda or Mr. Hathi are
inadequate for the exigencies of this
particular branch of administration,
but because I think it accords with
propriety and principlee. A demand
to this effect was made by my friend,
Mr. Chatterjee, himself a former Judge
of a High Court and an illustrious
jurist of our country and this demand
received support from no less a person
than the present Chief Justice of India,
who said that it is only in the fitness
of things that the judiciary gshould
have to deal with the Ministry of Law
rather than the Ministry of Home
Affairs. I hope, Sir, that the Minister
would be able to clarify the Govern-
ment’s position in this regard.

Before I conclude ] should like to
refer to our growing anxiety about
the growing size of our judiciary, and
with it the growing arrears; and in
various High courts where the judi-
ciary has been enlarged mainly to
deal with arrears you will find that
Law’s delays have become much grea-
ter and the arrears have become much
more. On the other hand, I would
like, as a lawyer particularly, to em-
phasise that sometimes law’s hurry
appears to have taken g heavy toll. I
am told that in the work of our judi-
ciary, particularly the subordinate
Judiciary, certain maximg are laid
down for them, they have to dispose
of that many cases quantitatively, as
it the dispensation of justice or the
administration of justice can be quan-
tifled in this manner. I do think that
this ought to be revised and some
other means should be found to tackle
this problem,
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Once again, Sir, before I conclude I
would like the Home Minister to give
us a definite assurance that the con-
ditions of service of the higher judi-
ciary in our country would be im--
proved, and the parent Act in which
this amendment is sought to be made
would be altered in order to improve
the conditiong of service of our judi-
ciary, so that it would attract the
very best of talent in our country.

Shri N. C. Chatterjee: Mr, Deputy-
Speaker, Sir, I reiterate the suggestion
that I put forward in this Lok Sabha
when 1 first came here in 1952 that in
the fitness of things we should give up
the old British bureaucratic method
of placing the High Courts or the
judiciary in this country under the
Home Minister. That was done because
the Home Minister was always an
ICS man who would look to the Bri-
tish interests and the Law Minister
from Lord Sinha right down to the
last day always came from the legal
profession. Therefore they did mnot
venture to trust 3 Law Minister with
the important function of looking
after the judiciary. That is unheard
of in England and in other democra-
tic countries. Then the Home Minis-
ter, Dr, Katju, said “I cannot under-
stand what Mr. Chatterjee is saying
because we are a government with
collective responsibility.” It is not a
question of collective responsibility.
There are many things: we do not
know who the Home Minister will be,
he may not have any legal training or
legal background at all. Dr. Katju was
an exception; he was a very illustrious
member of the legal profession. But
in the fitness of things I do reiterate-
the suggestion that I made that we
should discard the old British method
and place the judiciary under the Law
Minister, I am very happy that after
the speech that I made the other dav
in this House, the Chief Justice of’
India Mr. Justice Gajendragadkar has
again voiced the same feeling. That
should be respected.

Sir, 1 remember, in one Select Com--
mittee I pleaded very hard that the
judge’s age should be raised from
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sixty to sixty-two, The late Shri Pant
was the Home Minister at that time
and he was in the Chair. He said, “Mr.
Chatterjee, you as ex-judge are not
permitted to plead for your tribe?”
It is not a question of pleading for
anybody, it is a question of
principle. Just go to the Supreme
Court, Most of the Judges are over
sixty. When Chief Justice Warren
came here I had 3 long discussion with
him. You know, Sir, he is the Chief
Justice of the Supreme Court of Ame-
rica. He avowed this: “Mr. Chatterjee,
in your country Supreme Court
Judges are recruited from the legal
profession, not from the public life of
India. Look at me. I have been a suc-
cessful Chief Justice according to you,
.and 1 tell you I am successful because
1 was for twelve years functioning in
very important capacities, either as
Governor or as Senator or in other
very important and responsible posi-
tions. That has given me 3 wider out-
look which has jmpelled me to take
a proper view of things.”

Shri Ranga (Chittoor): And bring
politics into the Supreme Court?

Shri N. C. Chatterjee: And you
know. Sir. in the racial crisis cases
the Supreme Court of America has
delivered judgments which have
attracted the attention of the entire
civilised world and it has received
encomiums from al] liberty-loving
people.

I do maintain that the age sixty-two
is the proper thing to fix. I cannot
understand what is the objection to
that. When we appoint Judges from
the High Court and take them to the
Supreme Court they are fit enough to
continue till sixty-five; but when they
get into the High Court they become
derelict and absolutely inefficient after
they cross the ‘age of sixty? That is
not fair. And I can tell you from my
experience. I have been at the Sup-
reme Court Bar from 25th January,
1950, I tell you that our Judges were
mostly above sixty and they have
rendered 'distinguished service to the
administration of justice And_ our
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Supreme Court can compare favoura-

bly with any other supreme court in
the world,

I am also gravely disappointed that
with regard to the case of one High
Court Judge, Mr. Justice Mitter, qur
Calcutta High Court has gone down
and the entire judiciary has been drag-
ged down because of this unfortunate
incident of a judge’s age being ques-
tioned later on. Yoy know, Sir Trevor
Harris sent for him and went into

the matter. Thereafter his age
was accepted both by the Gov-
ernment and the Chief Justice.

And that should be made final. A
salutary principle should be laid down,
let the executive through whatever
process it likes determine the age of
a judge ‘at the time of appointment,
but there should be no further rco-
pening of that matter at a later stage.
Otherwise there may be a danger of
the executive interfering with a
judge’s age because he has acted in a
manner which is not palatable to
them.

For years together from the platform
of the Indian National Congress every
session we used to pass a resolution
that there must be complete separa-
tion of the judiciary and the executive,
That has not been done in indepen-
dent India in a number ‘of States.
Punjab is one example, and you know
what disaster took place there, 3 good
deal of corruption. I had been asso-
ciated with the Grewal case and a
number of important cases in the
Punjab, and I know how the stream
of justice was sought to be deflected
because of executive interference and
interference from higher quarters.
Fortunately the Supreme Court order-
ed that this should not be tried by
Punjab judges and ultimately they
got justice, both in Kapur's case and
in Grewal’s case. Therefore, it is abso-
lutely imperative that there should be
no executive interference at any stage
or in any form with the judges.

Particularly with regard to the age
of a judge I think the - suggestion
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should be accepted that only the Sup-
reme Court Chief Justice should be in
a position to deal with the matter if
there is any question, and I fully en-
dorse the suggestion made Shri
Mukerjee that that point should be
clarified.

I am sorry that there is a good deal
©of law’s delays, The day I resigned
my High Court Judgeship 1 went to
bid good-bye to the Chief Justice—
you know Sir Trevor Harris, a very
distinguished Chief Justice—and he
told me, “Mr. Chatterjee, you are
going, look at the commercial courts,
on the original side there are 11,000
suits pending.” And when I went to
the Allahabad High Court some years
Jater to appear in an jmportant
case I met Chief Justice Mul-
lick of the Allahabad High Court
and later I met Justice S, R.
Das of the Supreme Court and I asked
him “what is the position with regard
to law's delays?” He said “The Cal-
«cutta High Court has been beaten hol-
low by the Allahabad High Court;
there the arrears amount to 51,000
cases.” It is a horrible thing. I hope
things have improved. But there is a
1ot to be done in that direction, It is
not a question of an individual ICS
officer. Some remarks have been made
against him, It is not fair. He cannot
defend himself here. But all that I am
saying seriously is that some attempt
should be made to improve and up-
grade our judiciary. And that can be
made provided you make it possible
by offering better and more attractive
terms and conditions of service and
tenure to the High Court Judges.
And that should be done. It will be
a false economy if you do not do it.
And law’s delays will to a large
extent be negatived or curtailed if
Yyou have the right type of judges and
upgrade the judiciary.

Lastly, I am making one more sug-
gestion, and that is this that no scope
should be given for a writ petition to
be filed or allowed to be filed to ques-
tion the age of a Judge. 1 had been to
your State. Mr. Deputy-Speaker, I was
invited by the Bangalore Bar Associa-
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tion to deliver a course of lectures on
comparative constitutional law in the
month of July. When | was therg I
was snocked to hear that a writ peti-
tion had been filed in the Madras
High Court challenging the legality of
the continuance of the Chief Justice
in office, because his age was question-
ed. When I went to Mysore I asked the
Chief Minister and other friends and
I came to know that it was true, that
this writ petition was pending there.
This sort of disreputable state of
things must end and it can only end
provided you decide once for all that
only the Chief Justice of India should
have the final say in the matter, that
he should look into it and completely
determine it, You should not allow the
executive to have any say in the
matter in any shape or form.

Finally, I want to make one sugges-
tion. With regard to the appointment
of a High Court Judge, let not the
Chief Minister at all interfere. Why
allow the Chief Minister to interfere
in the appointment of a High Court
Judge? The Chief Justice of the State
and the Chief Justice of India should
decide the matter, the moment you
allow the Chief Minister to come in
and have a say, as Dr. Singhvi just
now said, politics comes in, political
influence comes in, then there is the
question of negotiation, there is
the question of scratching each
other’s back, the Chief Justice
may have a nominee of his. the
Chief Minister may "have a nomi-
nee of his, then they will pair
them together and other unfortunate
things follow. Unfortunately, this sort
of things have happened. The Chief
Justice of India should deal with these
things, One Chief Justice of India has
expressed that this is a very melan-
choly state of affairg and it should be
done away with, It can be done away
with, as I said, if we do not allow the
Chief Minister to have any say in the
matter. Let the highest man in the
judiciary of the State directly deal
with the highest judicial officer or
authority in India. Let them decide as
to who is the man who is competent
to be appointed to the high post of &
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High Court Judge. That should be the
desirabje objective. That should elimi-
nate all chances of any further deg-
radation of the judiciary. 1 want that
this disreputable state of affairs of
over-litigation, of mandamus petition
or quo warranto petition filed in court
after court questioning the judges”
ages should come to an end. That can
only be stopped if the executive de-
finitely declares that the Chief Justice
of India shall be vested with that au-
thority and his determination shall be
accepted as final, I am quite sure the
judiciary in India will accept that
verdict and I am sure it will be a
very desirable objective.

Shri Ranga: Mr. Deputy-Speaker,
Sir, I agree with all the observations
made by my hon, friend, Dr. Singhvi.
I am also very keen that the Chiet
Justice of the Supreme Court alone
should be made responsible to settle
questions of doubt that arise in re-
gard to the date of birth of these High
Court judges. The present practice
of leaving it to the executive jg not
healthy and in the recent instances it
has led to a lot of speculation and
rumours, the details of which | need
not give now.

Sir, to place al]l these High Court
judges—there are quite a large num-
ber of them—and also the Supreme
Court judges at the mercy of the
executive is really not dignified.
Secondly, it is not conducive to the
independence of the judges and it
would not be in keeping with the
status that we have endowed them
with in our Constitution.

¥ pm particularly anxious, Sir,
that the transfers that are being
made of High Court Judges should
not be made merely by the Home
Ministry or the Law Ministry as is
now being suggested by Shri Chatter-
jee. It should be made by the Chiet
Justice of the Supreme Court; other-
wise, again, political influence and
. mischief are likely to come into play.
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And, in regard to this question of
transfers, it is not only the High
Court judges but the Chief Justices
also must be capable of being trans-
ferred as and when found necessary
by the Chief Justice of the Supreme
Court. I am very glad the healthy
practice of appointing some judges te
any one particular High Court from
outside the jurisdiction of that parti-
cular court or from some other State
has come to stay and is being uti-
lised. I would like this practice to
be extended so that a decent enough
proportion of High Court judges in
any High Court would be those who
have come from outside that particular
State.

Then there is the question of condi-
tions of service. I learn that In
very many places the High Court
judges are hard put today to have a
decent enough accommodation. While
the Government have been going out
of their way to providing housing
accommodation for many officers of
much lowr grade, much lower status
ad on a large scale too in almost
all the States, I do not see any
reason why the Government should
n'ot hasten to make funds available
and help the High Courts to construct
decent enough quarters for the High
Court judges and place them free of
rent at their disposal in many of the
States. I say “free of rent” for this
reason that the salaries that are being
paid to our High Court judges, I
learn, are not attractive enough to
induce the most eminent lawyers who
are available to offer themselves for
appointment as High Court judges.
I know also of instances where
several leading practitioners did not
wish to accept these appointments
just because—they had two vbjections
—firstly, they were earning so much
more and they did not want to sacri-
fice and, secondly, they felt that
political influences which were raging
in their States were likely to come
in their way of getting their appoint-
ments in a decent way. They did not
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wish to be insulted by being dropped
at the instance of local political
bosses.

That brings me to the question ot
the manner in which these High
Court judges are being appointed. 1
am in agreement with my hon. friend,
Shri Shukla, from the Congress ben-
ches, in his observation that political
influences are being brought to bear
in the selection of people as High
Court judges. This is not a new evil
Even when the British were here
they used to favour some of their
political favourites, and that was one
of the instruments which they used
against our Nationalist Movement.
Unfortunately, our Swaraj Govern-
ment also has fallen into that bad
practice and our Chief Ministers at
the State level have only been too
glad to take advantage of this. I
would like to know whether even one-
tenth of the total number of appoint-
ments that have come to be made ever
since we have achieved freedom in
regardq to High Court judges have
come to be made entirely on of non-
political and purely judicial basis.

An Hon. Member: Not even one

per cent.

Shri Ranga: It is very difficult for
arybody to say that politica] influ-
ences have not been brought to bear
upon this. And, political influences
have not always been used in a
healthy manner or a wholesome man-
ner. Often they have been used also
{o punish or insult some people who
are enlirely deserving and who com-
mand the respect of their local bars.
Tnerefore, I want this practice to be
put an end to. I do not know how
soon it will be put an end to. One of
the ways by which, I think, we can
avoid this evil is by transferriug tae
jurisaiction of administration of High
Courts and Supreme Court from the
control of the Home Ministry to the
Law Ministry.

Then, Sir, there is the question of
the age problem. I agree with my
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hen. friend Shri Chatterjee, that it
1s good that it has been raised so tar
as the State High Court judges are
conccrned. But I do not agree with
my friend when he said that there
are many cases pending just because
so many of these judges are over-
aged. That is not so. The real reason
for that I think, is that there are not
sufficient number of judges appointed
and 1 would like my hon. friend,
the Home Minister, to look into this
matter and see that they are.helped.

But I do not agree with one sug-
gestion made by Shri N. C, Chatter-
jee, ramely, that direct recruitment
shouid be made even to the Supreme
Court. In the light of the harsh and
the bad experience that we have
haa in the appointment of High Court
Judges till now, I would like the
presert practice to be continued, that
is, tlie recruitment of Supreme Court
Judges from functioning High Court
Judges.

Shri N. C, Chatterjee: I can tell my
hon. friend that we have departed
from that practice and the Govern-
ment of India has approved of it. The
learneq gentleman who was the Ad-
vocate General of Punjab has been
recruited directly from the Bar and
that has proved to be a great success.

Shri Ranga: An exception cannot
prove the rule. I do not know any-
thing about this particular gentleman;
therefore, I do not wish to say any-
thing about it. I am prepared to
accept what Shri Chatterjee has saia
that it is an excellent, happy example
of appointment through direct re-
cruitment; but in the light of what
has happened now in regard to High
Court Judges, I would rather that we
woulg be cautious enough and see
that we restrict the appointment of
Supreme Court Judges to High Court
Judges and not give so much free-
dom and latitude to the Home Min-
istry or the Law Ministry at the
Centre.

Lastly, I am particularly anxious
that there should be a change in the
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attitude of the Chief Ministers as well
as the ministries here of the Gov-
ernment of India tcwards our High
Courts and the  Supreme Court.
Whenever there is any doubt I wouid
like them not to use their own judg-
ment but to refer it to the Chief
Justice of the Supreme Court and
accept his judgment in regard to th®
recruitment, appointment, sanction of
leave, transfer and all these things,
leaving it to the Chief Justice and
in that way maintain the prestige as
well as the impartiality and non-
political charscter of the Supreme
Court and High Court Judges,

Shrimati Yashoda Reddy (Kur-
nool): Mr. Deputy-Speaker, Sir, of
late the Parliament and the people
in general have lbecome ¢more and
more critical about the judiciary. It
is one of our dcpartments of which
I have been very proud. Our judges
were above susoicion but, I must
confess, of late for a variety of
reasons which, I think, do exist, our
confidence not in the judges them-
selves but in the judiciary is lessen-
ing anqg it is a very sad thing.

My hon. friend, Shri Ranga, said
that the Chief Ministers are inter-
fering too much. I do not agree with
him; but certainly this much y am
prepared to concede that there is a
feeling that there is a bit of political
intervention in the appointment ‘ot
High Court Judges. It will do well
for the Goverrment  whether it is
State or Central, that this impression,
however right or wrong it may be,
should be curbed in the interest bf
our own people and in the interest ot
our administration of justice.

I would like to agree with Shri
N. C. Chatterjee about the age of
High Court Judges. It is not the
question of the President or the Exe-
cutive or X, Y or Z deciding whether
it is right or not. Why should fhat
question at all arise? Why could it
not at the time of appvintment, once
ang for all, bp made clear? What

SEPTEMBER 24, 1964 Judges (Conditions

3564

of Service) Amendment
Bill

prevents it? What is ‘the difficulty?
When you appuint a gentleman as 2
judge of the High Court, let it be
made clear and final what the age of
the judge is and let nct there be a
question of dccision at any time. We
should not unnecessarily bring in the
President or hig name. Jt must be
assured by the Ministry that here-
after, whatever might have happened
in the past, never again wil] this ques-
tion of age arise as far as the Indian
judiciary is concerned.

About the separation of the judi-
ciary, in th2 days of the British we
went on shouting that we wanted se-
paration of the judiciary and we
promised our cwn people that there
will be separation of the judiciary.
No doubt, we have been acting cn
those lines but in many States they
have not done that. Moreover, we feel
that the separation of the judiciary

from the executive ends only with
removing the magistrates from the
control of the District Magistrate.

That may be one aspect of the thing;
but there are so many other things.
Under our statutes ang laws more and
more adminisrrative departments are
being made final in their decisions.
The High Ccurts and the Supreme
Court are also remote from the deci-
sions of the administration anq the
executive. Pzople are being stopptd
from going to the courts of law
because they are not able to get relief
and whatever the executive authority
says is final. Whatever may be the
efficiency of the administration, we
must concede that the administratinn
cannot be the sole judge of its own
discrepancies even if it is working
in favour of the person who is com-
plaining. I do not know what to
suggest, but there must be an inde-
pendent tribunal, apart from the ad-
ministration or executive officers, whe
can deal with all administrative dis-
putes.

About the recruitment to the judi-
ciary, Shri Gajendragadkar saig thas
apart from other reasons for the law
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delays, one important thing was that
the judges ‘who were being appoint-
ed, specially at tne lower judiciary
level, \were not well-equipped or
trained. This lie says, is due to the
fact that most of our ycung people
who come out cf the universities go
in for administerative jobs because
they are more lucrative and that they
take to the Bar or to the judiciary
only as a last resort. So, my appcal
to the Government is that the status
of the lower judiciary should be
raised. At least, they should make
it an all-India service. I know,
replying to the Budget debate, 1
think, Shri Sen, said that the State
Governments will oppose it. Maybe,
the State Governments will oppose it
—and a number of things they do
oppose-—but in the interest of justice,
at least they must make it an all-
India service and recruit to the
subordinate judiciary from universi-
ties, give them better pay and also
give a sort of legal training for a
year or two so that they may have
enough legal equipment and training
when they go to the courts to decide
eases.

About litigation, it has become
very costly. In one or two seminars
Shri Chatterjee had appealed that
litigation as such is very costly and
the poor people in India, not because
of any intention of the Government
but because of the circumstances
prevailing, are certainly shut out from
getting justice. Shri Sen himselt
appealed to the House and said *t
am one with the Members for giving
some legal aid to the poor and bring-
ing down at least the cost of litiga-
tion”; but, I think, he did say that
the Finance Ministry had come in
his way—It may not be the same
Finance Minister—and that they can-
not spare money as far ags affording
some sort of aid to poor people who
are in dire need of justice is con-
cerned. I would request the Gov-
ernment, the public and even the
eminent lawyers at the Bar to evolve
a method as to how we could be able
%o splve this problem of giving some
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aig to the poor people who are being
denied justice just because they ar(
not rich enough.

The most important thing that Shr
Gajendragadkar said is that law’
delays were not just because thert
were not enough judges. He did not
agree with Shri Ranga’s view. He
said that even under the present cir-
cumstances if the judges worked a
little harder and the members of the
Bar co-operated, the law’s delays and
accumulation 'of work must be very
little. In this connection 1 would-
like to quote what the late Prime
Minister said in 1956 presiding over a

seminar. Inaugurating the First State
Law  Ministers’ Conference he
characterised the working of the

Indian judiciary as belonging to a
more leisurely bygone age and not at
all in keeping with the needs of the
fast changing social order. I do un-
derstand the feelings of eminent mem-
bers like Shri N. C. Chatterjee. 1
do not say that it is entirely the fault
of the judges, but with due respect
to them I only appeal to the judges
and the members of the Bar that
they should co-operate because, being
a poor country, as we are  maybe
we are not able to give as many
judges as we would like to have.

Lastly, I would like to say a word
about the transfer of judges. In
spite of the assurances of the Cen-
tral Government I feel that judges
are not being transferreq in gzood
numbers from the States from which
they are recrnited. From my own
personal experience, I wculd'like to
say that when a member from
the Bar is recruited to the High
Court Bench, somvhow  there is a
feeling in the mind of the litigants
that they might not get justice from
such a judge because he having been
an advocate in the same High Court,
it is just possible that some of the
litigants may be his own ex-clients.
Whatever may be the reasons, it
should be a healthy convention, and I
am g.ad we have started it that
transfer of judges should be made
from one State to another.
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Further, I would say that I agree
with my hon. friend Shri Ranga—
though I very rarely agree with him;
not because I am as intellectual as
he is, but with my limited intelli-
gence I sometimeg differ—when L2
says that even the Chief Justices,
wherever possible, should be recruit-
ed from the other States.

I hope also that the Home Minis-
try would like note of the criticism
that there is a feeling in the country
that there ig political interference in
regard to the judiciary; though it is
not as much as the Opposition seems
to make out, yet we must remember
that justice should not only be done
but it should seem to be done. We
should try to eliminate even any sus-
picion in this regard, and we should
all co-operate and not create un-
necessary confusion in the minds of
the people that politicians are playing
havoc with the judiciary.

Shri Gauri Shankar Kakkar (Fateh-
pur): I agree with the hon Minister
that the Bill which is before us is a
very simple Bill and it has come only
as a consequential amendment with
regard to the raising of the age of
retirement of High Court judges.
After hearing hon. Members who have
spoken from both sides of the House,
I feel that it seems most proper that
a comprehensive Bill should have
been brought forward in this House
clearing the position in regard to the
appointment and other conditions of
service of the High Court judges.

Since we have pledged ourselves to
a democratic form of government and
that can be possible anq that can be
guaranteed only when there is a
judiciary above all suspicion, with
a view to placing the judi-
ciary above all  suspicion, there
should jhave been rules framed o
ensure that there would be the least
chances of political interference at
the time of appointment of judges. I
would welcome if the Home Minister
brings forward a comprehensive legis-
lation where all such things would be
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cleared so that there may not be any
chance for any sort of suspicion in the
fairplay of the judiciary.

I know that it has been admittea
that there has been political inter-
ference by the Chief Ministers of
various States at the time of appoint-
ment of judges. There have beem
cases where judges have been appoin-
ted from among very ordinary law-
yers who were politicians or Mem-
bers of the Legislature, for political
reasons, and those persons now find a
place on the Benches of the High
Courts. When such instances are
there, you will agree that it is almost
an agreed proposition today that
political interference has taken place
in the appointment of judges

Now, I would like to say a word
about the separation of the judiciary
from the executive. There have been
resolutions passed on this matter,
and it has been the policy of our
national government to see that there
is complete separation of the juai-
ciary from the executive. But there
are certain States which have not
effected this separation yet. Even in
those States where the separation
hag been implemented I would submit
that that is there only in name, ana
it has been done in the most imper-
fect manner. The judicial officer in
UP is still at the mercy of the ADM
who is only an executive officer of
thg cddre of sub-divisional officer.
So, even where there has been an
implementation of the scheme ©f
separation of the judiciary from the
executive there has not been a com-
plete separation and the executive i®
still dominating over the judiciary.

In regard to the age of judges, I
would submit that it is really un-
fortunate that whenever the question
of age of a High Court Judge comes
up, it becomes the subject-matter of
court litigation. Such things should be
avoided. I understand that hence-
forth the rules would be there and
there would be no such cases, and the
age would be made clear and deter-
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mined finally at the time of appoint-
ment. But what about those cases
where with the enforcement of the
Constitution (Fifteenth Amendment)
Act, the difficulty has arisen? I think
that it would be a safe thing that
where such difficulties have arisen br
where the matter has actually becomnre
the subject-matter of litigation, the
Chief Justice of the Supreme Court
should be given the power angq au-
thority to decide the matter, and if
any amendment is required to settle
the controversy, it should be done
straightway, because it is a sad tra-
gedy that the judges of High Courts
'should be going to the High Court or
the Supreme Court for the determina-
tion of their actual ages, in order that
they may get the benefit of the Con-
stitution (Fifteenth Amendment) Act
\nd this present Bill.

In conclusion, I would request the
Home Minister to come forward very
soon before this House with a com-
prehensive Bill which will make the
position clear once and for all about
the appointment of judges, their
tenure of service etc. and which will
eliminate all chancez of political in-
terference by the executive and which
will also ensure that the age of
judges would be determined once and
for al] anqg it may nrot be questioned
later on in any court. If we do this,
I am sure that we can succeed in
assuring our people of the fairplay
bf the judiciary in running the de-
mocratic set-up for which we are all
striving.

st g fag (FTeT) : SRS
AR, TG TF FIEEITANA FT qoAH
3, g9 Sa% amd fa ga § ) afew
WIRA #T a5t gd aEa 1 3@y g
7g weBT 7 e § 5 g, hw
Eu, N aees  gfvaedty ¥ frer
T AT @ §, A FAT ¥ I FEfoad
T AR AT @ EATE0 To THo H WK
syfsord ¥ 3% ¥ I AT A W QY
I N6 o faar a1 g @
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g Frwiwgd a8 & &g
I § HHT AT & | THHT AT QA
g & f¥ afew feare, o siftew femes
7 ¥few @1ag @y @@ ¥ gafag
wew gu € fF Q@A Y o o <@
T & N FTH 78 FL IR & | T aTH
&0 Fg & AI9T AT Q 99T U9y
TF I g9 Fed § 5 fow a fRw
o faamr ww F@ € Swd i
gRT &, ag) FTW FLT /R 390 I
FRWIE, frgw Tl W T® @
HEA W W@ 1 &, A A= @
4 F AE T qHA § | AR ALTHAY
q AT AT FHE TS £ SHAT TG
AT THAS, Fgq 7, ATHA 4 T4
FATE, W H N W AR HAT @
BT T § A gATfE 931 9T ARy
aar fears 2 4, AR T &Y qAE v
¢ WR @ aXE ¥ T FAr A Ad
W AW 97 qFAT §. .

St TaTRET 3 (I qur FRAX)
R <ET qEr a7 39 I FT FE gRQ
g afe Towt ag TR T FF |

Mr. Deputy-Speaker: There should
be some relevance also.

=t g fag ;. @R aaiR SRy
& ¥ Q) gEER FE § FET g

= /o w0 fgadt (giivygR): w=r-
i gfafa &1 @ fa & 731 graww §

ot o fag : wT SaE @ fae
& awIF § )
Mr._ Deputy-Speaker: The hon

Member should not talk so lightly
like that.

st wo & f@fr 1 o faww
faarare @, 999 geafaa @ gAY
wfgd |

ot gamare ferg: ST w9 w7 A &
&z oraT § WX WITET AR FT IRH
gaa g
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ot Ho W10 A : T =W N,
afeFT =oF g § OF )

&t g fag : ers F ¥ o T
w aww 8, T8 TR W g w A
FEWEF W R ARgAwg I ¥
39 wed gu & | gH SR a8 AT 8
f& @t & wFr famm wmo o
9 W W9A SEAET WX AagEEt
& fod, %w ggw ¥ fA¥ ¥o wg @
FI | 99 % Q@ AGH ENT R WA
T qG

™ & g & oy § ag o qar
g f5 &9 ¥ ot wargedew @ & 7
fafa welt & e @7 fgd 1 ot gy
o1 fafwdt o8 S8 ¥ wega e
=ifed | W fufwd ¥ @ w1 o
aeqw g 1 gm fafdr ayag M 5
7 78 faw awg ¥ wiow FET FT
gFa1 g | ofew T w1 aneeE wiEw
& @19 7T @ 1 g e & f= S(fsfuady
st & ag misga § g wifeecamw
&Y | 99 A TR Fifeegma F1 ArferaT
§ @1 <¥ &9 fRfrd & A =5 am
fed | 3@ 7EFH ¥ IW FT T ARAT
g 1 Qu fafrdy 2t § ofieagfea
@RE WE g ¥ AfFA g9 @ §
fena @A oy ¥1 g JE-
foad w1 qferer @z o6 7 ¥
T Aoy g gy fs 9w § %
fafRed q@a@ AR &% | O T g9
Rud ¥ f7r g F12 & 99T e TV @
9| 9 SH avg @ 9 W fr fgg
{ggad gt & | <9 &1 afsaw ¥ g
ARAF "E a1 | wfF HT g @ §
5 3g fufreed 1 TEat § wfvw &3
& nwd § mfvw @7 § | 7@ fao srgt
a% @ A FTawaF g, { WA A Fag
O FEAT A1EAT ¢ o o Y grev § 99
N TE &A@ F far 2 9w N

AT 4 7g grom T ), 4@ @1 fafg.
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ey F WU g ey | 5T 8w
gy § fF 9 S aF 3 a9
WY E K YO I W E o
wFEE "1 T @ Afe faes oeeme
T fediwel & ue A a9 & 1
g ¥ §9 ¥ saar I%0 § R fiw
fafrezd &Y oo 1 gemar
I T ¥ A SuT qEd ag @
wugFA R g fafer N am
¥ ¥ fafy darm 3 miw fwar T
I 79 ¥ SqTeT TEq 4g & fF N g
g FE d51 g &, fag & ama &
fax g g, fow & daw F amm,
forg & 306 ¥ A, ¥ Aaqed® v
g, 9 #1 wlasr fear 9@, g w1
F g sfeea 1 Afasr fgar Iy
fF 39 & 7EL ¥ TAT F AAREIATT
gagm fafey A s@a @ § &
fTeT 9T | W A WA ¥ F AR,
% e ALY AT STgar wifE qF ¥
suf g 481 &, A AT ER T &
o S g o & dmar g fE e d 9
HIET 31 DT F UF 0 A, 99 g
©53 41 qTqd FATE | qgaT 9T, I 57
Fafefrre F I A AT TITS A
oF 2ré F1E F o ¥ g9 98 IeAI 40
<@ & f o ag ©5T | 9377 97 39 AT
& afefrte § 991 & AmA & a9 TR
ST Y HeTd AT A | T A BT AT
F1 3@ FT A X AT Y H{F AQ@TR
= fa 30 A ¥ fede § fe o
& F1 Nifafeaa Az MELF TG
WX AT 3@ F qifafera. @z s
o ¥ WA @ gAY Efd FEw
G 1@ gt o *) gH e i
qE E miET FEA 1 gw I g
TR e TR aF HYd g
FR ¥ GET F G I G FFET ] )
fF g9 @Y oraa v fafa 9T @8 §T
S rmam feimd & e &1 @
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fo gw o e aa sifew e @ E
Y grew § fdY off aOs § R A
ST Erm g FE ¥ Amar ¥ @t
TETE A& &Y T | W G FE
IS ®T THEAE & 9T & fF drw
fafreer 5w &gw & @t 99 #1 @@
A fomar gwar &, @ T T
FAH T TG THAT § | TATR FifeegqaT
% fora fear ma & f ovex femacdie
I FY 3H TE FT RIS g A faar
ST AR gW AR A9 Fwifeeege &
ame fax gam § )

™ & grg grg W A wfa
T ag € fF gt o & % gw 99
aqid g afew 9Td 1 AN WA
R E fom & qa dw A &, fagi
g 35 2T §, A AT § Jav A g
g afer et ot Y &t g wromdy & gar
gC & Aot gwewe S A & g
wresy # §a7 gu &, o ¥ w1 e
T AT &, fafwrar 1 amr &, 5w A
qET I AR Y e F A § dar
g & oo ol ) 9% 9 9 fiw
BT W | Ay A qn oA, o ¥
fewt 7 fewmr o #1€ AT &1 Jw A
7Y, g fafredt a7 Swe 7 &, far &
3% Y qeg F1 e fafreee w1 A
T g 7 §), 8 AN A S |
Y g A e a0 § W T
AT |

& Wl & Ay § W9 KW A
& faur o somer Sfw wow & @
qm Fr g fafedt & gt & I
fafy damw & g fFar w3 o
Shri Hathi: I did not think that I
would get this unanimous support for

this measure. Everybody who has
spoken has supported it.

Shri Y. S. Chaundhary: Including
Shri Yash Pal Singh.
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Shri Hathi: So far as the rneasurs
is concerned, inh respect of the increase
of age from 60 to 62 for eligibility to
pension and taking into consideration
service in Kashmir in respect of
Kashmir Judges transferred to other
parts, nobody has opposed, but they
have dealt with a number of other
points, and T am happy at the anxiety
and the sentiments they have express-
ed about our judiciary.

This country can be proud of its
judiciary. We have an independent
judiciary, and we have respect for the
judiciary. Shri N. C. Chatterjee and
Dr. L. M. Singhvi are not here, but
as members of the bar, they have
coniributed a great deal. Shri Muker-
jee also, during the debate, has made
pointed reference to the question of
the determination of the age of
Judges. Other Members also have
pointed out the various other factors
which engage their attention. These
points attract not only their attention.
but it is equally a matter which Gov-
ernment is looking into

So far as the judiciary is concerned,
and the respect and the position of
the Judges are concerned, I for one
would be the first to see that our
Judges are respected, that the Judges
maintain their standard, and that the
judiciary maintains these traditions
which the country wants for an in-
dependent judiciary. I cannot claim
to be an eminent lawyer like Shri
Chatterjee, but for 3 number of years
I have been in the profession, and
therefore there is that personal in-
clination or affiliation to the Judges
and to the bar also.

Coming to the point raised by Shri
Mukerjee, perhaps he recollects that
in the Fifteenth Amendment »f the
Constitution which thig House passed
only some months back, we have said
that if any question arises as to the
age of the Judge of 3 High Court,
the question shall be decided by the
President after consultaticn with the
Chief Justice of India, and the desi-
sion of the President shall be tnal.
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‘This was a recent amendment, but
after thig controversy started. There-
fore, ] may say that everybody would
deplore this situation that there
should be writ petitions ang all sorts
of litigations and that somebody
should decide about a Judge's age, or
thar the Judge should try to change
the age. This is not really in goud
taste and we would not like it. It is
therefore that this very Hause passed
the amendment that it will be done in
consultation with the Chief Justice of
India.

Then, the other point that Dr.
‘Singhvi and others raised was about
the arrears in the High Courts. This
matter also was considereq at the
conference of the Law Ministers, at
the Chief Ministers’ conference and
‘the Chief Justices’ Conference, and
their recommendation about appoint-
‘ment of additional Judges etc., what-

ever they have recommended, have
been implemented.
Then there is the question about

the transfer of judges from outside.

Dr. M. S, Aney (Nagpur): Was
there any representative of the Home
Ministry in those committees?

15.00 hrs.

Shri Hathi: There was. There
werne conference of the Law Ministers,
then Chief Ministers and then the
conference of Chief Justices; those
were the conferences and representa-
tives of the Home Ministry, and in
some cases, the Home Minister, was
there except in the conference of
Chief Justices. Their pecommendationg
have been implemented.

Then, Shri Vidya Charan Shukla
wanied to know about the appoint-
ment of judges from one high court
to another, or, their transfer. Appoint-
ments of judges from outside the
States are being made. 18 such ap-
pointments have been made after we
have tried this. But there, the diffi-
culty envisaged was that they really
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wanted some compensatory allowance;
the judges were not very willing to
go from one State to another, and
they wanted some compensatory
allowance, trave] facilities ang con-
cessions. We have agreed to that
also so that the transfer of judges
from one State to another may be
easy and the judges would not feel
embarrassed or unhappy at being
transferred from one State to another.
In fact, that would be a good thing
and we encourage it.

Then the other question which was
touched upon by several Members
was the question of delays. I have
already mentioned that this very
point was considered at these confe-
rences and steps have been taken {or
the appointment of additional judges,
ete.

Then comes the question of appoint-
ment of high court judges. Here,
much has been said about political
pressure. I may, however, say that
the appointments of judges to the

‘high courts are made after consulting

the Chief Justice of India, and I do
not remember any case, except one,
where the appointments have been
made without the consultation of the
Chief Justice. But I may assure the
House that this sort of impression is
also not good for us. We should try
to remove this impression and should
see that the appointment of high
court judges is made on merits, in
consultation with the Chief Justice of
the hign court concerned and the
Chief Justice of India. Because, if
you allow this sort of atmosphere to
grow, then the very confidence which
we have today in the judiciary will
be destroyed, and therefore it is that
I for one and the Government is eager
to see that these considerations do not
come in the way.

I referred to the important points
raised. Other points have been raised
and hon. Members have discussed
many things which are not quite re-
levant to the present Bill. But I
have tried to deal with other points
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alse although not relevant and which
were raised by hon. Members and
which are important really. I can
only assure this House that whether
it may be the Law Ministry or it may
be the Home Ministry, it is not a
«question of the person who is in
charge. It is the question of the
-outlook, and the outlook of the Go-
vernment as such. Is it the intention
of the Government to see that the
Judiciary is independent? Is it the
desire of the Government to see that
the people have confidence in the
judiciary? Ig it the desire of the Go-
vernment to be in preparedness to
see that impartial justice is being
meted out to the people? Is it the
desire of the Government to see that
there are no delays in the dispensa-
tion of justice? If this is the outlook,
if this is the approach, that is good.
It may be Mr. Hathi or Mr. Nanda; that
does not much matter; may be a law-
yer or may not be a lawyer. But
the question is one of outlook of the
Government as a whole, and so far
as that is the outlook, I do not think
that the question of internal distri-
bution should come in the way.

With these words, I commend this
Bill to the acceptance of the House.

) Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954, be
taken into consideration.”

The motion was adopted.

Mr, Deputy-Speaker: We shall now
take up clause-by-clause considera-
tion of the Bill. There are no amend-
ments to clauses 2 and 3.

= qurdr (g ) SursTe Ag)-
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Mr. Deputy-Speaker: The bell 1is

being rung— Now there is quorum.
The question is:

“That clause 2
the Bill.”

The motion was adopted.

stand part of
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of Service) Amendment
Bill
Clause 2 was added to the Bill.
Clause 3, was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Hathi: I beg to move:
“That the Bil} be passed.”
Mr. Deputy-Speaker: Motion moved:

“That the Bill be passed.”

Shri H. N, Mukerjee (Calcutta Cen-
tral): Sir, I would not normally have
intervened at this stage because ob-
viously perhaps I am tiring the
patience of some very distinguished
Members, but while I appreciate very
greatly the capacity for sweet reason-
ableness which my hon. friend the
Minister of State possesses in plenty,
I am afraid he has not quite given
us the satisfaction which I was ask-
ing for, may be a little unreasonably.

I am quite aware that in the Cons-
titution amendment there has been
inserted a provision regarding the
President having the duty, in cases
when they are relevant to determine
the age of the judge and that is going
to be final. But what has disturbed
me is certain proceedings to which I
tried to draw the attention of the
House. In the case of J P. Mitter, a
former judge of the Calcutta High
Court, in the Special Bench matter to
which I made a reference a little
while ago, it came out and it is stated
in the judgment not only Mr. Justice
P. N. Mookerjee but also of the others
who gave judgment in a different
way, that the Advocate-General of
West Bengal had made a definite
statement that the Union Home Mi-
nistry had given a direction to the
Chief Justice of the Calcuttta High
Court that so and so having passed
the age of 60 should no longer be
permitted to act as judge, and that
judge, claiming that he had not pass-
ed that age, was trying to establish
his right. I am not going into the
rights or the wrongs of the matter,
but it is rather dangerous: the Union
Home Ministry gave direction to the
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Chief Justice and all the judges who
comprised the Special Bench—five
very distinguished judges—commen-
ted on this; they said that it is a
very dangerous state of things when
the Union Home Ministry, as Union
Home Ministry, gives this direction
to the Chief Justice of a high court.
I do not quite know what was the
actual tex!, but from the judgment
it would appear to be so.

If there was a specific statement
that in conformity with the provisions
of the latest amendment of the Con-
stitution, the President, according to
proper processes has gone through
the different mechanisms for ascer-
taining the age of the judge and if the
facts of the ascertainment by the
President himself of the age of that
particular judge had been communi-
cated to proper quartars, I can under-
stand the feasibility of the proceedings.

But from what I have found in re-
ports—and I have quoted from a
journal called Public Adminisiration,
where all the relevant extracts from
the judgment of the Special Beach
are put together—it appears that the
Union Home Ministry gave a direc-
tion on the Calcutta High Court’s
Chief Justice. If my friend would
please look into the proceedings bc-
fore the Calcutta High Court, it came
out that the Chief Justice him-
self was put in a quandary and all
kinds of allegations have been made
against the conduct of the Chief Jus-
tice himself in covering up a matter
which was rather difficult to cover
up. Thig ex-Judge, J. P. Mitter, has
been fighting a lone battle, a valiant
battle. It may be something on the
merits of which we cannot pronounce
—it is not our business—but alone
he has been fighting this battle and
he has drawn the attention of the
juristic world all over our country.
In the course of the proceedings, it
came out that the Union Home Mi-
nistry gave this direction which I do
not like. I wish some kind of clari-
fication is given about thie.

Another point which came up in
the course of the discussion to which
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also he has not given a satisfactory
answer is this. The Chief Minisier
of a State seems to have g great deal
of say in the selection of Judges. It
is not only the Chief Justice of the
High Court and the Chief Justice of
the Supreme Court who decide this
matter, but the Chief Minister has a
lot of say in this matter. We do not
like this at all. Chief Ministers are
generally very estimable people, but
occasionally all kinds of things are
noised about in regard to their acti-
vities. I hearq once from a very
eminent person—I would not name
the State to which he belongs—he
told me once about a function held in
one of our States where a new High
Court wag being set up and the Chief
Minister went and spoke there, being
a very important dignitary. The
Chief Minister congratulated the
Judges on dispensing with justice.
We speak a language which is not
our own and we are all liable to make
mistakes. But perhaps Judges dis-
pense justice while Chief Ministers in
many cases dispense with justice and
they had advised Judges to do  dis-
pensation with justice rather than
dispensation of justice, which is their
duty.

In regaarq to Chief Ministers, so
many people have so many grouses
of so many descriptions that for the
Chief Minister to have a hand in the
pie of selection of High Court Judges
is a very dangerous proposition.
From the Government I want an
assurance that in regard to the ap-
pointment of High Court Judges,
functionaries like the Chief Minister
or comparable people, who may be
very estimable and very important in
our economy, should have nothing
to do, and that is a matter on which
the Government should make up its
mind and tell the House.

Dr. M. 8. Aney: The hon. Minister
has made a very reasonable speech
and tried to convince Hous that
the Government is of the same point
of view as the hon. Members. One
of the things that hon. Members
wanted wag that the Minister should
bring a comprehensive Bill incorpo-
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rating all the reforms suggested by
them. In his reply, he hag omitted
that point altogether. I would like
to know whether it is in the contem-
plation of the Government to consider
this ang if so whether it is likely
that before the end of this Parlia-
ment, he will introduce a Bill like
that.

Shri P. Venkatasubbaiah: (Adoni):
There has been some misapprehension
in the minds of the people ‘hat there
has been inordinate delay in appoin-
ting Judges once the proposals are
sent by- the Chief Justice of a State.
In my own State, a proposal has been
sent for the appointment of two
judges. This matter has been pend-
ing for a long time, more than a year.
An apprehension has been created
that there is some hitch between the
Chief Justice of the State and the
Chief Justice of India and the Union
Ministry. I would like the Minister
to remove this misapprehension.

Shri Hathi: I am sorry Mr.
Mukerjee was not satisfied with the
reply I gave. So far as issuing some-
direction was concerned, that was al-
together a new point which he has
not mentioned in his earlier speech.
I shall certainly look into that.

So far as the appointment of Judges
is concerned, as the provisiong stand
at present, article 217 says:

“Every Judge of a High Court
shall be appointed by the Presi-
dent by warrant under his hand
and seal after consultation with
the Chief Justice of India, the
Governor of the State and in the
case of appointment of a Judge
other than the Chief Justice, the
Chief Justice of the High Court..”
etc.

It has been said that there is some
political pressure that should not be
there. The Home Minister is going
to discuss it with the Chief Justice of
India as to whether anything further
is necessary in this regard.

Direct Tares
(Amendment)
Bill
Mr Deputy-Speaker: The ouestivn
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is

“That the Bil] be passed.”
The motion was adopted.

15.15 hrs,

DIRECT TAXES
BILL

(AMENDMENT)

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to move*:

“That the Bill further to amend
certain laws relating to direct
taxes be taken into consirera-
tion.”

This is a short Bill which seeks to
amend the Income-tax Act, 1961, the
Estate Duty Act, 1953 and the Expen-
diture-tax Act, 1957, within a limited
compass, for making certain provisions
for removing hardship and providing
relief to assessees in certain situations,
and also removing certain difficulties
arising in the operation of some of the
provisions in these Acts. Some of
the provisions in the Bill are designed
to strengthen ang improve the machi-
nery of the Income-tax Act for tackl-
ing evasion and avoidance of tax.

First I shall refer to the main pro-
visions of the Bill relating to income-
tax. One of these provisions for
giving relief to assessees relates to
the taxation of the distribution made
to the shareholders of a company by
liquidator during the course of wind-
ing up of the company. Under the
present law, the amount of such dis-
tribution. to the extent it ig attribut-
able to the accumulated profits of a
company prior to its liquidation, is
taxed as dividend in the hands of the
shareholders. This provision is meant
to prevent the avoidance of tax by
the shareholders of a comany through
the device of accumulating its profits
for several years and then taking the
company into liquidation so that these

*Moved with the recommendation of the President.
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profits could be received through the
liquidator as return of capital. How-
ever, this provision results in an unin-
tended hardship to members of the
public holding shares in companies
which go into liquidation, not volun-
tarily or due to bad management, but
consequent on the compulsory acqui-
sition of the undertaking of the com-
pany by the Government. Hon’ble
members may recall that during the
debate in this House on the Finance
Bill 1964 the hardship caused by this
provision to shreholders of electricity
companies which went into liquidation
on the acquisition of the undertaking
by the Government was mentioned. A
provision has been made in the Bill to
reliev hardship in such cases. It ap-
plies to all companies which go into
liquidation in consequence of compul-
sory acquisition of their undertaking
by the Government or by a corpora-
tion owned or controlled by the Gov-
ernment. It has been provided that
in such cases, the distribution attri-
butable to the accumulated profits of
the company prior to the period of
three successive accounting years be-
fore the acquisition of its undertaking,
will not be taxed as dividends in the
hands of the shareholders. Such dis-
tribution will be taken into account
only for computing any capital gains
arising to the shareholders. An ex-
ception has been made in respect of
the accumulated profits of the last
three accounting years so that this
provision may not be abused by the
deliberate accumulation of the profits
of 3 company on receipt of advance
information about the acquisition of
its undertaking. It is sought to give
retrospective effect to this provision
from 1.4.1962, that being the date on
which the Income-tax Act, 1961 came
into force I may mention here that
thig partially restores the position
that was obtaining upto 1954-55.

From time to time, suggestions have
been received by us from various
quarters for providing some relief to
the salaried class of assessees in res-
pect of tax on house-rent allowance
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received by them from their emplo-
yers. The taxation of the whole of
the allowance actually spent in the
payment of house-rent, as is the posi-
tion under the present law, on doubt
causes hardship to employees paying
rent for ordinary residential accom-
modation in excesses of a reasonable
proportion of their salary. This hap-
pens particularly in large towns and
cities, where the level of house-rent
has risen quite high in recent years.
To remedy this hardship, a provision
has been made in the Bill for the ex-
emption of house-rent allowance from
tax to the extent as may be laid down
in the Income-tax Rules, subject to
an upper ceiling of Rs. 300/- per
month. The specific limits have not
been laid down in the provision, as
these may have to be revised
from time to time having regard
to the level of house-rent in
various classes of cities, any change
in the policy of the Government in
regard to the grant of house rent al-
lowance to its employees, and other
relevant  considerations. I  would
mention that at present, it is contem-
plated to make a provision in the
rules, limiting the exemption in res-
pect of house-rent allowance to the
sum by which the house rent payable
by the employee exceeds 10 per cent
of the salary if he is stationed at ans
limit of 20 per cent of his salary if
he is stationed at Delhi, Bombay,
Calcutta and Madrag and 10 per cent
of th salary if he is stationed at any
other place. There will also be an
over-riding limit of Rs. 300/- per
month.

Another provision in this Bill relates
to grant of rebate of tax to assessees
in respect of donations made by them
to the Jawaharlal Nehru Memorial
Fund. As hon. Members are aware,
this Fund has been set up to prownote
the objectives and ideals for which
our late Prime Minister worked un-
tiringly throughout his career, and of
which he has left an indelible imprint
on our national institutions and do-
mestic and foreign policy. The ob-
jects of this Fund being objects of
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national welfare, it is but appropriate
that donations to this Fund should not
be subject to the limits laid down in
the Income-tax Act on the amount of
charitable donations qualifying for
rebate of tax.

The next provision to which I refer
now relates to the levy under the
Finance Act, 1964, of an extra amount
of super-tax on the equity dividends
declared by the companies which are
not under a compulsion under the In-
come-tax Act to distribute dividends
up to the statutory percentage of their
profits. Hon. Members may  recall
that during the debate on this provi-
sion in this House, in April last, a
point was made that the levy of this
tax in the case of companies in which
the public are not substantially in-
terested, and whose shares to the ex-
tent of 75 per cent or more of their
equity capital were held by charit-
able institutions, would cause hard-
ship, because it would result in a re-
duction in the dividend income of
such institutions. I had them promised
to have this matter examined. I think
that it would be justifiable to grant
to such charitable institutions a credit
for a proportionate part of this tax
on dividends in relation to the amount
of equity dividends received by them
from such companies. The Bill seeks
to make a provision in this behalf in
the Income-tax Act.

I shall now refer to two of the
provisions in this Bill which are de-
signed to strengthen the provision in
the Income-tax Act for preventing
tax evasion. One of these provisions
seeks to prohibit the registering cu-
thorities from registering any docu-
ment transferring any non-agricultu-
ral immovable property exceeding Rs.
50,000 in value or any rights in such
property, unless the person concerned
has produced before the registering
authorities a tax clearance certificate
from the Income-tax Department in
respect of his existing liabilities to
income-tax, wealth tax, expenditure-
tax and gift-tax as also any liability
%0 excess profits tax and business pro-
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fits tax. The object of this provision is
the détection of concealed investments
in immovable property and also the
prevention of any attempt on the part
of an assessee to forestall the attach-
ment of his property for the purpose
of recovery of his arrear tax dues.
There is already a provision on simi-
lar lines in section 34 of the wealth-
tax Act but it applies only to 1im-
movale property exceeding Rs. 1 lakh.
in value. However, this limit of Rs.
1 lakh leaves a wide scope for trans-
fer of immovable property without
information to the assessing officer.
It is, therefore, desirable to bring
down this limit to Rs. 50,000. Apart
from this a tax clearance certificate-
has to be granted under this provision
in the Wealth-tax Act if the assessee
has no outstanding dues of Wealth-
tax even though large amounts of in-
come-tax and other direct taxes are
outstanding against him. It s,
therefore, necessary to extend this

requirement of a tax clearance
certificate to other direct taxes.
With a view to obviate any
misgivings in the minds of hon.

Members about the practical work-
ing of this provision, I may state here-
that in the Rules to be made for im-
plementing this section, a time limit
will be specified for the grant of the
certificate or its refusal as the case
may be and it will be ensured that
no avoidable delay is caused in the
registration of such documents. A
consolidated provision in this behalf
is, therefore, sought to be made in
the Income-tax Act. This will ob-
viate the necessity of a tax clearance
certicate under each of the Actg for
the transfer of the same property. As
a result of this provision. the cxisting
provision in section 34 of the Wealth~
tax Act will have to be omitted from
that Act.

Under the next provision, it is pro-
posed to make it incumbent om per-
sons obtaining contracts of the value
of Rs. 50,000, relating to house-build-
ing, to furnish relevant particulars
regarding such contracts to the In-
come-tax Department within one:
month of making the contract. It Is.
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well-know that one of the major out-
lets of unaccounted money available
with the assessee is the construction of
house property. For avoiding detec-
tion of such investments, the cost ot
the construction of the house is often
understated or the ownership of the
property is passed off to benamidars
of the real owner. Contractors enga-
ged in building houses also find it ad-
vantageous to conceal or understate
the payments received by them. The
proposed provision is one of the
measures for tackling this situation. It
has been provided that a person who
contravenes this provision will be
liable to the imposition of a fine by
the Commissioner of Income-tax not
exceeding Rs. 50/- for each day of
default subject to a limit of 25 per
cent of he value of the contract. The
-order of the imposition of fine will
be appealable to the Appellate Tri-
‘bunal.

I shall now mention 5 few other
provisions in the Bill which arise out
‘of certain new provisions introduced in
the Income-tax Act by the Finance
Act, 1964. One of these provisions
seeks to enable the Income-tax offi-
cer to revise the original demand of
advance tax and advance annuity de-
posit with reference to the total in-
come of the latest year for which tax
has been paid by the assessee on self-
assessment, if such total income Is
higher than the income on the basis
of which the original demand for ad-
vance tax or advance annuity deposit
wag based. Some of the provisions re-
lating to annuity deposits nre also
‘proposed to be amended. Under one
of these amendments, the amount of
the annuity deposits will be rounded
off to the nearest multiple of Rs, 10/-
instead of Rs. 5|- as under the existing
provision. Another provision seeks to
lay down that the concession allowed
to artists, authors, playwrights, musi-
-clans and actors for making an addi-
‘tional annuity deposit of 25 per cent
of their income will be allowed only
in respect of the income derived by
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themn from their profession, and not
in respect of their income from other
sources.

The Bill also seeks to make a few
other miscellaneous amendments to
the provisions of the Income-tax Act
which have been found necessary in
the light of experience. I need not
go into the details of these provisions,
as they mostly relate to procedural
matters.

I now turn to the proposed amend-
ments to the Estate Duty Act. These
are only two in number.

It would be recalled that during
the debate in this House on the Fi-
nance Bill, 1964 in regard to the step-
ping up of the rates of Estate Duty,
a fear was expressed by some of the
hon. Members that the rate of duty at
85 per cent which becomes applicable
on the value of an estate in excess of
Rs. 20 lakhs, taken together with the
tax on the capital gains which the
accountable person will be liable to
pay when he sells the property for the
payment of the estate duty may, if the
case of comparatively larger estates,
exceed the total value of the proper-
ty. 1 have given some thought to
this matter. I now propose to intro-
duce a provision in the Estate Duty
Act to secure that where the account-
able person transfers the assets com-
prised in an estate and utilises the
proceeds for the payment of estate
duty, the tax which is paid by him
on the capital gains arising on such
transfer would be allowed as a deduc-
tion from the duty. If the entire sale
proceeds of the property or proper-
ties are not paid towards Estate Duty,
the capital gains tax proportionate to
the amount paig towards Estate Duty
will be allowed as a deduction. This
will secure that the cumulative inci-
dence of estate duty and the tax om
capital gains will in no case exceed
85 per cent of the value of the estate
duty. In order to expedite the col-
lection of estate duty, it has been
provided that this concession will be



Direct Taxes
(Amendment) Bill

available in cases where the property
forming part of the estate is trans-
ferred within two years of the death
of the deceased. An appropriate ex-
tension of time may be granted in
cases of genuine difficulty.

It is also proposed to make another
provision in the Estate Duty Act for
enabling an accountable person, if he
so desires, to offer to the Government
any asset comprised in an estate, whe-
ther it movable or immovable pro-
perty, in payment of estate duty.
The object of this provision is
to avoid distress sales of pro-
perty and also to expedite the
collection of estate duty. The
assets offered by the accountable
person in payment of the estate duty
will be accepted at the price mutual-
ly agreed upon between him and
the Government. Any excess of the
amount of the price of such assets
over the estate duty payable will be
adjusted towards income-tax or any
other Central direct taxes due
from the deceased verson or from
his estate. Any balance left over
will be paid back to the accoun-
table peTsons. The machinery
for taking possession of and ad-
ministering the property so accepted
and the procedure to be adopted the
the matter will be worked out and
prescribed in the Estate Duty Rules.

These amendments to the Estate
Duty Act are applicable to duly on
agricultural lands also. Estate Duty
in respect of agricultural lands is a
State subject, but in view of Article
250 of the Constitution, the Parlia-
ment has power. at present, to legis-
late in this sphere also. State legis-
latures will, however, have to consider
whether these provisions should con-
tinue to apply in respect of estate
duty on agricultural lands after the
period mentioned in clause (2) of
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Article 250 is over and pass necessary

resolutions on the subject.

Lastly, I propose an amendment to
the Expenditure-tax Act. It relates
to the new provision made in that
Act by the Finance Act, 1964, under
which expenditure incurred on mak-
ing gifts will not be exempt from ex-
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penditure-tax except if the assessee
is chargeable to gift-tax thereon or
pays to the Government an amount
of 4 per cent of the value of such
gifts. Under the provision as it stands
now, this levy of 4 per cent as addi-
tional expenditure-tax will also apply
to gifts which are specifically exempt
from gift tax, such as gifts to private
charities in small amounts or gifts to
a spouse up to the cumulative limit
of Rs. 50,000. However, as this wil!
result in an unintended hardship, the
relevant provision in the expendi-
ture-tax Act is proposed to be amen-
ded so that gifts which are exempt
from gift tax under sub-section (1)
of section 5 of the Gift-tax Act are
completely exempted from tax under
the Expenditure-tax Act also.

I hope, Sir, the Bill with these
provisions will meet with the appro-
val of this House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
certain laws relating to direct

taxes, be taken into considera-
tion.”
Shri S. M. Banerjee (Kanpur):

Mr, Dcputy-Speaker, Sir, 1 have heard
the hon. Finance Minister and I
would like to make certain observa-
tions on the various clauses of the
Bill.

Mr. Deputy-Speaker:
tinue on the next day.
up the next item now.

He can con-
We shall take

15.31 hrs.

DISCUSSION RE: SUPPLY OF
CONTAMINATED AND POLLUT-
ED WATER TO RESIDENTS OF
DELHIL

Mr. Deputy-Speaker: We shall now
proceed with the discussion under
rule 193. Maharajkumar Vijaya
Ananda is to raise a discussion on
the situation arising out of continued
supply of contaminated and polluted
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water to the residents of Delhi and
the possibilities of very grave conse-
quences as a result thereof.

Shri Hari Vishnu Kamath (Hoshan-

gabad): Sir, I want to raise a point
of procedure. While I am quite happy
that my hon. friend, Maharajkumar

Vijaya Ananda is initiating this dis-
cussion, I want to bring to your notice
the fact that Shri Banerjee and my-
self had, the day before yesterday,
given adjournment motions on this
subject and the Speaker read out our
motion to the House also. Normally,
I thought, adjournment motions take
priority so far as discussion is con-
cerned and that notices by way of
adjournment motions are considered
as of greater importance or higher
priority, compared to ordinary cailing-
attention notices. But here a calling-
attention notice has got priority.
While I am quite happy that he is
initiating the discussion, for future
the procedure should be determined
once for all whether adjournment
motions should get priority of calling
attention notices should get priority.

Shri P. Venkatasubbaiah (Adoni):
This is not in response to a calling-
attention notice.

Shrimati
nool): This
frule 193.

Yashoda Reddy (Kur-
is a discussion under

Shri Bade (Khargone): Sir, the
Speaker on that day assured us that
those who have adjournment motions
and calling-attention notices will all
be given a chance.

Mr. Deputy-Speaker: They have all
been clubbed together. All the names
are here.

Shri P. Venkatasubbaiah: Sir, 1
raised the objection that day and
pointed out to the Speaker that
because we had given notice of this
motion and it had been admitted, the
chance to initiate this discussion should
be given to the mover of the motion
and ke agreed to it. He said that
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he would consider the point. Now
that his name has been put here, it
means he has given his ruling.

Shrimati Renu Chakravartty (Bar-
rackpore): May I seek one clarifica-
tion from you? It has now been
admitted as a discussion under rule
193. 1 would like to know whether
it would be a 23-hour discussion and
whether this will be thrown open for
discussion to the whole House or it
will be confined only to the
signatories,

Mr, Deputy-Speaker: Naturally, the
time available is limited. It depends
upon how long the House is prepared
to sit. The time also, according to
rules, I have to fix for the speeches.

Shrimati Renu Chakravartty: 1
want to know whether only the signa-
tories will be allowed to participate
in this discussion.

Mr. Deputy-Speaker: No, no, it will
be open to others also. Let us pro-
ceed now with the discussion.

Maharajkumar Vijaya Ananda
(Vishakhapatnam): Sir, I know that
the entire House is one in this matter.
I am raising a discussion which the
entire nation would approve of. I
am doing this also for one good reason,
and that is to strengthen the hands
of our Health Minister who, by focus-
sing the attention of Parliament,
would be able to deal with the most
incorrigible Delhi Municipal Corpora-
tion. So far as the Health Minister
is concerned, she is the very milk of
human kindness. I know that had it
been left to her entirely, the present
situation would not have arisen and
she would have handled it very ably.
Unfortunately, she is tied down by
certain difficulties by which she has
limited powers of exercising her will.

Let me first take what the medical
practitioners of Delhi had to say—I
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will just read a very small paragraph.
They said:

“The Capital is faced with a
serious threat of an epidemic of
intestinal diseases as a result of
the supply of contaminated
‘water.”

A leading pathologist, Dr, S. K.
Lal, said that Delhi’s water sup-
ply had been contaminated long
before the warning was issued by
the Municipal Corporation.”

There is an editorial by the Editor-
in-chief of the Indian Express, 1 will
just read out that portion which is
important:

“When the disease becomes an
epidemic—as has been predicted—
the misery that will descend on
the Capital of India, with its noto-
riously inadequate hospital facili-
ties, can be imagined. But even
the present state of mind in which
2'5 million citizens are forced to
live amounts to an agony. The
period of incubation for the virus
which may cause hepatitis is said
to be about four weeks. By the
first week of October, therefore,
the full extent of the disease will
begin to unfold itself.”

This is by Frank Moraes, Editor-in-
chief of the Indian Express. It was
the Municipal Commissioner, Shri
Bhagwaan Singh, who said:

“The possiblity of an epidemic
could not be ruled out. That was
why they had taken all possible
precautionary measures.”

Now, the question was about this
infernal drain called No. 8. That drain
was supposed to be the one that has
caused all this infection. But I was
wondering why the military were not
called in immediately the waters were
going over the refuse. If the military
could do greater things than this, I
do not know why they were not sum-
moned. With the resources that we
have in Delhi it would have been
very easy to have them straightaway
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broug’t there and, I dare say, a lot
of the infection that has gone into
the Jumna could have been diverted.
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Unc er article 47 of the Constitu-
tion of this country it is said:

“The State shall regard the
raising of the level of nutrition
and the standard of living of its
people and the improvement of
public health as among its pri-
mary duties. . . .”

While this is also one of the impor-
tant things in the Constitution, I think
Parliament would be perfectly in
order to assert itself and supersede
the Municipal Corporation. The
sooner that is done the better because
they are incorrigible.

This so-called virus infection has
been there more or less every year. In
1955 there was an epidemic—I shall
come to that later—and that was
mainly due to the negligence of the
Corporation. When partition took
place of this country the planners
knew very well that this capital was
going to be a much larger one than
what it was at that time. All these
precautions should have been taken
and necessary apparatus to see that
the refuse was taken and by a che-
mical process turned into manure
should have been there.

I understand that Chittaranjan and
places like Bombay and others actually
take the refuse and turn it by
chemical processes into manure and
make use of it, whereas here in Delhi
we find that all the refuse is laid on
the banks of the Jamuna close-by
and high up in the river. Thus, when-
ever there is an overflow, naturally,
that would get into the river and
will be pumped back; so much so that
just this afternoon my hon. friend,
Shri Patel, sitting on my right, heard
an interesting thing and brought a
scorpion in a bottle from old Delhi
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from tap water. I will read out the
letter that he received. It reads:—

“Dear Shri Patel,

Am sending a phial containing
a dead scorpion. The insect came
with my tap water on Sunday last
in the morning at 8 am. The tap
was already running for the last
half-an-hour or so when the
water was taken by a child in a
glass for drinking purposes. An-
other neighbour of mine had
reported to me about a two inches
long insect from the tap a few
days ago.”

I think, it would be well if I pre-
sent this to the House.

Shrimati Yashoda Reddy: Present

it to the Health Minister.

Dr. L. M. Singhvi (Jodhpur): Give
it to the Minister.

st gwA W< weAm (I9T9) ¢
o1 qig #Y § Tf9g, 78 I7F FW
wTF
Maharajkumar Vijaya  Ananda:
The hon. Minister is extremely kind
to us. As I said, she has her limita-
tions. If only she had been allowed
an absolute free hand in dealing with
this matter, I do not think we would
have faced the crisis that we are

facing now. So. as I said, she has
her limitations.

Besides that, permanent measures
have to be taken. For that the only
way is this. If we could have Presi-
dent’s rule in Kerala, surely, the
Central Government can take over
and supersede this Municipal Corpo-
ration. It is a very small thing. It
is only just the case of an order by
the Home Minister probably and the
Municipal Corporation will be super-
seded and at least this evil that we
are having every Yyear could be
combated.

Some years ago when I was in
England there were two cases of
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typhoid and those two cases of typhoid
created such a tremendous stir all
over England that there were ques-
tions in Parliament. All sorts of
things were done just because there
were two cases of typhoid; whereas
in this city I understand that at the
present moment we have not got even
typhoid vaccine and cholera vaccine.
That is not available and if it is avail-
able, it is in a very short quantity.

These are the things that have to
be gone into. It just reminds me
that there must have been floods in
the Moghul days also. Surely, nature
could not have changed. There must
have been big floods those days also.
The answer to that, I would say, is
the Najafgarh Lake. The Najafgarh
Lake at one time must have been a
very deep lake where it could take
all the flood waters. I know that
now one can walk through the Najaf-
garh Lake from one side to the other
because it is silted. What is more,
in the Najafgarh Lake we find a lot

of paddy and wheat fields and all
round it. Most of the lake is now
under cultivation. Then what would
happen? That was the one place

where all this flood water could have
gone in and remained there. In the
Moghul days if it was possible to
avoid such floods, surely with our
modern  appliances we could do a
much better job; for example, dredg-
ing could be done.

I know, Sir, there are many
speakers who would like to speak on
this subject. All I would say is that
we have 2} million people here at
your mercy. Since you have all these
embassies, what would they be think-
ing of us. the way we are running
our show? It is a very sad com-
mentary. Furthermore, for instance,
there is a big nursing home here and
there is a nullah running under it
from which you can get infection of
the worst type. It may be said that
people are not down with hepatitis
and jaundice and at the moment there
may be a few cases, but the fact is
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that the infection is now on its way
and I only hope and pray that people
will be saved from being victims of
this. Nevertheless, even doctors and
able practitioners have said that the
infection may not although seem to
be very dangerous on the surface, in
the course of another two or three
weeks there may be a very great
epidemic. 1 am quite sure that the
Health Minister who, as I said, is the
very milk of human kindness will
take note of this. This motion is for
the purpose of strengthening her
hands and is not a censure motion by
any means. At the same time, I
would again appeal to her that she
must dismiss the Municipal Corpora-
tion. The members of this Municipal
Corporation are more keen on naming
the roads or something after their
telations or rishtedars. Look at the
roads in Delhi. What a deplorable
sight they are!

Mr. Deputy-Speaker: Let us not go
into the roads at this moment.

Maharajkumar Vijaya Ananda: 1
hope, Government will take notice of
all these things and save 2} million
people from being victims of this
virus.

Mr. Deputy-Speaker: We will sit

up to 5.30.

Shri Hari Vishnu Kamath: It should
be a 2} hours’ discussion. If the
House is not agreeable to sit till 6
o’clock, we can sit till 5 o’clock today
and continue it on Monday. I may
quote a precedent. In 1956 when a
similar discussion was held, the then
‘Speaker fixed......

Dr. L. M. Singhvi: Let us not be
too rigid about it.

Mr. Deputy-Speaker: 1 am taking
the opinion of the House now. Is the
House prepared to sit up to 6 o’clock?

Shri Hari Vishnu Kamath: We can
have it today and on Monday.

Mr. Deputy-Speaker: Not on Mon-
day.

Shri Hari Vishnu Kamath: You
should not hustle it. It is an impor-
tant matter.
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Mr. Deputy-Speaker: Not exceed-
ing 2} hours......
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Shri Hari Vishnu Kamath: That
is what I say. The minimum becomes
maximum,

Mr. Deputy-Speaker: If the House
agrees, we can give 2} hours. Then,
each hon. Member will take only ten
minutes. How long does the hon.
Minister want for a reply

The Minister of Health (Dr. Sushila
Nayar): 1 will not take more than
half an hour. If there are not too
many fresh points which, I think,
will not be there, I may take even
less. But at the most I will take
half an hour. Another thing that I
may suggest is that instead of decid-
ing about the time, whether we have
2 hours or 2} hours, let us sce how
the debate proceeds. If there are
people who want to make fresh points,
perhaps we may decide......

Shri Hari Vishnu Kamath: There
are more Members wishing to speak
than you imagine.

Mr. Deputy-Speaker: Shrimati Renu
Chakravartty.

Shrimati Renu Chakravartty: I am
glad that the House has got an oppor-
tunity of debating this very impor-
tant question of the continued pol-
lution of water in the capital of India.
It is not a new thing. We have had
it almost continuously every rainy
season. I remember, we had it in
1955 and some of the Members of this
House also became very seriously ill.
Later on, almost every year we have
had this fantastic pollution. It is a
disgrace not only for India but it is
something which disgraces our name
all over the world. If this happens
in Delhi, what shall we say about #
other smaller places? This year there
has been an unprecedented rain.
There is no doubt about it. But the
question is that there have been many
reasons which have been brought for-
ward as being the cause of this pol-
lution, by sullage, of this warer.
Unfortunately, we are not convinced
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that the reasons which are being
brought forward as the causes of this
pollution were impossible of solution.

15.50 hrs.
[Dr. SAROJINI MAHISHI in the Chair]

In 1959, the Central Water and
Power Commission Project Report
known as the Reddy Report was
accepted, and its main recommenda-
tion was regarding, resectioning
widening steepening and lining
the Najafgarh  Nullah for at
least 18 miles from Kakraula bridge
to the outfall below the Wazirabad
barrage. This was the main recom-
mendation made in 1959, that is, about
five years ago. Today we are told
that hardly anything has been done
with regard to this. Almost, every
year, there has been a recurrence of
this disgraceful phenomenon of see-
ing excreta mixed up with drinking
water. What is the use of telling us
that we should boil our water and
then drink it, when every day we
wash our dishes in this water and we
wash our faces in this water and we
are doing everything with this water?
It is really a disgraceful affair.

Shri J. B. Kripalani (Amroha): I
have not taken bath for 20 days.

Shrimati Renu Chakravartty: My
hon. friend Shri J. B. Kripalani has
been put into a further complication;
he has not had his bath for the last
twenty days.

An Hon. Member: That is what he
says.

Shrimati Renu Chakravartty: You
can understand the sufferings of the
people who cannot bear not to have
a bath for 20 days!

Recently, when the situation be-
came critical, how is it that in seven
days, navy divers could be sent down
to remove the obsolete Rohtak bridges,
a thing that could not be done during
all these years? Where there is a
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will there is a way. But we see a
lack of sense of urgency for this most
important project upon which depends
the life and health of the 24 millions
of people living in the city and its
surroundings.

Certain make-shift arrangements
were made. Two years ago, the Delhi
Administration constructed the Dhansa
Bund about which Dr. K. L. Rao has
made certain critical remarks; and 1
am glad that he was frank enough
to make those critical remarks. This
Dhansa Bund was on the link chan-
nel to regulate the flow from the
Jahazgarh Jheel to the Najafgarh
Lake. But the House will be sur-
prised to know that no regulators
have been put in up-to-date. May we
know why the regulators could not
be put in?

Shri Frank Anthony (Nominated—
Anglo Indians): Why should we be
surprised? We have to take it as a
matter of course.

Shrimati Renu Chakravartty: We
would naturally think that at least
the capital of India would get a better
deal than the rest of India.

An Hon. Member: Why?

Shrimati Renu Chakravartty: This
is what has happened, and this is
what we have seen everytime every-
where. So, while Delhi was saved,
Punjab had to suffer.

This year when we had this unpre-
cedented rain, we saw the phenome-
non of the Sahibi river which used to
run into the sands and lose itself this
year dividing into two tributaries
from which five more sub-tributaries
came out, and they all came and join-
ed Drain No. 8, and the Dhansa Bund
was breached. On August 30th, they
had to breach the Dhansa Bund
Otherwise, the whole thing would have
collapsed, leading to much greater
tribulation.

Although the Najafgarh Nullah was
designed to carry 3000 cusecs of
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water, it can only carry 1,500 cusecs
because the construction was not com-
pleted, and naturally, when the rush-
ing waters came, there was a flow
of about 4,000 to 5,000 cusecs, which
flooded a hundred wvillages, and
marooned about 52 villages and
threatened the whole of urban Delhi
of which a few of the low-lying colo-
nies got inundated.

To make matters worse, there was
the bursting of the Harsora Dam in
Alwar in Rajasthan, and this swelled
the Sahibi river, and the people then
rushed and breached Drain No. 8.
Naturaliy, this was another compli-
cating factor.

The diversion of Drain No. 8 has
again comc in very rightly for criti-
cism. There has been diversion of
Drain No. 8 during this year because
Rohtak was being inundated. They
have built this from Gohana to the
Jumna. Apart from the negligence
in the construction of the bunds along
the channels, this diversion Drain
No. 8 had no embankment for two
miles on the right bank. Who is res-
ponsible for this? May we know this?
The flood waters flowed through a cut
in diversion Drain No. 8 and entered
the Bhowana escape, breached the
right bank and entered the Najafgarh
Nullah through a creek known as the
Burari Creek, sweeping the refuse
from the dumping-grounds at Baodi
en route and bringing it into the
Wazirabad barrage above-stream from
which actually we draw our drinking
water. This had entered the up-
stream of the Jumna at the Wazira-
bad barrage and pumping station.

Now, the corporation engineers some-
how have been able to stem the flow
by constructing a low temporary bund
of sand-bags and the higher vil-
lages. But it is really sag to
see the Health Ministry very
tardily telling us that the people of
Delhi are now going to drink the water
which has been polluted with this
dumping-ground refuse which has got
mixed up with the water.
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The Reddy Committee in 1959 had
the representatives of all the com-
mittees under the sun. They had the
representatives of the Ministries of
Works, Housing and Supply, the Min-
istry of Health, the CWPC, the Delhi
Corporation, the Delhi Administration
etc.; and the representatives of the
States of Punjab and UP and the
railways had also joined in the deli-
berations from time to time. The
responsibility for the implementation,
however, is always usually left to
many concerns, to a large number
of concerns, in fact, and what hap-
pens to such projects is well known.
The same history has been repeating
itself in the case of the sullage of
water in Delhi.

There has been piece-mea] execu-
tion of projects with callous disregard
of the time-factor. We charge this
Government for this. Although we
have been told that the flood control
board has been formed, we would like
to be assured in this House that not
only shall there be drawn up a sound
engineering scheme co-ordinating the
inteests of Delhi. Punjab, Rajasthan
and UP, but it will really be imple-
ed properly. It is this implementation
which is needed.

Above all, we want to tell you....

Dr, Sushila Nayar: My hon. friend
is concentrating on the flood debate
rather on the subject of the day. I
would appreciate her suggestions on
the subject under discussion today.

Shrimati Renu Chakravartty: I am
afraid the hon, Minister has not un-
derstood the problem namely that un-
til she is able to control the waters
which get polluted, she will not be
able to do anything. I cannot divide
the line between the polluted water
and the flooq waters, because it is at
the time of the floods that this pollu-
tion comes about. It is not during the
dry season that this takes place.

Shri Frank Antheny: It is there dur-
ing the dry season also. It is there in
geason and out of season.

Shrimati Renu Chakravartty: The
situation during the dry season is also
another problem. But we are talking
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about pollution now, and the pollution
takes place during the flood season
because the pollution takes place up
stream from where we draw water. 1
hope the sense of urgency wil] remain
during the dry season, because it is
only during the dry season that we
have to do most of the heavy eartih-
work, and unless that is done in time
during the dry season, it is of no use;
there is no point in drawing upon
hundreds of jawang to work round the
clock and to try and to make piece-
meal arrangements during the flood
season.
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I am sorry that the hon. Minister has
not understood the problem at all.
From the commonsense point of view
we have understood it to be a matter
which has to be seen in co-ordination
with the question of drainage, with
the question of irrigation and with the
question of flood control, All these
things have to be seen as a total
whole if the Health Ministry has to
keep the health of the capital. I am
glad that my hon. friend Dr. K. L. Rao
is here. Possibly he can help her, but
I hope that both of them will at least
help us.

Shri Hari Vishnu Kamath: God help
us!

Shrl S. M. Banerjee: Both are res-
ponsible for pollution.

Mr. Chairman: My request to the
hon. Members would be that if they
restrict themselves to the relevant
points then it would be easy for the
hon. Minister to consider over this
problem,

Shrimati Renu Chakravartty: Please
tell me where I was irrelevant.

Mr. Chairman: I am only making a
request to the hon. Members. If they
restrict themselves to the relevant
points, then it would be easy for the
hon. Minister to take certain remedial
steps in the matter.
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Shri Harl Vishnu Kamath: If a
Member’s speech is irrelevant, you can
always call him to order,

Shrimati Yashoda Reddy: Is there
a case where the cause is not relevant
to the effect? After all, she was talk-
ing about the cause.

Mr. Chairman: I would like to know
how long the House would like to sit.
Upto 6 O'Clock?

Shri Hari Vishnu Kamath: We can
carry on till Monday also.

Mr. Chairman: If the House sits till
6 O'Clock, 1 can call the Minister to
reply at 5.30 or so.

16.00 hrs.

Shri J. B. Kripalani: There are cer-
tain things that are so tragic that they
tend to be comic. We are sitting here
as the chosen leaders of the people—
big leaders, small leaders, medium
size leaders like myself. And those
who are chosen by the people are also
chosen by the gods, because God re-
sides among the people. I am afraid
we cannot render any help to the 2-1|2
millions of population of Delhi. This is
beyond our competence. Let us see if
we can help ourselves.

It is not every day that leaders of
people are born. They are as rare as
military commanders. We do not want
our military commanders to pack off
in a body. We do not want our leaders
to be decimated in this city. There-
fore, if we cannot save this capital of
ours with 2-1/2 millions of population,
I think we can save ourselves.

We have certain rights, and, as the
American Constitution says, we have
the right to liberty, to life and to
pursuit of happiness, but unless there
ig life, we cannot exercise the two
other rights, of liberty and of pursuit
of happiness. Therefore, as I do not
want to take much of the time of the
House, I propose that the Speaker, as
the guardian of our rights, should pro-
rogue the House for ten days, and call
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earlier. This wil] at least save the
leaders of the people from being de-
cimated. What will people do without
their guides?

Shri Hari Vishnu Kamath: Madam
Chairman, in the eighteenth year after
independence, Delhi, the capital city
of India, presents a ghastly spectacle.
There is no food, food is short, and the
little food that is available is adult-
erated. You had the distinction of pre-
siding over the Joint Committee on ithe
Prevention of Food Adulteration Bill
and you very well recall how valiant-
ly you tried, and your colleagues in
the Committee, to deal with the mat-
ter, and it is coming up before the
House perhaps next week.

A tragedy of the same, if not greater,
magnitude overtook this unfortufnate,
this God-forsaken Capital of India
about eight years ago, a little more
than eight years ago,......

Shri J, B. Kripalani: Every year it
comes.

Shri Hari Vishnu Kamath:. .. . of this
magnitude, and has been recurring
with almost unfailing regularity ever
since.

In 1955, 1 well remamber, 1 do not
know where you were then, Madam
Chairman, but I well remember that
two distinguished visitors had come to
India from a far away country, the
Soviet Union,—Mr. Khrushchev and
Mr. Bulganin—and it was said, we read
in the papers, that soon after they re-
turned home to Moscow, Mr. Bulganin,
tovarish Bulganin, was hospitalised,
and rumours, reports went round here.
that perhaps he too had been infected
by jaundice which he might have
caught when he was in the country
during those unfortunate days. The
Health Minister who is now on the
Treasury Benches, was at that time a
Minister of Part “C” Delhi State, and
she shared joint responsibility with
her predecessor, not the immediate
predecessor but the one before that.
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hon. Member is wrong. 1 was the
Speaker at that time.
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Shri Hari Vishnu Kamath: You were
Minister once. At that time you were
Speaker perhaps, you were promoted

to be Speaker. I accept ycur amend-
ment.

Anyway, she was in Delhi State City,
ensconced in the exalted office of
Speaker of Delhi State Legislature,
and she was well conversant with
what happened at that time.

The matter was raised in Parliament,
Lok Sabha, and there was a debate
for two days. That is why I requested
you and the Deputy-Speaker that the
debate is of such vital importance, as
my hon. colleague just said, that it
cannot be disposed of, dealt with, in
this manner in a bare 2-1j2 hours. If
the Minister of Parliamentary Affairs,
who has just come into the House is
agreeable, I am sure the Government
will be justifying themselves to us and
and to the people outside if they have
a debate for 2-1|2 hours today and
another two hours on Monday.

Shri Maniyangadan (Kottayam):
After ten days, if the House is pro-
rogued,

Shri Hari Vishnu Kamath: We will
think about that later on.

At that time, in 1955, the Minister,
Rajkumari Amrit Kaur, made a very
brave promise that all these matters
were being attended to, and assuring
the House that everything would be
well in a very short while. And when
questions were asked as to who
was responsible and what action
was being taken against those
who were negligent, she went on to
indulge in the now familiar technique
of passing the buck. At that time, the
Chief Commissioner or the Chief
Minister of Delhi State was respon-
sible for the Joint Water and
Sewage Board. I pay a tribute to
the Government for one thing, that
even after the abolition of Part “c”
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Sewage Board, over which I do not
know who is the presiding deity to-
day, whether it is the Health Minis-
ter or somebody else, whoever it 1uay
be. is still, after eight years of that
epidemic, or endemic, I do not know
what to call it, the doctors may find
the correct term, that even today ihe
Water and Sewage Board is iiving up
to its name by supplying watcr and
sewage to the citizens of Delhi.

Here is a specimen of the water and
sewage which has been perhaps kept
on the Table by my hon. friend. If
you just open the cork and apply your
nostrils from a distance, not very
close, you will get the stench and the
stink, and you will be overcome by
nausea, and I hope there will not be
any further development after that.
(Laughter) .

This is not a matter for laughter.
One child has died. I heard from an-
other friend just now that many otker
children are il] in hospital, and the
doctors—private doctors as well as
doctors in some Government hospitals
—are finding it difficult to cope with
the rush of patients who are suffer-
ing from jaundice or infective hepa-
titis. It may be a precursor to jaun-
dice, like gastro-enteritis. It is hood-
winking on the part of the Govern-
ment to say that people do not die
of starvation, but gastro-enteiitis.
After all, starvation gives rise to some
ailment: there may be no death by
starvation but it may produce gastro-
enteritis or perhaps hepatitis and per-
haps typhoid or cholera or something
like that. When there is no food
or drink, I am tempted to say that
this will be a capital joke if not, from
the very facts, it is a capital disgrace.
It the Government have any sense of
shame or honour in them, the Minis-
ter responsible must quit, as Shri Lal
Bahadur Shastri did when the Ariya-
lur railway accident took place. (In-
terruption).

Shri MHarish Chandra Mathur
(Jalore): He became Prime Minister.
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Shri Hari Vishnu Kamath: This
would be a gesture, brought up as she
is in the noble ideals of Mahatina
Gandhi whom she served so well for
so many years. I am sure that the
people will appreciate that gestur=,
She may come back after some time,
after atonement, just as Shr; Lal
Bahadur Shastri came back, but ne
resigned after the Ariyalur railway
disaster in which about 100 people
died, and that gesture was appreciated
all over the country. I am sure that if
she does that, it will be doing a service
to the people.

I remember jn 1956—on the 12th
March, 1956—the demand was 1nade
for Rajkumari Amrit Kaur's resigna-
tion and when I made it, I am entitl-
ed to say that friends on the other
side at that time had the courage, the
guts, to support the demand that
Rajkumari Amrit Kaur should resign
at that time when there was the pre-
valence of jaundice or infective hepa-
titis. But unfortunately, she had not
the guts to resign. But ultimately,

what was the action taken? One of
the engineers, by name Shri R. S.
Mehta—he is related to somebody

high-up, and I would not mention the
relationship—when hundreds of peo-
ple died unattended to by jaundice,
was warned. We do not even know
whether he was warned just ver-
bally, orally or on paper. But I re-
member very well that afterwards ke
continued in the job. I do not know
whether he has retired. This will be
the state of affairs today!

The Minister then produced a yellow
book or document, a report on the
yellow peril, jaundice. I do not knovw
why it was yellow; perhaps because
it dealt with jaundice. But this time,
she has not given any report to the
House; I wish she had produced a re-
port and laid it on the Table of the
House, something for the House to go
into and then deliberate on this mat-
ter. Nothing has been done. This is
the way the Government is doing
things. They are thinking of atomic
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energy; they are thinking of Bakra-

Nangal, but here, they cannot supply

even clean, drinking water and not
even bathing water,—to the people
of Delhi.

I learnt today outside th~ liouse

that there are a number of my friends
who have developed some kind of
rash in the skin caused by bathing
water. (Laughter). It is not a matter
for laughter. The hon. Member may
get it tomorrow. (Interruption). It
is high time that the Government
looked up and did something.

Shri Harish Chandra Mathur: You
may castigate the Government but do
not curse us!

Shri Hari Vishnu Kamath: Before,
I clpse. I would only like to remind
this House that the Minister answered
a question the other day. When I put
it, the Law Minister objected to that
question at that time and—I do not
know—he raised a point of order.
There was no point of order. The
Speaker said it was rather unfair to
the Minister. When I put it, the
Minister was good enough to say that
this year—I reminded her of what had
happened in 1955 when she was
Speaker of the Delhi State Legisla-
tive Assembly—the conditions are
different; that it is a different situa-
tion. I asked, “better or worse.” One
of my hon. friends on that side, among
the Congress party colleagues, suid,
“worse”. I think it was Shri Jain.

Shri A. P. Jain (Tumkur): No, no.

Mr. Chairman: The hon. Member
does not remember,

Shri Hari Vishnu Kamath: I do not
remember who it was. But it sounded
like Shri Jain’s voice. I would not
find him guilty if he denies it.

An Hon. Member:
said it.

He might have

Shri A. P, Jain: Will you ask Shri
Kamath to withdraw the remark
which he has attributed to me and
which 1 never made?
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draw, but some other Congress party
friends must have said it. If he
pleads not guilty, I do not want to
convict him, (Interruption), The
Minister said that this is a differcnt
situation. I again asked for clarifica-
tion whether it is better or worse.
The Speaker said that she says that
it is better now, better than what it
was in 1955. Now, let her expldin tc
us in what way it is better, how this
matter has been handled and how
this epidemic has broken out in spite
of all that has happened in the last
five to eight years, how many crores
have been spent on all the projects.
Of all these scandals that have taken
place, this is one of the biggest scan-
dals since Independence, that clean
water is not available for drinking, or

bathing, and if this is the re-
cord of the Government, sh.e
should hang her head in sname if

there is any sense of shame left.

Before I close, I do want to say
this. I do demand with all the em-
phasis at my command, that this is
not a matter for an enquiry commit-
tee. This needs a fully-powered,
high-power, Parliamentary Commis-
sion, representing all parties, includ-
ing my friends in the Congress party
also and also the Opposition party
may be represented in the Commis-
sion. It is not a party matter. It is
a national issue, a vita] issue, which
concerns every man, woman and child
in this city and the country as a
whole. If this is the state of affairs
in the capital, I shudder to think
what is happening in the remote vil-
lages: perhaps the patwari and the
head constable are ruling the roost
there, anq are doing whatever they
like: whether they are getting water
or muck or dust or dirt, filth and
stinking excreta to drink—I do not
know what they are getting there. I
therefore demand that the House
gives approval to the proposal of
mine, of the appointment of a Parlia-
mentary Commission to go into this
matter and of convicting anyone who
is responsible anq bringing him to
book, and not repeat what was done-
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in 1956, when an engineer was mere-
ly verbally warned angd let off, while
hundreds died of the yellow peril; it
was yellow murder. On the other
hand, if the Parliament does not take
stern action on this matter, there
‘will be a repetition of that tragedy
of yellow murder on a larger scale
in the capital, and maybe elsewhere
in India also. Lest worse befall, I
demand prompt action to be taken
and the guilty offenders brought to
‘book without delay and awarded capi-
tal punishment if necessary.

Shri P. R. Patel (Patan): Mr.
‘Chairman, Sir, it is rather a very
painful thing not only for the people
.of Delhi but for all those people re-
siding on the banks of the Jumna. I
:am thinking of the villagers. because
in the city, so many intelligent per-
sons are there to cry out. and so
many newspapers are there to speak
out. What about the remote villages
‘where this polluted water flows from
Delhi? What is done for those peo-
ple? Today, in the morning, 1 was
sitting in my flat, and a doctor serv-
ing in the South Avenue Homoeopa-
‘thic dispensary came to me with a
sample bottle containing scorpion. It
contains a scorpion, andg he told me
that he got this specimen from a tap
in Old Delhi. (Interruption). It is
there. The people living in New
Delhi are cared for better, but the
people living in Old Delhi are the
least cared for. See the streets: it
looks as if one is aristocratic Delhi
ang the other is socialist Delhi. (In-
terruption). It is socialist because,
when there is socialism, there will be
poverty. So, the doctor gave me
that bottle. I told him that perhaps
1 may not get a chance to speak and
so I sent this bottle to my hon. friend
because he was to open the debate. I
thought perhaps T may mot get a
chance to speak. I ask one question.
Generally poor people on the streets
take water straightway from the tap.
1f scorpions or some germs and in-
sects come in the water tap, what
would be the condition of those peo-
ple? In the railway stations, so
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many passengers come and go. What
arrangement is made for boiled water
there? The municipal corporation 1s
playing with the health of not only
the people of Delhi, but also of peo-
ple visiting Delhi and I think it is a
great sin. I do wnot understand how
this thing is tolerated. 1 would re-
quest the Minister to be stern in the
matter. I know so many excuses will
be there, but what about the people
who die of the carelessness or
the excuse of the municipality?
Like my friend Mr. Kamath, I
would not call on the Minister
to resign, because resignation
does not mean anything. What
is requireq is proper remedy. So, I
would request her to take stern ac-
tion and do the needful.

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, I join the holy war for pro-
curing clean water for the capital of
India.

Shrimati Yashoda Reddy: Holy war
against unholy water,

Shri Bhagwat Jha Azad: 1 correct
myself on the advice of the hon. Lady
Member: I want to join the holy war
against the unholy water. It is a
shameful thing that in 17 years we
could not arrange for clean water for
the capita] of India. Since 1953 at
least for over a decade, every year
there has been this cry for clean
water. It hag taken the toll of many
lives in this capital. Where is all
that planning? Where are those ex-
perts of Government? For everything,
we rush to America and Russia for
experts. Why not rush for experts
for this also and solve this problem?
They also cannot solve this problem,
because Government does not take
it seriously. Go to any part of the
country. During my three months
foreign tour, I have made the ac-
quaintance of many foreign friends
and the other day 1 was sitting with
some of them., They were saying in
disgust that you cannot find any capi-
tal of any nation in the world where
such sort of problems arise that they
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cannot arrange for clean water and
there is no wheat to eat and no
power. Only one thing is left and
that is free air. Even there Govern-
ment themselves say that inhaling
the smoke emitted by the buses is
equal to inhaling 10 or 20 cigarettes.

The other day the Members of the
North Avenue assembled in the
M.Ps.” club and passed a resolution on
the inefficiency of the Delhi Munici-
pality. Why? Previously we were
asked to pay Rs. 8 or Rs. 10 accord-
ing to the flat as water charges. Now
they have been very good to us, and
have put on water meters. You will
be surprised to know that a Member
of this House, who is the only person
in the house and whose flat is mostly
locked, had to pay Rs. 50 for 68,000
gallons of water that he was supposed
to have consumed. When he com-
plained, the officers said that it was
perfectly al] right and he has been
properly charged. We have got half-
a-dozen Members of Parliament—
they are staying alone or with one
servant or possibly one more person—
and they have to pay Rs. 35 or Rs. 45
or Rs. 20 or Rs. 21 sometimes for one
month’s water.

Shrimati Yashoda Reddy:
supplving water.

Shri Bhagwat Jha Azad: The water
was not there, but the meter is so
good that it shows one person having
consumed 68,000 gallons of water in a
month and when he complained, the
officers said, it was perfectly al] right.

For not

In the last 10 years, in spite of this
matter being debated in Parliament
every ycar and strong language being
used, it does not cut ice with this
bureaucracy. This is the thing which
has failed our plans and our expecta-
tions. because our Government—I
mean the Ministers in charge—are
very soft to the administrators. The
guilty, the offender, never gets puni-
shment. He escapes. Committees
were set up, enquiries were made and
some results were there. But who
sits in the committees?
gentlemen who are the culprits for
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supplying unclean dirty water and
bringing epidemics to the capita] of
India sit in those committees. It is
a shame to us. They sit in judgement
and say, nobody is responsible. We
want to know who is responsible.
Therefore, I support Mr, Kamath's.
suggestion. Let there be g parliamen-
tary commission to find out who could
not supply clean water to the capital
of India. The Government hag failed
in the last ten years to supply cleaa
water. Why not the Minister come
forward and accept it? My voice is
very soft and they do not seem to
hear it. The only other thing left is
that there should be a commission
consisting of Members of Parliament
to go into this question. We have
discussed it in this House many times,
but it does not cut any ice. I do not
know whether even a parliamentary
commission will yield any result,
because the same experis would be
round us. advising us—] mean the
water experts and other experts.
They are really the villain of the
picce. A common man can understand
where it leaks and how it can be sel
right. But appointing a committee of
experts is the most convenient thing
to gloss over, to cover the culprits
and to cover the defects of mal-admi-
nistration,
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If not before 1953, at least in one
full decade, we could not plan for
supplying clean water to the capital;
I feel ashamed at it. Unclean water
is being drunk by the people still in
many villages in India. We are trying
in the fourth Plan to have at least
one well in each village for supply-
ing good drinking water. In my owa
district of Santhal Parganas, people
are bringing water from free-flowing
fountains whose water is sometlimes
clean and sometimes not clean. Leav-
ing that apart, even the capital of
this great country could not get clean
water for tt.» last 10 years. There-
fore. I support the demand that there
should be a parliamentary commission
to Jook into this question,

Why is it not possible for the Gov-
ernment to bring the offenders to book
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Ic nmot money being given to the Gov-
ernment? Is there not enough budget?
What is wrong? Therefore, I {feel
that it is a bad day for us that every
time we are called upon to discuss
this matter. We discuss it, but it does
not cut any ice anywhere. It is high
time that the Minister should accept
that she and her administration have
failed to do it. Now somebody else
should do the job. Let there be a
parliamentary commission {0 enquire
into the matter.

Shri Frank Anthony: Madam, on
this particular aspect of civic mal-
administration I at least find it gifs-
cult to know where to start or what
exactly to say. Some of the previous
hon. Members have referred to tnis
water pullution as if it is a matier
which occurs every now and then. 1
have had the misfortune to live in
Delhi for more than twenty years.
This question of pollution of drink-
ing water is not only a hardy annual,
it is a hardy perennial. In the sum-
mer—it happeneq last summer aond
the summer before that—the taps go
dry. And because of that many paits
of Delhi become breeding grounds of
disease and d:ath. Water, the little
water that we get in the summer, is
polluted. In the monsoons there is
adequacy of water, but the pollution
is all the greater, it is more deadly.

And may ] tell the Health Minister,
she probably belongs to the political
elite, they do not know what i hap-
pening in Delhi. But even in  the
monsoon, with ffood water around us,
I cannot get water. I have not been
able to get it for ten years on the
first loor—and I happen to have very
distinguished neighbours, the Hindu-
stan Times—for my office; not only
for washing, 1 cannot get it on the
first floor for flush purposes. And
that is the condition whether it is
summer or whether it is in the mon-
soon.

And when I phoned the Corpora-
tion authorities they say, “We have
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no electric power”. 1 said, “Why
don’t you supplement it with the
surplus of power which the Corpora-
tion has, the power to (alk endlessly
and aimlessly; why don’t you supple-
ment it with that?”

What I feel is this. To say that I
am angry would be an under-state-
ment of the year. In this recurrent
or continuing water pollution, it is
not only a disgrace, it is an indescrib-
able disgrace in the capital city, for
any country, and especially for
a country which purports to be civi-
lised and to have a civilised adminis-
tration and an ordered society; it is
an indescribable disgrace. 1 do not
know how many foreign missions we
have in this country, Madam. Some-
body tells me, ninety. But I know
that whatever other impressions they
may have about us, vis-a-vis this mat-
ter our administration, the Govern-
ment of India. is a laughing stock,
because it cannot supply drinking
water to the people of the capital.

But, Madam, for me 1t is not a
laughing matter: for people like myself
who unfortunately are permanently
doomed to live in this benighted
capital city it is anything but a laugh-
ing matter. Fortunately, Mr. Morarji
Desai has not had his complete way
and I am able instead of water to
drink other worth-while and non-
poisonous  elixir! (Interruption).
At least T believe the water they use
in the whisky is not polluted, Madam.
(An Hon. Member: Don't take too
much of it, better stop).

1 do not understand, I do not know
what the Health Minister is going to
do or attempt to say. I can only give
her this friendly advice, whatever she
does, not to emulate the example of a
woman predecessor of hers. She did
not lose her liver to hepatitis but
she lost, what was worse for her, her
political head.

Madam, Delhi today is vast death
trap, the capital city of I[ndia, with
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adulterated food, spurious and sub-
standard drugs, dead fish sold in the
market. And the fish die because cf
this polluted water, and then this so-
called ‘drinking water’ which carries
death, disease ang disablement. As
somebody has said—I think MTr.
Bhagwat{ Jha Azad said—I do not
believe there is any other capital city
anywhere in the world, not even in
the most backward country, where the
people are exposed to so much danger
and ill-health.

And the tragedy of it, the crime of
it, is this: the ill-health, the danger,
is entirely man-made. That is the
tragedy of living in Delhi.
(Ludhiana):

Shri Kapur Singh

‘Woman-made.

Shri Frank Anthony: Woman-
made. We see this—] have seen it
ever since I have been in Delhi—the
same sorry, sordid story, especially
on the part of the civic administra-
tion. I hope the Health Minister is
not going to follow in the footsteps
of the civic administration—promises,
excuses, statistical jugglery, absolute,
callous, complacency, increasing cri-
minal negligence and, as I said the
other day, endemic, incurable, corrup-
tion. These are all the attributes of
civic administration in Delhi today.

I think it was Mrs. Renu Chakra-
vartty who said that in 1959 some
plan was formulateq to meet this
water pollution. I read of it and 1
seem to remember that Rs. 2 crores
were earmarked in order to get on
top of this water pollution. But I do
not know if the two crores were used.
But of one thing I am certain: whe-
ther we put in two crores or we
put in one hundred and two crores
into the civic administration, this
capital city will continue to be be-
devilled not only with polluted water
but with a]l the other evils with
which we are afflicted in Delhi today.
As I said the other day about the
Delhi Corporation—I am not used to
being at a loss for words—but in or-
der to describe the Delhi civic admi-
nistration I am completely at a loss
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for words. Madam, as I said the
other day, the Delhi Corporation is
an uncleanable cess-pool of inefficien-
cy and corruption. You can pour in
two crores, you can pour in one
hundred and two crores, but it is
such a sink of maladministration that
it will literally go down the drain.
No corresponding benefit will accrue
to the citizens and the population of
Delhi.
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Ang the tragedy is this. It is nct
only a tragedy, it is a crime, the at-
titude of the officials. And I am
sorry to say that some of that atti-
tude seems to be rubbing off on the
Health Minister. Yes, people who
underline this pollution, who under-
line the widespread character of the
disease are being characterised by the
Health Minister as scare-mongers.
Some crooked officials will trot out
mutilated, fabricated, figures in ar-
der to show that last year the inci-
dence of gastro-enteritis was higher
than this year. I do not know whcre
they get their figures from. I won’t
send my dog to a municipal dispen-
sary or hospital; do you think that
the people of Delhi go to the muni-
cipal hospitals and dispensaries ic re-
port? They would rather die un-
attended to in their own homes, and
that is what is happening.

But from the Health Minister dewn-
wards they seem to think that these
recurrent man-made epidemics Imust
be taken by us for granted, that we
must accept them happily. Even the
Health Minister was talking about
papers scare-mongering in this mat-
ter. It is an utter shameful, defence-
less disgrace. And that is what I am
afraid it is. The Minister comes
brazenly, shamelessly to the defence of
a sub-human, uncivilized administra-
tion. That is what I cannot under-
stand. If the Minister can do this T
do not understand. Surely the Min-
ister must come here and express
concern, some regret, instead of this
brazen, shameless, shameful defence
of an uncivilized administration. No
Minister is worthy to sit in that seat
if he or she can do that.
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1 am speaking with some heat. I
am sorry that the Home Minister is
not here. The Home Minister the
other day is reported to have said
that adulterators should be shot. I
am hoping he wags not indulging in
political rhetoricc What does he
think of these adulterators of water?
What has been done? I want the
Health Minister not to come here and
apclogize about these people. I do
not know whether the Home Minister
would have shot them, but surely the
first thing that he should have done
was to have suspended the people
who were responsible for this poliu-
tion of water. Have you suspended
anybody? You could have suspended
them and charge-sheeted them for
dismissal. Nothing of that sort.
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I was going to say—I do not know,
somebody has suggested this—I feel
that if the Government has any re-
gard for the unfortumate citizens in
this country, the least you can do is
to get up and say, “yes, we will re-
commend to the Home Ministry that
we will supersede this cess-pool
which passes for a Corporation.”

The Minister of Irrigation and
Power (Dr. K L. Rao): Mr. Deputy-
Speaker, Sir, I just wanted to say a
few words on this subject, because I
had been to inspect these works on
the 10th of this month when I heard
that the Chairman of the Sewage Dis-
posal Board and the Delhi Corpora-
tion wanted me to go round and see
the works. 1 will set forth these facts
for your consideration, They will
show that the situation is not so al-
arming as what is being made out.

The position is like this. The Jumna
river normally carries chloride to the
extent of 8 to 12 parts per million
parts, and in times of flood it carries
two to three times that figure. But
this lasts only for a day or two. This
year it so happened, as I submitted
on another occasion, that the rainfall
was the heaviest in these areas of
Punjab and Delhi with the result that
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these waters have been more consis-
tent, flowing for more time, in the
same way tshan before, The river
used to come in and go back, This
year the river has been going on
flowing with a fairly good amount of
water for a larger number of days
with the result the chloride content
was not resuming back to the normal
condition and it was on the high side.

Added to that, there was another
unfortunate thing. On 4th Septem-
ber the Number 8 drain was cut by
the villagers of Punjab. That water
began to rush down and that got mix-
ed up with it, the water coming friom
dumping grounds. That pushed the
Najafgarh drain water—a little por-
tion of it and not all of it—into the
upstream intake where we pump sut
water into the water supply system.
1 should mention at this siage that
after 1955 when the barrage was con-

structed there has been no more
trouble with the Najafgarh drain.
The Najafgarh drain meets Jumna

river downstrcam and there 1s abso-
lutely no chance for this water to
come up. That is why Delhi was
entirely safe from its water being
contaminated from the Najafgarh
drain all these years. 1955 was the
vear in which the epidemic of jaundice
broke out and in 1958 the barrage was
constructed and after that there was
absolutely no chance for contamina-
tion. Therefore, Jumna is entirely
free from this.

This year what happened was, due
to the breach in No. 8 drain—it is
constructed about 4 or 5 miles up—
that water pushed the Najafgarh
drain water—practically a little »of
it—down the Jumna river. That was
very unfortunate, As soon as this
was noticed on the 10th, immediate
steps were taken and labour was em-
ployed to cut off the water from com-
ing in,

Shrimati Renu Chakravartty: Could
you tell us what was the quantity in
cusecs of water that the Najafgarh
drain could actually draw? What
was its capacity?
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Dr. K. L. Rao: It was done in con-
nection with the disposal of flood
waters of the Najafgarh areas. That
was why it was intended to be con-
structed to allow a flow of 3,000 cusecs.
At the moment it is flowing with
about 2,000 cusecs. Out of this actual
sewage is about 300 cusecs, That is
the most dangerous part. That is all
polluted water.

What I submit is this, that water
from No. 8 drain came in and pushed
the Najafgarh drain water upstream
the Jumna river and therefore there
has been some threat of contamina-
tion from that very small amount of
water after the 10th of this month.
As soon as this was seen, all precau-
tions were taken TUabour was em-
ployed day and night and the whole
of water from Najafgarh drain was
cut off from joining Jumna upstream.
Mcanwhile No. 8 drain was also
blocked up on the 18th of this month
and after that there has been very
little chance of any contamination to
occur.

All the fright has come because the
chloride content on 6th 3eptember
was 31 parts. It went up from a nor-
mal of 12 to 31 parts. Chlorides are
generally an indication of contamina-
tion by sewage. That is why the
Delhi authorities took all necessary
precautions, They said that the water
should be boiled before use, Tt s
quite correct,

My point is, chloride content by it-
self is not a frightening factor be-
cause chlorides of No. 8 drain are of
the order of 66 as waters come from
Punjab saline lands. In fact, in
London, about which th: hon. Mover
was mentioning, the chloride content
of water that is supplied there is of
the order of 30 to 40. River Thumes
contains those salts and it is polluted,
as we all know, by sewerage effluent—
of course the sewerage effluent there is
well trcated and it becomes harmless.
Thames which supplies nearly two-
third »f the water supply of London
is polluteq with sewerage effluent and
industrial waste. But still the water
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is not dangerous because the sewerage
effluent is treated well, That js one
important fact that we should remem-
ber. But my point is that there the
chloride content is high and, thcre-
fore, merely because the chloride con-
tent is high we need not necessarily
rush to any conclusion.

Added to that, therc is another fav-
ourable factor here. Generally, con-
tamination is associated with an extra
demand of oxygen, an extra count of
coli and a very large amount of
nitrites, All these things are absent
in this case, Those supplementary
tests, which go a long way, show com-
plete absence of undesirable elements.
That is a very good and favcurable
feature. I am not saying these things
just to support my hon. colleague, but
what T am trying to put before youis
that there is really not so much to be
frightened about. I do not mean that
we should be in any way less alert
about this or that we should not take
further steps. Delhi being the capital
city of g very great and proud coun-
try, we have to ensure that our water
supply must be as good as the water
supply in London city.

As my hon, friend, the mover has
said, in London—I happened to be
there for some years—if is likely that
one in every five is hurt by goingon
the road but not onc in five million
will be struck by typhoid. That is
the aim which we should have for our
country. After all, Delhi is not a
small city. It is the capital. It has
got a population equal to half the
population of London. If London has
got six million, we have nearly three
million in Delhi. Therefore, it is very
important that our water supply
should also be perfectly pure. Delhi's
water supply is quite good, but on
account of this year's occurrence
there has been excessive rainfall and
a number of breaches due to which
this particular contamination has oc-
curred, this problem has arisen. It
is a very unfortunate thing. I am
sure with the co-operation of the hon.
Minister of Health we will take steps
to see that these intake wells from
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ably altered. When the barrage, as
I said. was completed, we thought that
contamination from the Najafgarh
drain was coming from downstream.
But now we know that contamination
came from the upper region also.
Therefore, steps will be taken to see
that cven this source of contamina-
tion will be removed, by taking pre-
caulionary measures, by complete
treatment of the sewerage effluent that
join Jumna and establishing a good
testing laboratory, I think we can
attain the same purity of water as the
water suppliedq in any other western

<ity.

I again want to stress that really
there is not much to be very much
afraid of. As soon as the breach in
No. 8 drain was plugged, tne chloride
content came down. Today, 1 think.
it is about 15 parts in a million parts

Shri Hari Vishmu Kamath: It is
a grim warning to you.

Dr. K. L. Rao: In fact, it is a warn-
ing. It is a good lesson for us. Even
on the engineering side we have to
rectify certain features. I only want
to submit to the hon. House that there
is no necessity for us to get cxcited
about it and go about with the fcel-
ing that something very grievous hap-
pened. It is just an accident that has
occurred, an accident of a much harm-
less nature. It was not like 1955 when
the whole Najafgarh drain was com-
pletely sucked in. It is not like that
at all. But the little contamination
was taken notice of in proper time
and remedial measures have been
taken.
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Muddy water makes South Delhi
nervous,
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gwifs I #@1 F7r w@ ww fe
W9 T F T &1 oA w7 e,
afFm gz wFawd@ ¥ FEF arAd
a® fear 1 oF mRd 7 w7 oAr —

“‘We filter it and then boil it;
but God knows what infection is
containcd’, a worried -esident of
New Delhi South Extension said.”
anrt &1 mfefmos aifr w3 &
P ag Ay 13 famEr w1 oar 17
fagrar #1 fowr o fF @7 gt @
g o F;r gy SiEw g 1 W
aaY ofefeafy & @z & anmar g f&
g F1E W aEY G & emrd wefr
#EEAT a1 "EIRT ¥ @Y § @F ¥ NqET
AT qET H @ FA AT AT ...
(femiw)

ot vy Ame (wt) o wEAT
aT@ F) 04 @ A FEA wifew o

ot Fo Wo aAN : A 5T FEATE
fe QY ofdfeafa o 5§ sman F deges
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! l
FET A T F AT qT ARG L
(KeTeww)

IR AEET  AWET, AN )

Shrimati Savitri Nigam: On a
point of order, Sir. Is that the way?
I would like to know whether it is
parliamentary.

Shri S. M. Banerjee: There is
nothing unparliamentary.  There is
nothing wrong.

Shri Kapur Singh (Ludhiana): It
may not be unparliamentary; but it is
too drastic a solution.

Shri S. M. Banerjee: Sir, you do
not know Hindi.

Mr. Deputy-Speaker: It is better
to avoid such expressions.

Shri S. M. Bamerjee: Instead of
Jamuna water I can say
‘T T I H oT@ AT AT
s Tfeg 1

Mr. Deputy-Speaker: 1 cannot
allow such words. Saying that the
hon. Minister should get drowned in
water does not do any credit or pay
any compliment either to you or to
the House. The hon. Member should
avoid such expressions.

TF HEAAN @ ST HEY
weEar T AT @ o v T F
freer @ d

ot Ho Wlo ¥ : AW WHAW @
fe & ¥ I 9T F o ¥ TA & e
wer @ Afe & i wgem b o 72 o
& @ ITH I@ Tgg A TEY EEAET
IFT T Aifew ar

AT I FT AT Y a1 Wy
ot @qfaq T & aft o w4y
AT K AT QAT & G F THA &
AR U feesly & TET A aTAY AW

in Delhi

] T fad @ gEAT & frear aw
& W w7 & qEr faem W @Y
w1 faerm an fR g w=TE wEw
e i ot At @ 1w oy F A
27 fE smAy ¥ sy vw aw fear @
ag @A qTE FAT o TEY § 1 e
g6 a1 gy & 7 & oY iy g
¢ T2 a8 femr g ar g a1 S
T F I T FR

“No cpidemic in Delhi”, says
civic chief.

IR F R fE N I oww R
Tg ¥t fret wifefas 41 awg & 7€ v
2 o o zAfT F2d & wifE o
AU | o9 q% Tl 7 AR 9 a®
wfefas a1 a@ @ &1 IWF A=
feged, wafan "t dwduenrfs
N oA A AT g 1 ozHE A H
& gww frar @t

“Lok Sabha concerned at pol-
luted water supply. S. M. Ban-
erjee wanted to know whether
contaminated water had led to
increase in gastro-ent:ritis cases
and reported in the press.”

IGH FA® | omEr ?OAd

WMo gefre ame : yEfsd #1937

T2 @Y I § AR 39 Jw H qY A
¥ g7 7w = |

st ®o Wo wawt : & =mEAT §
f& oq =m0

WMo gaferr ATaT ¢ TERAW I A
¥ grn ?

it Ro Wo AN : FTAT al THATT
Ffagemard

ﬁo gaen awe o ey
R @y o Wi FT g Afod | e mfeat
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!
(1o gatar AmT]
%3 & foyg wex 7 fr R aY & Feawrry
WET Mg a3 w1 2 g fomy i
F St W FT M 2 &S

Shrimati Savitri Nigam
He is abusing.

(Banda):

Shri S, M. Banerjee: I do not
know whether she does not follow
Hindi. May I assure the hon. Min-
ister that had it been any other coun-
try, after this pollution of water year
after year the Minister would not
have shown her face in Parliament.
This is the only country where I am
really surprised to sec the patience of
the people and their power to tolerate
such nuisance. Should not the Gov-
ernment be ashamed of it? If I say
that they should be ashamed of it
they are so angry with me.

Mr. Deputy-Speaker: The hon.
Member should conclude now. A
large number of hon Members are
still waiting to spcak.

st qo Wo AN : A FWT A
N T N IR FaEfFoww
qifeaded Ffawm g @ 98 IR
Tifew | wfFw 393 ara-ag § gET@
g fdga wFm fF ey wwaaA
IH AT § qrE7 qATs feuEdz & g,
fam oz <=t we Y wF ) 7 @
@ §E92 IR fe¥ 919 o a9 e
Al

JuTETy wged, Tiaamie & dwg
# g TOF & gAWT " 7T Iy
WE 1 &7 1963 ¥ 4FT = aF forqy
qEET A A fer W E 7 a9 R oaw
wig & Afew gaeT F1ogwT 7 oar @y
o & F o T awEe ¥ faedt
WX Y &G F7 de a7 far wwt
fe o a7 Wt aer ® ad e ar
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@ qrY frrm W @Y Ry ot @Y
&1 faer 21X ey S fir et garew
wT Afed | wfag & sgn f& wly
WRIET G TR 3 FT A gEy §
¥ e qWET IO OE 1 A ag@
oS U9 N | TR 9§ S
T FAFRTT SHE A1 aEFT S |
A 9 a7 Fifay f5 & sfaow
e FGY | 39 FHmE FoamR
3w TR AR g W™ O¥
a7 7z daen femr W fE faed)
I fe Fd) *71 dfeew § we gg A
art @ A e o 0F ¥ geE A
fear s uYc gawra ferr Wrd,
dF = oA R o ST
g% fau we ' wmw
R & gugar § 5 8§
JET JqAAT

&t T AT (freet-FeaTT) ¢
I WA, WeAd 3@ T fawa §
fFaq 1955 ¥ a3 7g N9 9T @A
gEid\ IW AT AV ARAT AL L AWV
7€ o $X AEWE A I AT
qfiqT 2e\ & 9" "7 W WK 98
o7 qieY & w5 faedy et w1 faar
faar ot a1 | AfFw 9 oAH WA
qrzr faw gar £ f& gy sarer wman
AR ATEIG ATAT I TR AT ALY
g7 fog T ¥ qgAT T 1955 A
wrar a1 FfEq ST T F 9w A
FIT Y IF ATHAT ATH FT qET grav
gar &7 oftdn @wq ¥ qrg @1 M@
AT IF A a8 73T qFT ST FT
faeelt areli & foemar war

Hfaeit g 9@ fr 7z faeely
faur &ar F w<< Tareey wiaelt ff
IAH U qrEe qiT ® A0 9y WK
HIFT AN AGAT F 9T wgr o a@h
qreet ¥ ¥ w7 fww  qEw I@w puv
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ol fF e WET AT WX T Hew
w2 AR sHaT § WR Ag &9 Sl
& @Wg F1 gUT F @ § AR Jg
aF R q7 ¢ UF, WA FARAH A
wAwe o fear ar W) ag w3 fF gw
wq T aa ¥ g feam st Afew
Iq @9 &1 I GHY T AFT AT TF
TE g™ AAT § WK qETH WEK A
el ag aTeel § A AHFT T F
& ST g

™ I gme ag g fr arfar
st g% AR 37 e 8 fowd 49
JrET &7 g4, T AT A IR G
T T $9 F7aX 8 § ATHT I fa@m
gy 7 afew SR §7 AT 8 M
feect ®1 aTFz # Fre faar R G
1 S G 9T 97 9g qIEAT &7 A
fmr gST a1 fawd arw a9 9,
wife faectl wgTEr T § 5w sl
T AT &, g AT T I qiEr &
o 0 "W} ag gt frad quw A,
qA YA G A1 AF A dAr F
fi man WX IR faest arfet Y
faarar Tam

et @ & ag FgAT R §
@A dmE | @
FAAET & qrE § W TEA FwAge F
q & | IWEAYT 7T Y EF § ag qR
=% qE ¥ wH ¢ fr ag &% a0
ygrmafiswareg ) fmaw &
wWigdar § @1 § | e § qeEy
¥ & 2 g wmaT § AR @R T FT
{7 IR &1 AR EF W ag
goa ¢ fr agh o weied a gt @,
afeq few A a @ § soRww
IR AT 64T G T Wr 1 g 0
feafy ag & f5 s faeew & g
T o A AT R, Tg AT A
w3 A § 3 fear Smar g0 & Ao
¥ UF 9T GG A eI AAT AT Y

Contaminated ASVINA 2, 1886 (SAKA)

Water Supply
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qg T fF A § N qr A g, SR
=g T A &, Afew 3t w9t ag qiy
IYAT & AMEF AT §, I qwG 2
wAr g | I & g fasme gw
& A9ENF ag waEqT gy W § i ag
sgaacy f @ { | frT ad e
qreY AT ® F9T 9T @

17 hrs,

T graeg § § §9 AT 27 T1gar
g A & srean g fF 5t agiEar g
TTE A T FT IART FRifaT +@
T Fiforw F

3530

TMATEA R 2o Fo THo T Y
9T AT gl § i 97 ¥ ag A
FT 9T 94T €, I § Ig T faw oo
T E | W T A w7 ofew
1955 & A% 7 7% fFar oy gy
a7 fewagds w7 awat § oo
AR HET § @ TFR AT Aq0F gAY
T faet it

W AATE A F qF  FT
fea wrar g, Y ag wwe e A g
afea ag a6 4 feam o ) 9 o
T & waw 5 W@ wfew foay
Wt s for M, § a9 I aifaa
ge & | oeR foolt s & 9w oWy
orT A Bfew M, fFT I w7}
fe g7 7l @K 9 1 9% A W@
¥g% GATS F) g F9 far W) W
TP o AM AR A s s &
T A A Ifge w A i F
oz o o Tgo Fo A, M f
WITT §IFTL 1 AGHAT , Tg F19 €
fear | 9w 7 WY "o T 9fg A
fr g ag w17 afi & wwar &, gAd faw
qHd AR | T v, e 39
®H 7 F g0 AT A g fraaaw
ATHIE ATAT ATH T ZRIT 9 IqHT 727
QUY AT F ST AL, G aw faeefr
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i
= 73w warE]
F A gfaa G 1 gafag aa ¥
Tl I a8 § fF a9 A #®
FedT & Y A frar 9

q7 @aw & v fos fear 3
§ IoET § oY F FL W a0 9 qEY
NI wrz F feeniIq F71 Faaw A1)
¥ ST AT STy o

IR F1 g91 WY oF fawme w9
g ey gm g 1 3z wfafau
wYREA ¥ 9 F1 I AIC AL A
¢ & fadza Fom W g R gt
Wi # ¥ F97 g €, A w3 A,
AT wwr fer wmar g #x
g1 § f5 agda 1, 3g =iz, g AT
T9Y FT AT & | N aF 97 /97 AL
AT AT, T AT Ag gARAIH
feafa faeelt # qwmz ot @M o

Foamr s g fr N gaa § 3
fer & s ®v watfeag fer s
w1z @At 7 fRar wam, A & faegrEs
wZATg fFagarrgram QI

ft e (fga) @ STTerw wEY-
%g, 99 A9 ¥ 9@ A qIT F CF
T=, foaaT 17 T AR} T TR
AW A a9g ¥ A W A
gt o T It 1 Ay faem @ 1 F 9w
¥ qZY T A Mo TWAT AL Y
@ a9 ¥ faC gaarg 2 § 5 9=
1§ T I IF AW F TF AT F
A F4TE | g HOT I7% q@L ATH FT
o e &, forad fag <to T AT
Wifgr & g@em AT # AR
fiFaT | FMo AT, Mo 3TATA, ALY T
W shg e A I aF ag QR
¥ 37 g7 71 g9 ¥ gHAR G |

Mg w
frt ¥ AT &, Forrd X & €9 T

SEPTEMBER 24, 1964 Water Supply 3632

in Delhi

famifon @ & o fom & Tt § agt
WA At g 1 @ g & fF =
T AT T TF HIH FY A T4 |
afer 7 @R w1 oFm &em, AR
TR H F T g A @ G, o
F g q1E = A O w7
FF EF T W AT 7 wRw A
I FFN FT wiasg 747 e ?

WAHFF IR AT & & I
FEAT ARA E | IAF AR F qg FG
ot fr sawr Qfwar &, afeT sow &
IEHT AT FB W & 971 | IW FT I&_A
THEX 2 | IqH! I9 T dF Ag) (A
fea mar, 5= A% fF ag ST 7% qren
TE AT | 3§ gfeqed F gaE a9
afl o, aa a7 g, A a9 g
oqTE | g T FT A1F AT ast =TS |

¥ ag o @ faq Fg e §
for < Twr ¥ fawi @ faw 79 & 1| WX
faamt ¥ s 7 faellt ©F wRHT FY
ety @ oY, a1 ag wegE F<@ §
fr 3o ag7 asT W R g afew
frgeama ® TEY aTa G | THET FIOT
1 & % 7gi W™ 3@ R W S §
WAT AR AT FI AT T

wq ¥ gy Y 96 WA § 1 A9
2§ o g 9T I T T HHE ATAT G |
w1 ? 9T G4y T FIOT 4g & fF
fergeam & fowelt Y 77 7€ § | q@t
T fgl T 9t 8, AfeT 39
%Y 97 7E Y § 1 K I=9t gy oy
@ aefar dF T @ @
Y ¢ 1 BT IACH AN TR
FaR 9T ATAT oy omd § 9g FEAT R
fF ag 4t § Wi ag wg e g
At ¢ 1 oW T 2w ¥ e A
faeT T 17 —udT & g Y Fararar
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& AW gar &, aF gEfwA F ;o
Y T AT &, qE q@T AqGY |

qg OF A ¥ qq Agy &, Ied
Qe AT I@ 1 @ FT IR ag & &
TR AT AT A F 9 F AT @ E
ZafAq ITFT O wod F fae S g,
fag®y aog § OF F @ & aeat
AR E )

TF qATET A Fig AT A
F e & | AT QT qrg FT T & |
@ A FA1 F0¥ gt g, AfFT 93 dwe
AT A AN dmd ag 2 e
g F FA-FLGTAT FT TET T KT
aeeiy afeqt & AT A ) T
®1E T A TIY FAT A0FT

I JF FZ STIEAT AT HT F1€T §
T dqr ®1¢ g9 g, s {5 fyease
axfer 1 gAfew 3gaw, a7 % a3
AT A S & AHKAT & | AIF o
AT F@ 7 A9 §, q¥ 98 FaO
AT T 7T 2, FEIAT FT A9 § HIT
FEiwa ara #3q 5 gAfra &
Q9 2 1 9y F1E 1T 7T 98 ardr
oifgc oF qF AT WT A7 FAEN
T F1E FF-ARE T AT AH 8, I
7g OF fed 7 Fcol § | FER | AH
[ TF et a7 17 § W FER FfaA
¢ 99 T el A, FifF a9
TR, ATIATEr T FH-HFAT FY fqar
REATGER I ARG @I §
WE—aAT A T I A AR,
HfFT W gw 98 WA WY /97 d—, A
E W §%e fae awar g )

T AgAqs A ag & e o2 WX
@ T § e A8 A .feg,
Ffew 0 N far R g™ P
=1fge | feged § @@y a@ Tl
ag § f5 #09 %1 @ dar § W

ASVINA 2, 1886 (SAKA)

Water Supply
in Delhi

qFrmT AR g F yarfaw Iwwr
fard F qfas afi | wR I
fergea & se, 99 AR @ 97 A9
qg A9 g% AT TAT FT qF F wR T
oF W 709 #F sl A F=4w /%, A
ITH G q9T @ A aF, A 5w
AW FT TG FATT A | AfeT ag T
SR, FIEfF IR 8TF AT I AT AW
QT 19 &7 d fF=9 i a8 )
OIS I A9 @ E a8 T2 AN A
ar £ 1 faedlt % ang ord, a8 3}
feeeft &1 oY @E goT a7 W 3R
qE@ § | AWA IET B SF FA AT
Ffrw F, ag M gea T g | afea §
FENARATE 5 7 ag ANFAT |
Fad # A—-faelt ¥ 9 @R F
AFT AT T AN AR fFA gAY FA
g F7 AT A A AAS 17 frwr o
g aAt AT FIagnIfE a0
q313T, gAY TIARZT AY TR0 77T AT
§ Na@gram§ Mg=aad 1
TAT FAqT &, IAFT WY eqry @ 1 &
Tlo AT A1FT & @rqg ¢ T Fgam
argar § fF ag wigy sr w7 F47 §
IAHY 9ar1 & f& vkt S A wAAY
§ @ FW & | gATA qrar AgEar
W w7t T @rg @ard @Ar Tifga
qrar g AT F, AT AR,
a¥ gq A1 FT QT S TGAT AEY |
# @ ady g fF W ITET IH A
qasag A& & 9 @Wr g, AT IAW
faega WY sam Af @ AT @r g

3634

Shri P. Venkatasubbaiah: Sir, in
Delhi 2} millions of people are under
the shadow of death. When we heard
the tragic story of 30 school-going
children having died of foodpoisoning
the entire House expressed deep con-
cern and we conveyed our sympathy.
Here under the very nose of the Cen-
tral Government, the entire water that
is supplied t» the Delhi nopulation is
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[Shri P. Venkatasubbaiah]}

contaminated. Really it is most re-
gretable and we have to hang our
heads in shame for not being able to
supply clean water to the people of
the capital of India.

I was listening carefully to the
speech.s of Mr, Kamath and other
friends. My mind goes back to 1959
when the present Heaith Minister was
speaking in the debate regarding the
de pening of the Najafgarh Nallah
which is considered to be the source
of evil for all this polluted water. She
spoke with vehemence and said that
unless the Najafgarh nallah is cd.siit-
ed, coniamination will continue to be
there. The news that water is con-
taminated is being told to the citizens
of Delhi only after a wetk and by
that time every individual in the city
has swallowed the poison that has

entered into the water. After four
days the announcemcnt comes and
the people are asked to boil the

the water. This shows the callous-
ness and negligence of the De'hi Cor-
poration officcrs, Small children go-
ing to school are asked to carry a
bottle of boiled water. When I see
my children going to school with
boiled water, till they return
from the school, I remain in the mor-
tal fear that they might have drunk
cold water in the school and get this
disease, We are living in the grip of
psychology of fear of death. Unless
we take steps to supply clean water
to the city, we would not be worthy
of b-ing the administrators of this
country.

We are told that the dump of
garbage was kept for years together
and the flood water has flown over the
garbage and entered the Wazirabad
pumping station. That is also a con-
tributing factor for contaminating th2
water. 1 want the Minister to tell us
categorically whether the Corporation
has helped them to remove this gar-
bage or whether in spite of th> in-
structions and warnings given by the
Ministry. it is being allowed to be
there. The Najafgarh nallah whichis
downstream the Wazirabad pumping
station has become a huge lake and
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this flood water that has flown over
the garbage has joined it and entered
it,

1 very well appreciate our Irriga-
tion and Power Minister who has
ably explained the real reasons, He
also told us that there is not so much
of contamination, as we fear. But
every day w. see in the papers that
the Corporation authorities ask the
people to boil the water before drink-
ing. I would like to know how poor
pcople can afford to bail the water
and drink. Are thoy to be allowed
to remain in that mortal fear for all
time to come and the Government
does not raise its finger and see that
things are rcctified? 1 anly wish to
impress upon the Health Minister t?
see that it is done very 2xpeditious-
ly and on an emergency basis and to
see that the population of D.lhi does
not suffer for want of pure water and
that it does not bring shame to India.

ft gF1 W E@EAwm . gUTSAw
e, foeelt & = o & ar
i FTr ATl ¥ e faare e Ry
o B AAAT weEl 7w
T WEIEAT Y FE FET g1 SR
=it wgEar ¥ wfq 35 wFF W W
w2 & ) A= AR A IR ¥
T o Y gy, Sfe & svger ey
£ 5 W gw e @ A mFT o
& a1 qg wEw 3% TEC ¥ T

st groliar W W (orey T
®WHIT): Tg T I &, 97 Dy T AY
¢ 9 EF  AEW |

ft geN w77 woETT : FW o avey
T A g W i vy d
t s wrew sgaear A% gwTT ¥ w=dr
@I

oo fEesl F weAT S A q0Ar
AT FUT 3, TGO AW IO qF A

o gy
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oot & T2 A & WX FEL R AT
N nEwim g, AWM AR AT FT R
W gET . IHF FTC AT FHT R
W@ TR QT F F1 S A G
g, Jad feeeht & fray Y s A
fagrase § @ oo § W faegw
e § 1 faeelT #Y 28 @T@ AT wIETEY
¥ ¥ 25 @ 70 AT E | TAF A7
o ®1 A a9 @OF gET E, I ¥
R 9y € 1 A & S TR @
OqT g0 W9 g9 & AT AdY
@ % § | faocdy TowET g9
T OF TFT qE@TU AW § A ag
q W R W § 9 faRwi ¥ s
QI 9=TE TARX AW FT HAEREA
ar 2 1 A AW fEE T H
i FT gy fawar &, ag WY A W )
BT AT T AT FI AMT HT ARG
z& § 1 qfF Gl ot § g A
fawiy S A aqT AWy Wi S
¥ WY frre gw oY W e @ €
uT g F feee & Wik T fRar
A GRS 9 A & Ara o
o7 “feeett S=N” wTSr oA & a1y
} Wi goe & gy A Wi AT fRaT @
“feeety Ien” | gt A& S oAeE)
¥ ¢, IEH QY TSI § T @ WY
qora ¥ W a mrn § feeet H wlR T
qrt X ¥ TewEY aT &Y | wiy G
f& feeel & g@ g @ Q¥ §
W gEurew W Y E1 Wk @
fet WY @@ ¥ g I W
af @Y § | A AR G Wy
Y & o Waed ¥ @Y § AR SR
gyt oY oY AT T A FY e
T A T ar T AW § | @Qr
% faenfaal 1 vy 3, 9 g ST
gt & fo ot gara FF a1 o, § wed
|Y aIEed § T Jure ¥ X iy §
o foe dTeew ¥ 7 @A A Sy 8,

Water Supply
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HH WY 7T & | A FTEd B U
o Y et @ ag oo oF wd §
famaY & 1 1 wgE & 1 &, gmewr 5=t
# adt Fo =Ear g afew faey
Ffeq ofefeufy sow & € F, @R
oY G | BT F59 o 1w ¥
o & Rt qg fiT w1 gz o d
qr I T 47 fam W e @ §
TEAT q¥T &

& qwmar § fr fooe & g9 19
#1 afefeafa w1 seow g for waTe
W SN gE £ A a9 gUiw Fr A
g, afed Weva Ao FT WY AW g0
qEA F1 qEE 39 WIS AAT
wifgd | SET aF gieed FT Y g,
IR AE A mwA e ©
arfed | gieew § Y et Gt A R,
FT & I A Gl GA E, TF A
¥E FL & Sy A g A g
TR O @Y @ fawar §, ag g
faemr wfed | &% g @@l 9T
FeTE ), XEHT WITH] [IAT FEY
wifg, gl TC ST T AN Ay
T &, SEF FTI WY FTR! wEF A
N A E TN EF wFR { Qo
T F@& g6 FWifam Far <fwy
aife feeely ATl #) =8 T i N
faar &% 1| W g ogE g Ay
IR Y GER WEWE §, § AR W
w w@ T1fgd

9 UTET ¥ ¥} qR T8 TFR A
wTEEAT ¥ fog <@ § arfe ag wwt
wafaEl € guR & | Tg AT I
| W g A9 W FOE N e
@ @ e wy g fE oww e
e F) BT ¥ | MG TN A q1C
agt guT @1 § | aga & sfw @
a1 w F R Ay (o A ot Ty
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[ PR FFd)
¥ wwar § FHATAT AT &
& awdr §, 72 qafustfaat a T §
& avfr & 1 feT 8 YR #9941 5|
far & wr @ f ST q) S aE
wefaar @A & At @9, 39 F1 qHA
wE, g I T fa"aw F AR
fra 3 & a1 IO oy 9t I
&, ST TS § AL

st st fem o STTenw
waeg, @ a1 & fodfs $ wwy,
HARGTE gre o T F3d § afea
99 39§39 § 0§ TR famm @
faame 771 & ford gu A g &
39 g @ feaz 7 fow s &1

@ seaTT fvar, fog oFR AEE

I & fay o aw & o i
¥ o @3 gu & 39 1 36 aedrn
¥ fogr srar anfey av 1 99 9T IEr
i & fa=r feam s asm ar
R fAR %A F I W guET ¥
AT FT A FET AT JHAT 9T | TG
wuer faad T & 99 F1 3@ gu
waT gn afk wwEE aeei A W
T o wfaw S fer g fr fea
wFR g@ faoelt A7 25 9@ AT F,
@ & A ¥ for waw =fEw
N & g o F feewET s
w1 3 A fa0d g9 ¥ Wt W
7z amfag sfue § fr ag 9@
Fr9 A e W), A gew A
ot g T 8, FO A oY g FA
¢ R g e 7 § 6 ot e,
a1 & R o & aaed @ a1 W
& ¥ T g, Iq B TAN G |
R ¥ § f R wwr A A w
ST FRAT T ag WTET A @ A
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|IET FY WA F I9HT 4 T A
W §3F A WEAAT F IuqET € |
w87 graT fF g7 O ™ A ¥ AR
IR W 5 v wuafie # e
91y N 3@ F o fordme § A fow
H A T A | 7o gan fv ogw
GIVER-CEE LA it ol e
I MY I AT H1 T9H, W
g gEa w5 A7 g wfeww
TFqEE AT AEE ¥ 39 An §t 1
qFY IA FT A O I, T qWG
5 7 71 g kg | 3w A
=g 8 ¢ fF oy Iare FT 1 arn
IHGT T FEAT &1 g T 20
sfawa & wfus 73 § | & cwe w6t
St & wR FEAT 5§ 39 80 wfawa
FEIH AT &F, TG FATT F JI A
faame X | AT T Hat ey
afsrr Trere § | a5 Fr5 oAy Ay,
g qrifery oo @, mow dfewd
wFgEE #r Aeg ¥ fAEe AR 9w
97 qF 99 aF fF e faegd q@ A
a1 &4, 39 80 sfawa swar F 9w
aam fearadg ¥ faafa s@d |

HAANG o Fo THo WX M I
& X a% o ¥ g | I v 5
o e @ & amfr g fw
o ) T, AfF w o &
TRIEE X, A FawT ¥ qwed
§, afsr 9 F TFISH 7, 3o fafedy
& Iy X 3T AR T AT IeT
TN F Frcr ot ¥ Ffww @
WAl § 9 5 A TAeR &
T A & Q@ A 9 a fv 9w
A @ fefaferm a0 w7 a gfew
qT @ %X, fafeed N« w3,
Y FfqAma ¥ ATaT 90 FHAT § AT
g 1 78 ¥ IT & ST =g
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7 it arfa fara]

W ¥ wigfom § I) 9w g
[T A § | OF aa v & ag g
wiEg g 5 T @i F fefafe
¥ w9 FY g foour ST fgy 1 g A
WRA {9F qUIT FT 6T § AT T
o Togo o FAT FE ARTATTIMA
T AFAT E WFE ™ A T9 ]|
AT A T § 1§ I8 wERE
NI § w@eey w7y S § AW AW
Mo Fo THo Ta ¥ fF Tz ag &
TR, T a9 T & A=< e A
foer a0 &, =2 fagwt O AiEY
|, I fergemm & ard wwasr St
@S 77 F Ig Ffow FX 5 aowwg
e 31 e FY gan & fay fefafer
FT & greq w7 feam om0

o0 gaa § ag AR g
&1 f §3 ot ey, fF 919 aF aA &
wfmus 7 99 T aF foaa W
qfeqs S &, foraet st e ofa &,
& gwect § f5 219 W ofar §,
gk W A Hfafaea Fatar 7
I FTERAA F FAAIET FTGGEN
W & f5 o o wreEr, S o e
WRT &gl ¥ qe AT 9T F IET A
W, 39 & qFY H 7 1% T FE wwfy
o, S fF efogn o@RRE 2, AR
& O HEEr § wiqarEd: 99 I
q@ | gt gu ufefaw ¥ fooelt arent
€ T FHA |

¥ faeger 97 AW ¥ IAES ARG
woft fogt e o e waTeer el
famm i At Qv &
Iq A ¥ W TAEE A F g

§ fr wrie e Aol @ aRET )
rfircgEs faa) X AR 99 ¥ I
R I §wE @ A arfearg
wi & aw Wk, S§ &R w0

Contaminated ASVINA 2, 1886 (SAKA)

Water Supply
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W & FE gD I A FT ATH
¥ A, W F WA TE T W qw Al
Y FeATA FAT AIRAT & AV T [ A
N AA F | AR TR T 9 T €W ALY
FaEdt @ Wt § 37 ¥ w1y &0 5
T I ¥ o) T AHET F gAAE )
R g @ & far fadwi & weg A
q3, AT T T TR F A=< W
HAET F T AR
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Shrimati Yashoda Reddy; Mr.
Deputy-Speaker, Sir, I rise here with
a heavy heart to express my deep
feeling of sorrow at the way the
Government of India has handled this
affair year after year. I entirely
agree with Shrimati Savitri Nigam
that this is not the place just to
accuse the Government. This is not
a matter for politics or for the Con-
gress alone; this is a matter of which
every individua] citizen of Delhi and
of whole of India should be ashamed.
The capital city is being neglected so
badly. I say this with full sense of
responsibility because for the last
nine years, whether there was water
or no water, there has been pollution.
If it was summer, because of Iless
water in the river there was pollu-
tion; if there was too much of water,
because of some contamination we
were having an epidemic. Not to be
able to give water to the citizens of
Delhi which is the capital city, which
is the seat of the whole Government
and the nation, and where hundreds
of people of different embassies stay,
when your own people are dying—I .
am not saying “dying” in the literal
sense of the word—but when you
have an epidemic, I feel that this is
bad.

Then, I would like to say a word
about Shri K. L. Rao. It was chivalry
on his part to come to the rescue of
the Health Minister, but chivalry
apart, he did confess that there was
no contamination after 1959. I h}xm-
bly submit that there was contamina-
tion, pollution and water-borne
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|
[Shrimati Yashoda Reddy]

diseases in some form or another
which they cannot deny. Last year
or year before last there was conta-
mina.ion and there were water-borne
diseases. There is evidence of it too.

3643

Then, for him to say that contami-
nation this year come from the top
and not from below, I think, for an
intelligent man like Dr. K. L. Rao to
give that sort of an explanation, I am
extremely sorry.

Then, the Delhi Corporation said,
“Boil the water”. But what about
the schools? When the school autho-
rities a:k for fuel and some vessels to
boil water for innocent children what
is their response? What about the
hospitals for which our Minister is
directly responsible? For 100 patients
one bucket of boiled water is given
from the canteens.

o arf : FeET A § 5|
F fagd
Shrimati Yashoda Reddy: I wish
the Opposition people would appre-
ciate that we are honest people. At
least, we want to ask our Government
about these things and do not just
shout. We know our responsibility
better and do not just shout at ran-
dom all the time.

An Hon. Member: They are only
encouraging you.

Shrimati Yashoda Reddy: I do not
depend on their encouragement. I
am speaking on my own merit and
not on their encouragement. For 100
patients only one bucket of water was
given. In many schools water was
not supplied by the authorities. The
Delhi Corporation people would not
give them either money or supply
coal etc. What about the restaurants?
The Delhi Development Commissioner
visited the restaurants and saw flies,
dirt, insanitary conditions and God
Knows what not. Hundreds of times
they have investigated; still, this sort
of thing goes on in the capital city.
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Shri Inder J. Malhotra: That too in
Connaught Place restaurants!

Shrimati Yashoda Reddy: And of
international repute. I would only
like to say this. Are we just coming
to the stage when we shall have to
import water under PL 480 or from
Russia? I just sometimes feel that.
There is no rice; there is no water
also. As Shri Frank Anthony said,
some of the embassy people drink
whisky. Of course, we cannot do
that. Sometimes I feel whether we
are going to solve the population
problem by such things, by having
epidemics and by wiping out the
population. I have all the sympathy
for the Minister personally but as a
Minister 1 am not going to excuse her
and the Government. This is a matter
which the Government must solve
once and for all. Never again are we
going to excuse them if this kind of
thing happens again. Once and for
all they must solve it, and selve it in
any manner they choose.

o | AT : A, K gy
T & AT GEE ¥ AT gA
& ax ¥ T2 78 FaAv A g e @
o ¥ aifem) w W W A 3w
¥ | e feet & @R A et o o
a1 a2 fe &1 THE g & A T
w ogE gar § W ogw ey § fE
et #Y aelts T &Y )

qiFT & O AR 9 FTO &
N g@d dmfat @ o F afedi &
agt A I F O AN @ E
fmfal A dwwm F fag faee
Aga &) gt § Saet faa o Ta ew
w3 @ § ¥ 39 ¥ aga 3O awerar WY
W g€ & | A 9 9W A wEeear
ot g€ & | Su wEwAar & fag gw A
g 1A m TR R A ¥ oW
T T oo A o S
fFfasefem@a at or ar
R T § | S wfuF § A
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I

Wl W, N 9§ &5, mfaar @
¥ aRY § W N TiT Tue gt and
7z Wt FC g5 &, e afcfeafa da<
T gqor § @ @ ar faar Y T
¥

Tz a9 & fF T2 qrT 7 FL A
ARt 1 gar §, 5% ael § g 8,
T qret £ FA F FTOT gAT , T
qr H F1E QWA AR F FIOTGAT R |
& a9 @ wgaT At § 5 x@ AW
1 AT & 19 /AT, T 1955 FT &
TrEaT 7 Y T AT, & g wag fed
Y e Iare F for o A w1 sy
Tf @ frm A W ST fFa F &
UF Thz ¥ 9 fraw qraraT faar
# faggm ®ea1 =meq g fr defoaw
qIATRZE qFA FAIET HAL AT A EH
TLUF & qAT 7 faar<d 4 | M Tew o
TTo qro Fi THATE FAZT &1 9T T FEAT
& fr e aq M o faferT Theges
FHICT QAT & I & S AT =
g2 AT T qAT § T3 AT A qT4Y
qfre g omar 3, fgmersfew & W
qefea sr oA &1 gw agA fRT A
g7 qF q¢ fefeas & sART F0A
TEFT AN AT FNIG E | WA
FE TR aR AT 4 U R @
T F OF T =973 AR WT w7 Al
7o @ A qifed S R w0 Q@I
F1 9@ Fg a%7 I fF g qan §r
@ |TT ¥ qT IR & g i wRr
T X Y & T ¥ S ey s &
faq 31 91 a A9 ART F AW
¥ F2r a1 | a dar A & el
g 31 B% ar 1 AfFw agi ag
wear 6 ga 731 T8 awa, $€ v
§ 5 g7 o T FT qHA

T WAAlD dqE| OEeQ X

e 30

o gafran A/ : ¥ N TR
W g geEl Y A ¥ 9
wTF R & | wEEA 7 wfww A
qIE T 8, IR F0 A g, WA
& & | 72 T 3w 1 IR W T8
wTF T o2 fear gvm 1 AfF arife-
s dzg 7 Eag ¥ fdga s A
wifaw FT WY § | ¥ AT Wi Fo
UFo A A WY FTW FLA |

@t Jto o wifaet (HT‘T() :
Tz St AT AT AT W q qA-
o 3fer ¥ drfar af § ?

o griray amx : ¥ frggy w1 g
fF S # den @) W R A @&
g A T § AR T I
q1R BAR 9T &Y &F TrgAT Y 5| #Y
STAN FE TZ I FY AT F AfHT A
fer feet & IR gT ARt & 1 @ T
¢ 5 37 & g9 WY ewry wewaEl §
T o | ¥ g2 wew & FIA ARA
g f5 97 F AT Twra & fag @t gArt
TEIATEl § ATH JI 9T §6 F99 qGY
fear mar @, o ¥ fog &t 0
WA g1 & | AT ST gHT I
E S BX A9 g9, @@l @ o
@ & 9 W 9@ 39 F 7 qgA 61}
a7 @ F frre W § o A
Gerefed AR foefesr & 1 foR
R I § | 37F JAHT AES T
o faaeT & weWl &, Sa@f® g
faiem iR e i g, a9
ga fae w7 § 1 w1961
¥ 145 FW a1 et Gerfe g€ AR
T @ Y gk, W, 1962 { 140
39 gu W w@ @ g, € 1963
¥ I ReAq # gF Wi T L @ I
® wEREE & I g &
T AEETC @ & &1 g F4dl,
wdwﬁﬁm%liﬁiﬂﬁw
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(=10 7o &7 A1AT)

T @7 TEHHT A W W@ 2 A D
faeelt ¥ FTRARVA TF T F@T & |
FTEURTT & T O F1 W I
wife Y J@WF FWT & | Y 1958
¥ sa1ge e AR §aF A 91, wId
FER & g9 IEHT O LY gav
q1 | wfFT SOF q% I9 F) 979
T A A FTERAA 9 @) qr
forard FIORVE #12 Y T o ¥
f& ow Jg @< foraea @ 1 AR
FIGRT T FT ATIEFAT R & T
W § g Awfa a1 99E 9REE FY at
I A ARE FA § | fed A
I T A FT WIT QT FT TAAT
g=gr FAfewa i fF 39 67 3T
AR AN gl 1w
# s §, FfaAwT ¥ I[N, 104
R gu ok 7 g€ g )

wq & fgorax & @R 3 fER
STF qTHY TEATE | 1961 F faarax
H 61389 g0, 1962 ¥ faqrat i 44,
1963 F fagwas & 37 o)X 1964 &
foarmax # 40 3RT gU 1 A S A FrE
fada sty g€ & O @@ A 8

st gft faoor w@ © 7 wEEET
F Hiwe & | 1 AW ATET 97 4T A9
g R A T F oiwe g7 F Ay

g

Wo @A AW © T FAT A
HEFT G FIE TG 93T | 7 AdrwmAfa
feshig & W) 99T 1 AT o ey
#Y 2@aT & QO IT AN IA FY T 37
BT & 1 W mw ag W | foar s
& g g frarfer & ar oot amq =&
¢ fr =i @9 ¥ g s fofe gan
g1 & 5 o F gy 1961, 1962,
1963 WX 1964 ¥ fere @ Ry &
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W @ A W a3 w Ay, darfe
&3 oWt faea fear 0

R ¥ & ousl 73§ fE -
g ST =7 w1 g€ @) WX & 1958
Adgia ) FEawE W & W
TR TRER A T T
g1 Med! g fx ag Tdfea federe-
feq Faw qft &1 awg & &Y g€ @) 7g
T AET & 1 ZW AW F wEE W aga
SaRT AT gadr Ag ¥ Tm oaew w0
a0 I § R oagt faa ave ¥ |
T FY = fawet @ 1 for qv afemar
dzct & fo & g qedt 2,z @ oW
TAdAwE e § E T g

% A qE 0 99 Q97 /@)
F@r war, 37 AfFw )

To Pl AT . FTOIRWA F
ATE A qUT A7 Ff09T Y T TH e
#Y f et & qgy @A S 7 fawa
WY G et &1 g2 feur s,
afEa F1 FAfrw F araeE 7 T @
FH # qX %S AG 31 qF &, A7 I
&1 #1707 § & gw S 9 e, wrEer
weor FX A1 A F afem @
v & wre {67 g @ S o
¥ X & 5 agE o oTOa @
€9y "4 I § qv ag a9k QAN
g ¥ A ? Af feeelt § Wgleat A
w4 A R Fifew ST 3 e
gt WY 9T =1 A & AT @ R
W9 F 7 H) 92 F fear 38 O
NN FF ¥ @ET ! @A s,
I g9 g9 AE A Gy § ) ar N
T uF anEfdrE aas q, grEsfaw
Fa® ¥ I AT AT gFAT & I9 9
AT F a1 fT za ey aret w1 gd
A F TEIg w G | WO ]
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l
fr BEag g I g & @
F amEt R GRY arel 9 HFW

AT AT T E SHH T AT

0% ¥ gmr faa wdl awar g afFa
|y g T gaaAr oA fF RO S
Sy Frel ¥ guedl a8 § 1 A
gadl 39 gL uw wew & a7y § o
1 5 Qo 7 Ao A dE w@ F
fere T 7Y e @it | e s,
B UF 1T FT T UF FT9 HT AT
oI AW F7 e g £ 1 e
R A 9 AT T[T T T FY
forerardr s & ar & wg w1 g9
FgAW Wi § f5 S v e Ay
T & fou FAT qTIwF § 9§ 79
AT I A9ET FL AR I § A9 NS
¥ I Ffear F1 7 =7 T | 79 TR
o o qr 18 & R @9 F 9%
T H AT AR Sgdl g at f5 qA 1 GF
ME | 98 U ST OTHT &7 919 8 |

nq el 7 3 grew oo st ay

A 8 fo6 oo § o F g wE AfwT
T # gan @ d A @ g W
TS AR e & o a9

=t Ho o & : AT AT T
ar | @Y & gg e

o GAre AW : F7 Y 7Y o
forar ar 5w #7 N FAwT w1 faay
g1

sft qo Hlo wsﬁ:ms;amﬁ'ﬂﬁ
A I W IF ST |

o AFAT AT A, F a&Y
€19 #8 @I § 5w mo @S
&t feooiy #3, wafofees fafcfasy
T AR YA X 1 H ST TR0 el
g 1 St et geem & a1 19 |9y
Wqﬁ% . * . * 0-

Wt T o Tew N oA ag
T ... ... :

Water Supply 3650
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IITETH WEYEW © AR, HEST |

st qrrs : fas ag qaen < v ag
ey i #Y & 7

IqreaEt WA ;. WEY, WET
AT qEE wid g F A |

Tlo gaiterr AT : Afey A7 ey
®, 99 F 9 R A @A e aff
fear o | s T maw fEar
ar  §fs & ¥ gww samr &Y
T § AR fauifeg aoa ¥ § g
qTet FT ST 3 @ qatay aw fadad
2 5 q@ Qi fear s, @ A Sa
T e qe 3w A7 glawr  faei
ar § aga wAITEE g )

A, A FA FLATOT TR fH
T TH FIW IS & A1 §H T AH
MY § AT I &9 FH &I ISR &
ar 9T g9 9T ¥ AN AEEH @ g L
aa q¥¥ qfyww ¥ aTx &Y AT G

st gt froop s A9 w0
XA TE E

o FaireT AW IS § | HqA
ATETG AT F SIY AT Y A A B,
@ SFFIT A AR A F omm @
TR g TWIE 9T 3T & T @I a9
sy § 1+ afvEl wi Aiafeat ste %
T 0§ 1w e wIoHe g
grar &, daediw, Waraw miE )y 78
g A afvorw ag T € f5 wR &
I A faer gar oY Al oAy
FT ATT & WX ST AT & qET F
fag § 99 ¥ @ awx A W W
7g T qg ey § o g g fFan
{hFT FT @ a9 § | 3w 99 2,
93 Wi @ S T T AR A,
gqoh @iafedt & WA at w1 9 FV
wifew F@ & 91 w0 I E, o,
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[370 gefte 1<
W geT § AR ga 93 ¥ 941 59
e ¥ (feTma)

g, & FF Qadt ad s
wTg § | AU QY 3aAr & Fgr @ fw
KT 33 A FEfwww gan 99§ R
ST FT Z19 AT Tg G Fgl S FFav |
-qg F1g ¥ avm wT A7 =l §
AT G3T F1 GA FA & faC F g §
-5 FTARYT FY gEEIE FI A 1 D
TR wEdl A1 AF ¥ KA el
#g § T 5l woawm #) gafaa #<
Q, a1 §¥4T FT Q&7 ag a9 T A
I AT § A0 qg wArg B AW
ERfY T &Y S /g gy |

# g foedrdy & gry F@Ar SRy
£ f& fog Sferd & o, v W@
¥ gy SR F dm 3, R
THEGI T, TR O3 9 F AGETT
- A1 AR wafes Feq A gefifaaiar
¥ qEAN F AR ¥ AR FREE F
ggeq NfE arex ¢ @1ad FAS B
2y § ok frawt fr ag 9o, ST A=
g Wgaq ¥ T 7 fa @ o §
# 39 1 a0 @ § AR T Ia40
ghaR g .. . .

st gfic fareoy T : afoorm 9@ A
~qifergar g  (Interruptions).

This is not the way to conduct ihe
proceedings of Paz_'liament. She is
praising the guilty officers.

Mr. Deputy-Speaker:
ing to the debate.

She is reply-

Shri Hari Vishnu Kamath: She can
reply and we can also reply Officers
guilty of murder are not being brought
to book. It is shamefu] and disgrace-
ful.
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o Gt WA : o, AT A
qTHT FIS HIT & &Y ST 7 | gHHd
7z & e g AT oft 7l @ & o
Gt agyr ot 3 fE o fom TF
F W @z ¥ fgw  far
fF ag bl frufw ¥ Ay,
I F faq a3 foar Y Ak ¥ W)@
FaET T § 5 ag ager 3dfew
Terfen ¥ aff ww afs @ -
dharzfem ¥ 97 § w9 A8 G-
arzfen sq dmrfo & ¥ & foas
faw aga ¥o 8¢ frar s @t 2
oot T foraar fasr gk o AR §
3@ & YR 9 aga Sqrar g
s oawar g ) o, § omadt § fF
§9 TAe qifsat § fomar fr g &
g 9l &7 awean §ar g% W} ag
qutae anfaai ag § fF o §99 7o,
feesl, o dro AR ToRAT F T
feedi #1 o &g faer w3 F FfaE
% & gT =l 7% ALY g, Fren
s ¥ g

OF WA g - aifge a%
¥ b T & oaar ? (dETwd)

&

Dr. Sushila Nayar: Why are they
getting excited? They do not want
to hear anything? (Interruptions). 1
have listened to their abuses.

Shri Hari Vishnu Kamath: We will
listen to you because you have the
last word and we cannot reply to
that.

Mr. Deputy-Speaker: Shall I ask
her to stop? '

Shri Hari Vishnu Kamath: She can-
not get away with this. Officers
guilty of murder are being praised
and you are supporting her. (Inter-
ruptions).

* » r3 . -

Dr. Sushila Nayar: My hon. friend,

Mr. Kamath, somehow or other....
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l

fr f g e st g & =
G et o @A Tl 9T HEW
AMMAT T FEE IGF @7 gESAfAw
% § @ fad a8 a%ar g afsx
&9 ¥ wg T gwar I f& w9 o=
Y 1§ FAaET A6y 2 0 oy
gATEl 39 g7 UF wen § Aty g faw
FfF T 7 o AraE wE @
ferg WY 7Y famr @Y 1 Afe e,
g UF FI9 FT G OF FA FT AT
qAT ARt Fy fFeHRY T § 0 wa
W qA 9T AT @ &Y €T AN
oY T & a1 & ww g
qgaArT AT § fF St S s Y
T F fAT FAT qEavEE § 99 § A
T g A9gT FL AT 39 F A9 NS
& ¥ Ffear #1 7 @R 7 | 7T TR
#art ag @t 8 & qFH @9 T A7
o & 9 A8l 72 § a1 frT 9| argw
TS | TG UF LT HTEA &7 41T B
wa ey 7 79 g i a=st ar
g3 & fr s ® 97 #7 g3 A A
wre & 3a¥ AT a1 ag AR og@d
& A o D @ Fv o

WY o Hto @AW : HAX AT T
A oA T F "gE F=T AW

To GiraAr AT : &7 A1 7ot w9
fear a1 39 Y TR FAEH Tz
g

ot Wo Wo At | WY TT FTHM
a T 3w gF I

o Q3T AT AW, F @
N9 77 w g f5 7 w9 wAReww
o feoroft X, wufefres fefefaen
o gaTE T 91 & SEwT @ w7
g | e Gt o & §1 e s

Water Supply 3650
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IqTERH WEEY © WIS, WIET |

Y awret : fav ag aoen € fr ag
farierer fom A7 § 7

IqET WE\IT : WET,  WIST
AT AIEY WA g KT A |

o gt A7 : ey & faey
#, T F A Fq A g A
fFar o1 1 ow @@ gaw fEar
ot 1 3fF ® ¥ gmw sawr Y
g g o7 fauffeg awg & & |
Tt 7 AT 2 A% gAfaw 39 frEga
¢ fx 7@ o fear om, d@ A @
WY wT qA 3@ # gfaar faeen
A & @ wLTEE g

A, ¥R F7A FT AAAT g & fF
IR ZH FIH IS § Al &9 T qEE
FY § AR WR &7 FIW AL B §
A AT g 9T A AN IEE A §
aq IS qfvwd w1 a1 &1 AT

=t gfe fasy sma W w2
ECIGUE G

o Faiter AT : TEWA & | W
ATEE AT ¥ Y AT HTA KT 09,
q@r PAwE g AR At § ommn @
FfF Sz e 9T IT F T AW a9
I € afem Wi fiefet st a7
T I & | FE §Ael wiwde A
g &, daediy, vieTam iy SR A
goakaformag dar @ f5 e W
O AT faAr gar o A § JE
FT AT § AR S AN @ qe d
fau & 39 & @ arey &y R W
g TR qgq AT @ anfgr & fE A
ChHAv T 1 a9 & | W9 99 38,
33 W @W S 3 AW IOAN A,
Y Cwi TR g g e



‘3651 Contaminated
[¥70 gefraT A1a7]
W Az ¥ AR @t 62T ¥ | o5e
LU S Ccie CORN)

A, & 1 F7Er AG ISt
w1 I s fF
W 33 A #EfvAww gur 99 § fedr
HTY FT g 9T T €Y F31 AT FHAT |
7z T X A FC AW A g fE
gt AT T gw FA & fog ¥ g g
fF FTTRA F FIET 7 3 71 TS
AT WTEAT AT TETHT F WA FIHT
7z g f& 5t awam &) qafaa w2
Q, ar gEiz FT g1 &t ag O F @y
A F0A § FIF a8 mAm A A
gy = &Y I A gy

& gt fenardY ¥ qrg FEar Jredr
£ fr farg Sifrary & @, faa deaw
§ 9g FUREA F &6 A, AR
qHGTA 3, T U3 q1E7 F gEEAA
¥ ot gaw qafer Sew A st
¥ qETH & AT T AR FIEARIA &
gIeq SfF arET 02 H1aA &HE B
Ty o gt fr gz 9, SA a9 X
frq wzaw 7 9 T g a1 fFan @
# 39 1 qraw F@ § W7 F IAR
9T AT g

iy gfe faew wrmm - afeorm 3@ w7
‘qiferar 2 (Interruptions).

This is not the way to conduct the
‘proceedings of Parliament. She 1s
praising the guilty officers.

Mr. Deputy-Speaker: She is reply-

ing to the debate.

Shri Hari Vishnu Kamath: She can
reply and we ran also reply Officers
guilty of murder are not being broug}nt
to book. It is shameful atld disgrace-
rd e
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o guiten avaT : A, TANT A
aT F1% N g T @ S g e

ECE I ¢ f5 ag wwwr TTdfaex
grersfer & 7t 7w afew @@ @-
dbengfew ¥ AT 2 | ww W@ UAEG-

foe aga T& ad fear o qwaT &0
ot @ fadar faam gat o /e
I & AR 9 agT SareT Agt fr
o oFFAr & 1 0w, X oy g R
9 AT At § i fr g &
g 9T B awEq da1 g AR ag
qeTAe @t oz § fF o A T,
feeefl, o fo R TTEAW F FO
feedi w1 oF amg faen #3 & Fwafae
TS & gaT anfe, ag A8y g, i
TbF 7 gm0

% WA qee - FEfae aOw
& 41 Ag @ amr 7 (eTw)
" Dr. Sushila Nayar:
getting excited? They do not want

to hear anything? (Interruptions). I
have listened to their abuses.

Why are they

Shri Hari Vishnu Kamath: We will
listen to you because you have the

last word and we cannot reply to
that.
Mr. Deputy-Speaker: Shall I ask

her to stop?

Shri Hari Vishnu Kamath: She can-
not get away with this. Officers
guilty of murder are being praised
and you are supporting her. (Inter-
ruptions) .

Dr. Sushila Nawes. W oo
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Shri Hari Vishnu Kamath: Not some-
how or other; I have facts and figures
wi.h me.

Dr. Sushila Nayar: He has such a
great iove .or capita] puni.hment....

Shri Hari Vishnu Kamath: Yes;
otherwise people will die nere.

Dr, Sushila Nayar: I do not know
what is the psychology of the hon.
Member. He is always biood-thirsty.
\inte:rupiions).

Shri Hari V.shnu xKamath: She can-
no. go scotfree with tnis. I am blood-
ni.st,. Her office,s are guiity of
muaruer and she is abetting mu.uer.

Dr. Sushi.a Nayas: May 1 say tuat 1
do not very much approve of the
othe: type of wacer that Mr. Anthony
referred to. But I would very much
prefer thirst for ihat type of water
to the type of thirst which Mr.
Kamath displays always.

Shr. H.ri Vishnu Kamath: What is
this? You go and d.ink that water.
This is not the way. You canno. get
away with that. Blood-thirsty—who
is b.ood thirsty? I am not blood
thirsty. People* who are guilty of
murder are not brough. to book. She
is abetting murder and she has no
under tanding to grasp it.

Dr. Sushi.a Nayar: I must confess
and I concede that my friend Mr.
Kamath is far more learned and far
more intelligent than I can ever claim
to be. But that does not mean that
whatever little I have to say he
shou'd not give me an opportunity to
present for his wisdom to consider.
He may reject it after hearing me.
But he must hear me. That is all that
I wish to say.

Shri Hari Vishnu Kamath: You do
not know what blood thirsty means.
Don’t use words the meaning of which
you do not know very well.

ot TV : JuTener WEEw, AT UF
TETqT 1 A § | 9 9T gafaq

Contam.nated ASV.NA 2, 18868 (SAKA)

Water Supply 3654
in Delhi

T Y fF gn e At ¥ ag gam
T8 ¥ f g ag & Q&Y @t @
& grit #R fam & A ¥, 99 W
fog 0% ¥ g & I A F
™ Tk ¥ ferdrR § | W agi @e
qfr & I A qadw g F fog A
oy § | g g fee Tw oA W
g&Y & 1w g fr wal wgear W
39 7@ & mfas & FT g arg Feav |
afeT ag 91 oF faew 1 faearz & )

JATETA AR : Tg FE sHaEqT
TN W ALY & | WHAIG ATEq AT
"EIRAT F A A GH |

o gafrar Araw : & T F G
g f& q@ "t fear 9 e Tee=
fwd gu, o & faaea 7% 5 w1 frar
AR AR R AT AR E |

# 5 fragw frar f w78 A
= A Rew F g T w7 a4
sma, at feerc & qrely smaem, fawre oY
forerm =feq, ag @9 HaeT & awar @
M ag faem + & faw & 3 o stz
fafaeex @iga #1 qa fomr & "2 ¥
1T 3&370 %oqﬂ'o mm%
W3 F IR A LTS G & | g7 AT
@ ¢ 5 F1E Tt F1-2F FroraT T4,
fora & a1 avw A afcfeafy #1 T w
A w1 FAT B R AT w0

TF g Wt gATE § 5 e dF
FT QT TOTY WL A AR F AT {
g I F—FT 6 78 W1 AT E—IF
1 g fear & srear § firen fear v
dfF Tl ¥ I ErET a8 T
FeqT §, Tafaq wag oA ¥ & W
T AT ATAT T TR TG @R |
& g 3T @, P Y ag e
LEIC G |
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[Bro A& | AMT]

FHI gga A qOT & gy a3
R IFT A FATEH & Lo Fo To
T F W g g R oy A9wTs
AT FT O A FT AE T TEAGA
o} & AT 3T § & foay ar, wWif
SAT # FH QT |7 @1 4T T ARG
AR A SART AT LT AT | AT GFHT
o a1 fear @ A e W g9
FH 9 W F UG TN qE O
IR OF4 & faq 1 1955 F 4T a8
T FIRAT AT AGH GHT | ToHT 7
T F 1L T Y R A AGY F
w9 {f% avf 7@ a= gaw O ¥ gd
MAMAATN G FaN Fagag
fea, arfs % agi & o faew ag
I JTER TR F FAC & AT T AR
s # faw mar 1 sy dfafad
T AT fF STo Fo qFe WA A T
% To dfefF sfaawmm & s 7
griy, Afsa gfs ag o &g, Feo
It WM & FAT A A@T, T@iAQ
Tga §© dfafwer gv & € 91

Shrimati Renu Chakravartty: May 1
interrupt and ask my sister one ques-
tion, whether it is not possible to in-
crease the water-carrying capacity of
the nullah?

Dr. Sushila Nayar: It is not possible
to do it in the present site. It will
endanger the buildings on either side.
That is what the experts tell us. It
will have to be diverted. And that
is why the other project of taking it
to the Jumna at a different point is
being thought about.

sfimg, ¥ fRm s @ N 5
IO oF A9 i § qg a7t
ET & gamET ATEGREE N &,
Y FEfANT FY AR | AT
& ¥ | A dar £, fawd @
ug 3w § fr 3o 3w a7 < feew Y
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s gt & faely, @ dR)far @
TR @ & oy dfaf qd, 3z W
N qg FfAATT F FTOU F AGY !
IuFT @7 47 g ¢ f5 A e
TRRfra ¥ #faw a3 § A7, 7 §0-

Tigfen & ¥faw @@ § 1 gw f@T ¥
TgAT FW waaﬁ%’g?fa
A9 o fra wres, w@ifs ait ara
IAT &1 g@l @w A gAT | AR

mﬁmf‘a’a’fﬁﬁﬁa"r@ﬁtﬁqﬁ

@ dorerefew ¥ @rew #, ar wi€
e &7 ata A€ )

dar fF 44 g7 &, qrefea A
AT F1 e¥ FW F fAq gav T
F1 gEwAAfEm fFar 1 59 &
Tz $ @ow g1 1% g §Ed wArar
T w@ad 1 3T fad daEq ¥
AT FATGAT A F fAq A T A
g1 A TO sAS AAMT §, ST gF
IR qFE B wfew wT R §
G ATHT AEAT qgT aT AWM AR
O g7 T ¥ WY Haar ® § 1 A
Tar 99 & faet 1 joefem S
fag & av 347 as3 AT AT A
¥ AATO qW FFF ¥ 'R AR
TEFT ST gH AT T W@ E |

Shri Harl Vishnu Kamath: All plati-
tudes, familiar platitudes.

st aTrft ¢ oF Q9 93 feaw
qF T |

o gMer AW : AfET A=Y
Y arq g § % faeelt # sran Y e
AN TN, agaaaa 1 gq
it ¥ gt g€ oTEwE & QT qU
@ *F fag o a9 oo &F F@
& o gwa e A AAETI 1981
aF # gEY F fau faad oy A
HTAWHAT g1, AT S & WA



3657

T IEET W fRaT SR arex
I AGEAQBPAAMTRE | T A
1955 ¥ I ¥ FMAIwa 5w 9t
IEH OF feqrwqr | w0 & AT I
AT ¢ 1 U FAC AT T, qE
fag $eifax @vr w9t 3@ qaT @
g

s Ho Wlo wAWT : (FTAT) IqF
I FEY AT F A WY 7y 7

o AT AT : §HF HATAT T
gl ot fF oo wolt faga w1 §
TR 7@ F fomT $@ ¥ 9
Y WSBT gET ), Al @Eed Hdt
TF THT G, W IO fEgAFA F

g &are 3

ot gft faey wrom @ z@ 3w A
TF THT FI6I |

o griter Amae : AfFw @
#&t aumdt § i ag fog axg & samer
a1 F FFAT § HR A TG § AR
g HTIH] ATIATZS AGT F 4 |

st g faow ww@ o swEr w@
HIEATET FIAT ALY |

Fo gt ATGT : gwET W g
T AT R

T A{AAT qIE@ . qEATES v
g WY F@T AR )

o guitear AT : o & W
E T g §HY §, I HTYHT WS-
159 fFar 9, qwd o ¥ A
frar smammr

sttt arfaet e & o QY geTa
fed T

ot Tyt oA WY R oA
9g¥ §, FTLEEl Y T g
ITF HT AW A AT T 6 |

Contaminated ASVINA 2, 1888 (SAKA)

Water Supply 3658
in Delhi

o gaften am@w : g W1 & QI
%\ & T FEAT ATt § 5 qemA
FOT FO9 59 T9 q1 AT g1 @l
Z 1 A # fol ag § fF s
s agw o fafema & mar §

st qo Ao
femma &1

Tt o wifEs wmr

IO FEAAT AT . AAAT w=Ed
Fga € & feegua & ot o==T 8 Tar
£ 1 W TGT ?, AT AT TET TS AT
g | o femua ¥ T #9T )
ST &Y, A1 §F Meoft &1 w71 #1€ wHE
T8 g, aif® gy aY TeST @1 wAv |
fea 3 faaea  fr ot 3o feeema
¥ gy A4Y gun, afes TEw far ¥ M
YgAq & @Y 8, 9 I F qUET |
78T goT &, et gae arew & A

UF AAAIT qI F1 IH J 77
Fgr Tt fF gw w aga fa7 aw qar
AT QT F FEAANT T | qg TN
arg & | ¥ @ 9 ardm #y &y
are faar T & qEeET gwc wrE, @
IR AWl ¥ ag dwgae fear fr
Ig 9t 6 JE@ JF | qgAT
#R 6 I ¥ g SAE & fag
#g fear mar |« @ Twar @ i q=
qIEY 7 IATT qF, AfHT AY AT IATH
gFA g, A N I A |

AT ga Y F SaTe A
e 74 o1z & 1 gud fee fodw fear
a1a; fRedw ¥ gy ot &Y FTfde
fear R fooe <7 & a7 39
ST Ffee far, greae sfamm
fFar | =90 TEo Mo ¥ TRV
& w7 ¥ yoifaw gw 3 fogar fede
fer §, 9w & o | g @A
Tifgg |
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|

[3Te gt 7:7Y]
18 hrs.

TS qrET A g8 A §, I
qTH W e fear 9 w@r 1 ag v
T § R Trerae &R A @, Fea
AN ¢ | @ INT A 1 g
WMt w1 AF Gy Ty § amy v
® &

TF AT §E ¥ FE AR &
I ¥ g g I+ e & A 1 @Y
A FTH T JAT FT A §, FH
e 7T o ¢, foeehl & gl A Y
T X FH A= T FT AT g,
Afvat I & AR W w A9 T
T § | TR G & |l F F 0
% 78 % T g, 7 < 77 & ofr
arex e §, T ¥ faX gu e &
I i feafy § ag qu= MT 5,
A § 1 vaF faw g Toww at
qTHd, TS FAL AT Y ATHRT IATT
&R FT A7 Y 7ET & gHAT §, W@
R

g § &

sit faz faoy wwm : oferded
wfRw & T § wwr A fawT §

o girer AmT : aifardied
wfama feg & s #< wafeat o
WA agt #1 ek @ A8, W
AT FAY qIAY ...

sft i fawoy wa - o GO § )

Y aTEY ;. W= W s
T R

sit gft faoy e @ww G
ot & 1

wo gaten amae ;. fedw ¥ w
#i€ o Wit FgfFea aawA AT ST
argE ¥ & g @Y & w1 A
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ot gfic favoy wrma : wTw dmgfea
T g & T fan o ?

o guite @z : AN g
IR & & oRE Y i 9% gy A
g @ qF = g

it gfe fao s gofi
L

¥ro it AT : qifery ¥l wa -
o & FE AW T, war & qE we
g ! T X o e AR
R g A faer @ § 07
FTH A @ & | T Y 7 § oot aw
B ey § e fw oo
¥

St g0 Wo wawt : fwax A
deqe & adt v afgy

o gier AT : IW a@ A
o &t g f5 @ ovg @t ax
@, wiaer & @ feer # 9t Qe
e ¢, 9| T g oA @ oWR
a3 faq it oFw e @ awar &
I g g0 wfaw FX Q@ §
18.02 hrs.

WEr aF wEETl W anw i,
feadwdg #1 awa® §, T/ 9 QT
JAA T TATRAT I FT KA ¢ |
At AT R I gen o zad
¥ w) a W @ @ W G
N I 7L & wEifE g9 q A Y zarg
T AT @, IY AT @F AT
Srrm | # g fawar # @ ad g

ﬁﬂoﬂom(m)t
T HAY AR S qT ot §
T g ARN FY g A T AT &
JE@ @ T ¢ ? wR o s
T far o @ A gt @ @
goir 7
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o g AW A oAST A
wRTEE AT §, SEH @I gY O
IqF F A foar @ @ 2
& 7 wmfau a8 waewde ad fmr
qIY FT IAA FIAT T2 F #7, o g
g E QY 9 fw fF 7 aeEe
%T g ¢ ar 5 g mar §

it gft fasoy v : @A § @Y
T & fam S o AT

o FHIAT AT : THT I FT
i1 gfera R | AR T A A
S g § 9 g9 T YR A g e
39 # #ré fawiy fawm & am @ §

ot qrneY ¢ g A W F a §

Contaminated ASVINA 2, 1886 (SAKA)

Water Supply 3662
in Delhi

Wo g AT : HOT EEHT
T § GIg 1T a9 F g9 fAe
R ST WX GAE qE WS a5 IqH
T TR F AW@T | IqF AT A qIX
T T A, 7€ dfeadwa 7 SEw
QT | AR a I AT @m0 ER
T T A foded 7 % IR &
FgT qF SHIBI I 1 FIO Iq4 IJg&
R & degwww 2 & | FoRer # g
#1 Fga1 § (5 9% N Al
dar<fost a1 | 77 OF fauw fmr
1 A 2T 3 oF faw F FRr ¥
(deXawiq) F=aT WX T | A9R AX
aw firq #7 a1 AT M1, 9 A
g g & 7€ 4 1 qF 9 af
T4 W & | e & aF we q
g FEN e g fr SR Jw@w A
o, 7y AW ge TG R

AT AT AT TG g ! aE IR A
IO & fog T ¥ 979 a9, e oA
AR A T e q@ e TG oArd
AR ag @i 9 g9g T F a2 W,
T Ag @ oA §

18.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Sep-
tember 25, 1964|Asving 3, 1886
(Saka.)



	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136



